
PARLIAMENTARY DEBATES

HOUSE OF THE PEOPLE

OFFICIAL JREPORT

<Part Il—Proceedings other than Questions and Answers)

VOLUME I91954 

<x5th February, 1954 to 5th March* 1954)

Sixth Session 

1954

PARLIAMENT SECRETARIAT 
NEW DELHI

:̂9L8D

(Part I- Questions and Answers )

Wednesday
12th December,  1956

1956



CONTBNTS 

lPartl D«tateJ Volume IX-12th to nnd Deurrr&r, 195'1 
No. al. w,.",.,~ -12th D_ber,I95'. 

Oral Answers to Questi_ 

Starred Questions Nos. 1074 to 1079. 1082. 1083, 1087 to 1090. 100S, 1097. 
1099. nos. noS. nn, Inz. III8 to IUD, 1081; 1094, nOI and 1I07 

Short Notice Questions Nos. 4·to 7 
Written Answers to Questions-

Starred Questions Nos. 1080, 1084 to 1086, 1091 to 1093, 1096, 10981, 1I00, 
1I02 to 1I04. n06, n09, 1lI0, II13 to IllS., II17 and IIZ2 to II24 

Unstarred Questions Nos. 8S4 to 891 
Daily Digest. 
No. n, ThrmdaY-13th D«,mber, 1956 

Oral Answers to Questions-

Starred Questions Nos. IIz6 to 1I30, II33 to II38, II41 to II4S, II47, IISO, 
IISI, IIS3 to IIS8 

Short Notice Questions Nos. 8 and 9. 

Written Answers To Questions-

Starred Questions Nos. IIZS, II31, II32. II39. II4e. II46. u48. II49. 
uS:z, IIS9, u61 to u68 

Unstarred Questions Nos. 89z to 91Z • 

Cortection of answer to supplementary question on Starred Question No. IISS 
Daily Digest 

No. z3. FridaY-14th December. 1956 

Oral Answers to Questions-

Starred Questions Nos. 1I69 to II7S. II78 to IISI 1I84. 1I86. n89. to 1I94 
and U96 to 1200 . 

Written Answers to Questions-

1364-73 
1373-91 
1393-96 

Starred Questions Nos. U76. II77. u8z. 1I83. 1I8S. 1I87. nS8. 1I9S. 1201 
to 1221 and 89S • 1483-96 

Unstarred Questions Nos. 913 to 971 1496-1530 
Daily Digest. 1531-34 

No. ~, Morrday-17th December. 195'. 
Oral Answers to Questionl-

Starred Questions Nos. U22, 1223, 12ZS. 1226,1228, IZ29. 1231. IZ32. 1235. 
1238, IZ39. 124S. 1247. 1249. IZSI to IZSS. IZS7. 12S8. 1261. Iz6S and 1267. 1S3~3 

Written Answers to Queltions-

Starred Questions Nos. 1224. 1227. 1230. IZ33. 1234. 1236.1237. 1240 to 
1244, 1246.1248. 12S0. 12S6. 129. 1260. 1262 to 1264. 1266 and Iz68 to 1273 

Unstarred Questions Nos. 972 to 1029. 1031 and 1032 
0811y Digest 

I 

1S6t-7 S 



No. :15 w~1 1  "" . ~ 

~  to Questions-

Starred QuestionsNos. 1275 to 1277.1280.1281. 1283 to 1285. 1287 to 129t. 
1293.1295 to.1297. 1299 and 130ItO 1303. •  •  •  •  • 

.. SIloI[t Notice ~  Nos. 10 and II • 

WrlueuAuswers to Questions-
. starTed Questions Nos. 1274. 1278. 1279. 12il2, 1286. 1292. 1294, 1298. 1300, 
1304 to 1307. 1309 to 1330 

Unstaned Questions Nos. 1033 to 1043 and 1045 to 1099 

lhiI,..])lJest • 

~"  n,cemm. 1956 
Oral Answers to Questions-

Staned Questions Nos. 1334. 1337. 1337A. 1338 to 1345. i347 to 1349, 1352 
to 1354.1355, 1356. 1358 and 1360 •  .  •  •  • .' . 

Short Notice Questions Nos. 12 and 13 

Written Auswers'to Questions-

stJirzed Questions Nos. 1331 to 1333. 1335. 1336, 1346. 1350, 13SI. 13S4-A • 
. I!1S7. 1359. 1361 to 1392 •  •  •  •  •  •  :  . 

Unstaned Questions Nos. 1100 to 1126. 1128 to 1132. 1134 to 1206. 120S tD 
1214 and 1214 A 

~ ~ ." 

~~. ~ , 1956 

~. w  to Questions-

. 3Cafted ~ "  Nos 1393 to 1400,1403, 1406, 1408, 14II, 1407, 1413, 
14140 1416, 1418, 1420, 142o-A, 1421. 1424-A, 1425. 1426, 1429 and 1433 

Written Answers to Questions-

Starred Questions NOS.1401, 1402, 1404,140901410,1412, 1415,1417, 1419, 
1422 to 1424.1427, 1428. 1430 to 1432 and lu6 •  •  .  • 

---Uusbmed Questions Nos. '1215 to 122'5. I::I25-A, 1226 to 1284, 1284-A, 1287 
to 1304 

Daily Digest 

Nil. ~ PridsJl-:lllt Decembe1', 1956. 

1~  ~ .,

COLUMNS 

1640-54 

1749-1804 
.. 1805-10 

18II-43 

Starred Questions Nos. 1435 to 1437. 1440 to 1444, 1445-A. 1446, 1447, 1449 
to 1456. 1458 to 1460 .  •  .  .  .  .  .  •  • 1895-1924 

Written Answers to Questions- . 

Starred Questions Nos. 1434.1438.1439,1445,1448,1457.1461 to 1481 and 1483 1924-]6 

Unstarred Questions Nos. 1305 to 1344. 1344-A. 1345 to 1363 1936--66 

~ . . 1967--'70 

No. 29lh. SaturdaJl-22"d n-mber. 1956 
Oral ,\JIswers to Questions-
Sh!Itt Notice Question No; 14 

: -;--1)alJy Digest. . 
Resume of the Session 
'.:mdri' . 

1971-74 
1975-,6 
1971-80 
1-116 

. Note: The sign+marked above a name indicates that the Question was actUally asked on 
the ftOOI of the House by that MembeI. 



LOK SABHA DBBAmS"'--
( Part l-QuesdODS _d Answers) 

LOK SABHA 
Wldnuday, I2th Dee_ber I9S6 -The Lok Sabha mel at 

EltJrJtn of the Clock 

[MR. SPI!AIO!R in the Chair). 

QRAL ANSWERS TO QUESTIONS 

Relics of Tipu Sultau 
+ 

( Shri T. B. Vitta1 Rao, 
Shri Bhalr"'1lt Jba AzacI: lShri D.C. Sharma: 
Shri Bishwa Nath Roy, 
Shri B. D. Pancte, 

Will the Minister of EducatiClll be 
pleased to state: 

(a) whether it is a fact that Go-
"ernment are arrangiug to acquire the 
relics of Tipu Sultan frem ·the United 
Kingdom; and 

(b) if so, lile details thereof? 

The Deputy Minister ofEducatiou 
(Dr. M. M. Das): (a) Yes, Sir. 

(b) 1. Personal clothing consisting 
of an embroidered coat, 
a pair of brocade trousers 
and a hat; 

2. A gold chronometer watch; 
3. A small portrait of the 

Sultan; and 
4. 18 sketches of contem-

porary Indian sitters. 

Shri T. B. Vlttal Rao: May I know 
whether these relics are in the possession 
of the United Kingdom or with any 
private party in England? 

Dr. M. M. Daa: These relics 
'were the possessions of the Duke 
of Wellington: 

Shri T. B. Vittal Rao: May I 
know how they were acqUired by the 
Duke of Wellington ? 

Dr. M. M. DUI The answer to 
this question will take us bad to the 
history of India of the late 18th ceDNry. 

58 L.S.D.-l 

1326 
Mr. Speaker: We need not go 

bad; we are concerned only with the 
present. 

Shri T. B. Vitta1 Rao: How were 
they acquired? 

Mr. Speaker: They are being 
brought back. The only point is whether 
it belonged to Tippu Sultan or not. 

Shri T. B. Vitta1 Rao: We are 
just asking for information. 

Mr. Speaker: The hon. 'Member 
wants ancient history-how the Duke 
of Wellington got them and so on. 

Shrl T. B. Vitta1 Rao: How 
were they taken away? 

Mr. Speaker: I am not allowing 
that question. 

Shri T. S. A. Chettiar: May I 
know whether the Government want 
to take them free or want to purchase 
them? 

Dr. M. M. Da.. It is neither pur-
chase nor getting them free. We 
are exchanging them with a life-size 
portrait of General Wellesley who after· 
wards became the first Duke of Welling-
ton and whose portrait is in the Madras 
Government House. 

Shri .crIahnacharya joahi: May 
I know whether the relics will go to the 
Mysore State? 

Dr. M. M. Da.: That is a question 
which will be decided after we get 
back these relics. 

Settlement of MueJims frcmi 
PaIdetaa 

+ 
rShri Gidwani: 

*1075. i Shri D. C. Sharaaa: 
( Shri M.laiamuddlll: 

Will the Minister of Home A88ln 
be pleased to state: 

(a) the number of Muslims from 
Pakistan who have applied for per-
manent settlement in India during 
1956 so far; 

(b) the number of such applicants 
from West Pakistan and East Patiotan 
separately; and i 
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(c) the number of those whose 
applications have been granted? 

The Minister ill the MiDiIItr)' of 
Home Affairs (Shri Datar): (a) 
1,909 (till the 30tJ! November). 

(b) 1,870 from West Pakistan and 
39 from East Pakistan. 

(c) n from West Pakistan and 7 
from East Pakistan. 

Shri Gidwani: Is it a fact that some 
of the Pakistanis in India have been 
found to be involved in incidents of 
civil commotion and that the fact has 
been brought to the notice of the Pakistan 
Prime Minister by the Prime Minister 
of India in his reply of October 23rd 
to the former's letter dated October 
nth? 

Shri Datar: That is a question of 
a very general character. 

Shri Gidwani: I want [0 know 
whether these Pakistanis come to India 
and create trouble here? 

Shri Datar: It will not be proper 
to genera1ise. 

Shri GidwaD.i: I mean some of 
them. 

Shri Datar: A few might have 
done it. 

Shri GidwaDi: Is it not a fact 
that many Pakistanis have overstayed 
in India or they altogether refuse to 
return to Pakistan and, if so, what 
action has the Government taken in 
the matter? 

Shri Datar: There are some 
such cases-on account of the lacuna 
in law-where after they are prosecuted 
and convicted, they come out and they 
refuse to go. Therefore, a subsequent 
agreement took place between India and 
Pakistan according to which attempta 
are made at higher levels to send those 
people out. 

Shri GidwaDi: Are [he Government 
vigilant about their activities in India 
·when they come here? 

Shri Datar: Whenever their con-
duct is found to be suspicious, then 
a watch is kept. 

Shri T. B. Vinal Rao: May I 
know if the Govemment are aware of 
the fact that nearly 4,000 Muslims 
employed in the coalmines in Bihar 
have been recently set ved with an 
order to quit India and, if so, what 
are tbe J .. circumstances that led to it? 

Shri Datar: I· am not aware of 
that. 

Shri ~ w  Jha Aaad: What 
are the etrcumstanees and the condi-
tions under which-in reference to the 
answer to part (c) of the question-they 
have been allowed to settle in India 
when we ourselves are crying for space 
for the refugees coming to our country? 

Shri Datar : This question was. 
considered, and an agreement took 
place that in certain cases where it is 
necessary to unify certain families,-
for example, the husband being in one 
State and his wife in another, or there 
are dependants in India,-Such reset-
tlements may be allowed on a certain 
restricted basis. 

PaD.cIit Ie. C. Sharma: What is 
the number of Muslims coming from 
Pakistan and attempting to make an 
illegal stay in India and who, after 
conviction and release, refuse to go 
from India? 

Shri Datar: That is a very generat 
question. 

Mr. Speaker: The hon. Minister 
said that in spite of conviction, after 
release they refuse to go back. ·What 
is the number of such persons? That 
is what the hon. Member wants to 
know. 

Shri Datar: The number may 
not be very large. It may be a few 
thousands, if I mistake not. 

Mr. Speaker: A few thousands? 

Shri Datar: Yes, a few thou.o;ands; 
not many. Thousands need not be 
considered as many. 

Mr. S~  What is the-estimate-
of "many' according to the hon. Minis-
ter? 

Shri Datar: Naturally, some people-
are being sent out, though, on account 
of some lacuna, as I said, in the law, 
they could not be actually ejected out. 
What I was pointing out was this: after 
they serve out the sentence, they have-
to be sent out, and it was considered 
that it would not be proper to physically 
send them out either from India 
into Pakistan or from Pakistan into 
India. Now, we are taking steps to 
see that  that number is gradually c' cc-
reiling. 

Shri BireD Dlltt: May I know 
the number of persons coming without 
Pakistani passports to India and are-
refused to be registered in IQdia? 

Shri Datar: I cannot give . aU 
those figures off-hand. 
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lJ.s.A. Auiatance 

"10741. Shri Krilllmacharya J08hi: 
Will the Minister of Fbumcc be pleased 
to state: 

(a) whether schemes for the utili-
zation of U. S. economic assistance 
for the implementation of Second Five 
Y car Plan have been finalised; and . 

(b) if SQ, the main features of the 
schemes ? 

The MiDister 01 FiDaacc BDd 
Ircm BDd Steel (Shri T. T. KriaJma-
-marl): (a) The U.S. Government 
allocates economic assistance to India 
on year to year basis. The assistance 
i. utilized for the schemes included in 
the Five Year Plan. Projects for the 
utilisation of the likely assistance for the 
U.S. Fiscal Year 1957 (July 1956-
June, 1957) have not yet been finalized. 

(b) Does not arise. 

Shri KriahDpcllarya J08hi: May 
know the total amount of assistance? 

Shri T. T. lCriolmamachari: For 
which year? 

Shri ICriabDIICharya J08hi: For 
the current year. 

Shri T. T. Kriahapmachpri: For 
the CUrrent year, it is not settled. It 
might be of the order of 60 million. 

Shri A. M. Thomas: Apart from 
the monetary help, given by the U.S. 
Government, may I enquire whether 
there is any negotiation going on for 
getting any aid with regard to farm 
produce ? 

Shri T. T. KriaJmamachari: Yes. 
The agreement which we have entered 
into with the U.S. Government under 
what is termed P .L. 480 was in relation 
to the supply of wheat, COtton, rice 
tobacco and so on. 

Shri T. S. A. Chettiar: Certain 
assistance is given by the private or-
ganisations like the Ford Foundation and 
the Rockefeller Institute, for universities. 
Are they included under this scheme 
of the U.S. aid? 

Shri T. T. ICrialmamachari: The 
assistance that we get from the Ford 
Foundation or the Rockefeller Founda-
tion or any other body ouside the G0-
vernment of the United States is not 
included in the scheme of assistance. 

Es-ScrviccmeD'S Emplo)'lllCllt 

+ 
*1077. {Shri jhuIBD SiIIha: 

PaDdit D. N. Tiwary: 

Will the Minister of Deleacc be 
pleased to state: 

(a) how far it has been possible 
to provide gainful employment to 
ex-servicemen; and 

(b) the total expenditure incurred 
dUring the last five years on the 
scheme? 

The Deputy MiDiater of Def_ 
(Sardar MaJithia): (a) Du;.ing the 
period January 1951 to 30th September 
1956, it has been possible to ~  
gainful employment to 95,340, ex-sernce-
men as under:-

Employment in Government 
!private service 

Settlement in land colonies . 

Vocational(I'echnica1 training 
Transport Co-operative Socie-
ties 

Total 

2,057 

(b) The information is being col-
lected and will be laid on thc Table 
of the House as soon as possible. 

Shri ]huIBD SiIIha: Can thcGovern-
ment give any idea about the number 
of ex-servicemen still to be employed ? 

Sardar MaJithia: I am afraid 
I have not got that figure, becalUC 
quite a few servicemen have been sent 
away after their service in the Defence 
forces • 

.u l11RI m  : 'fIlT ~ ;f w 
<mr q"{ ~ m-r ~ fit; ~ mrr-f 
~ ~, <10"1" illij'Z ~  fit; ~ 

~~ ~ ~~~ 

~ ~~ ~ ~~ 

~ . ~~1  ~ W#f;!ff,.;r ~ 
mrr-f ii' ~ ~ ~ ;;mf? 'fIlT ~ 

~ ~ ~~ 

. ~~  

~~  ,~~ 

~. ~~ ,~~~ 
~  ~ 'flft ~ ~ ~ 61ti' '1ft ~ 
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~~ ~ ~ (Sliliif ..... ffi) 
~~ 

Shri DireD Duu: May I mow 
whether any Government, partfcularly 
the Government of Tripura, has failed 
to introduce any scheme for the rehabilita-
tion of ex-servicemen? Will Govern-
ment enquire about this? . , 

Sardar MaJithia: Government will 
make enquiries. 

Report of the Comm;_;OIler 
for Scheduled Castes 

*KIJ'7I. Shri Baraum: Will the Minis-
ter of Home AfFairs be pleased to.-
the stePs if any, taken for suggesting 
discusaion of the Report of the Cqm-
missioner for Scheduled Castes and 
Tn"bes in State Legislatures as amtained 
in para 7 at page 2 of the Report (Part I) 
for the year I9SS? 

The MiIdRer ill tile MiIliatry of 
Home AfFairs (Shri Datar) 
The Govemmcnt of India made a 
mgestion to this e1Icct to the State 
Govcnunents as long back as November, 
19S5. The requisite number of copies 
of the report of the Commissioner arc 
alIo being supplied to the States for 
c:ircu1ation 8IIlODgst members of the 
State I..egisIatures. 

Shri Baraum: In reply the bon. 
Minister says that the suggestion was 
made to State Governments as long 
bact as November, J9SS. May I 
know the reactions of the State Gove'n-
menta r 
Shri Datar: It is rather too early 

to espcc:t reactions, because the report 
for J9SS was submitted to the ~  
lOIDetime in February or March this 
year and copies must have been received 
by them thereafter. On account of 
.-....organisation, ;t i. not clear whether 
they have taken any action till now. 

Shri Baraum: The last line 
of paragraph 7 says: 

"It (suclt a dipssion in the State 
Legislature) will also be an 
incentive for the State Govern-
ments to furnish as much 
material as they· can for my 
Reports in order to indicate 
aU the steps taken by them 
for the ame1ioration of the 
conditions of the BackwImI 
Classes/Tribes" . 

In view of the fact that the Centre 
J. colltribating 80 much I1IOIIey to the 
State Governmenta for this prupose, 
DIllY I know what steps Goverament 
bave taken to ... that the various State 

Governments furnish reports about 
their working to the Special OfIicer? 

Shri Datar: The Central G0vern-
ment have requested the State Govern-
ments a number of times to give aU 
the help to the Commissioner for 
Scheduled Castes and Scheduled Tribes. 
We have also requCSfed them to send 
us prol!J'CSS reports from time to time. 

Shri Baraum: Now the Central 
Government have set up advisory 
bodies both for the Scheduled Castes 
IIId Scheduled Tn"bes. Will the G0vern-
ment take any steps to see that similar 
bodies arc set up in the States ? 

Shri· Datar: Government wiD 
amsider this matter. 

Oveneas SchoJaraldps Scheme 

*K079- Shri Dabbi: Will the 
Mmisrer of ·Bdacatioll be pleased to 
refer to the reply given to Starred 
Queation No. 8S4 on the 8th August, 
19S6 and state: 

(a) whether Government have now 
ftnalised the fully-paid Overseas Scho-
Isrships Scheme; and 

(b) if so, the details thereof? 

The Deputy MiIlhter of Educadoa 
(Dr. M. M.. Daa)1 (a) Yes, Sir. 

(b) A statement is· laid on the Table 
of the HoulC. [See Appendix IV, 
annexure No. 38]. 

Shri Dabhi: In the statement it 
is said: 

"These scholarships carry with 
them no guarantee of subse-
quent employment of scholars 
on return to India after compte--
tion of their studies abroad. 
The selected scholars are, 
howerver, required to settle in 
India at least for S years foUowing 
the completion of their studiesl 
training abroad." 

If they arc not employed in In4ia 
and if they arc atiU reqUired to study 
there, what will they do? 

Mr. Speaker: They are not em-
ployed by the Government in India. 

Dr. M. M. Da: I The ides is that 
they may get employment elsewhere, 
80 that the anmuy may not be depriftd 
of their services. 

Shri Dablli: May I know wbea 
IIId how the scholsrs will be selected? 
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Dr. M. M. Du: The scholan will 
be adected by the Union Public Service 
Commission. The Commission is ex-
pected to interview the candidates 
during the last week of this month. 

Sbri T. S. A. Cbetdar: Our past 
aperience has been that the scholars 
who have received training in foreign 
countries have not been utilised properly 
in this country. May I know what 
steps Government have taken to see 
that these people are being utilised after 
their very useful training in foreigq 
countries? 

Dr. M. M. Du: I;"" not p",pared 
to accept the first part of what the hon. 
Member said. 

Mr. Speaker: Does the hon. 
Minister mean that all persons who have 
returned from foreign countries have 
been given employment? 

Dr. M.  M. Du: Most of them 
have been employed. It may not be 
under the Government. They have 
got jobs under other private concerns, 
institutions etc. 

<'Oulooker" 

"lob. Sbri Sadhan Gupta: Will 
the Minister of Fbumce be pleased to 
state: 

<a) whether it is a fact that the 
Journal "Onlooker", Published in 
Bombav, issues an insurance policy 
for Ri. 12,500 to every subscriber to, 
the Journal who pays the annual sub-
scription of 24 years; and 

(b) if so, where policies are insu-
red? 

The MbUster of Revenue uu:l 
Civil nodlturc (Sbri M. C. Shah): 
(a) A  . to information filed 
with the epartment of Insurance, 
an insurance policy for Rs. 5,000/-
is arnnged for by the Journal "0nI0aker" 
to every one of its subscribers paying 
at least one year's subscription. Govern-
ment however has 110 officiaI information 
available iDcreasiDc the amount to 
Rs. 12,500/-. 

(b) The P<>W:iea are issued by the 
Aloo Insurance Company Ltd. 80m-
~. 

Sbri Sadbaa Gupta: May I know 
whether the Government is aware that 
the 0rU00J.r regularly advertises in 
Radio Ceylon to the elfect that ~ 
'subscriber who pays the annuaI sub-
acn'btion of Ra. 24/- will set a free 
insurance policy for Rs. 12,500 ? 

Sbri M. C. Shah: W. have no 
information. 

Sbri Sadhan Gupta: May I 
know how these policies are insured 
with a private insurance company, when 
life insurance business have been taken 
over by the Corporation? 

Sbri M. C. Shah: It is not life 
insurance policy; it is general insurance 
policy. 

~... ~ 

• ~~ : 
~ ~~. ~ ~ ~"" 

.~ ~~ : 
w men lflft H ~, ~ . " ~ 

~ ~ ~ ~ .  oj; ~ oj; 

~~ ~ ~~  : 

~ w~~~  

oj; m ~ ~ ~ ~  'lit fuqrr-

mi'f '" ~ <iR' f<Rn: 'R ful!T ~ ~  
~ 

~  ~ ~, cir 'RT «flIfo 'lit 
fwfitfuff m.: ~ oj; mmr ~ 
.,.,. 'l<: ~ oj; f.roJflf 'lit ~ ~ 
~  'l<: m ;;mMt7 

~ ~  qo ~ ~  

~  ;;ft, ~ I 

~  ~ ~ 'lit mrmn 
..rr 'Ilrof ~ ;l ~ 'R hPrr t 
<fin ~, ~ " oj; rntfq lR 
~ ~  it; 1I11r ~  oj; ~ ~ 

~ if'rof tf1f ~ 'lit 'lfu it mn 
'mf ~ ~ oj; f<;rlf ~ ~ 

'lit ~ 1ffif in'o ~  "RRR, ~ .~ ..rr 
~ 1 1 1 ~ 'lit ~ ~ ~ t I 
May I also read the Engtish answer ? 
Mr. Speaker: Yea. 

Dr. M. M. Daa: (a) Yes, Sir. 

(b) The recommendations of the 
Es;pert Committee b..-e been aocepted 
by the Govenament of India IUld a ~ 
of the proceedinp has already been 
futnished to _ ~ Departtnent of Parlia-
mentary A1fairs on 29th Novanber 
1956, to be placed on the Table of ~ 
House in compliance with the assurance 
given in reply lo part (b) of the SIUNd 
Question No. 588, dated the 3IIt 
AUIW't, 1956. 
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lift ~.. i1lIT II ;;rr;r ~ ~ 
~ ~ mlrRr if ;;IT fuq;rfuf <it ~ 
~ '!U ~ if ~ f.mr;rr ~ 0l1T1TT, 
1IR ~ 'liT iIi<f (I'iI; 'm1T ~ flli ~ 
~ <i" ~ 'liT IIil11 '!U ~ '3I'I1PIT I 

Dr. M. M. Das: The statement that 
has been laid on the Table of the House 
contains all the information. The hon. 
Member bad a question on 31st August, 
and in reply to that question, we bave 
given all this information. 

lift 1m{ m: i1lIT ~ if ~ 
~ ~~ . ~~~~ 

~ fit; ~ '!IW <it ~ ~, ~ 
iIft if ~ ~ f;;r.n' ~ 1  <RT ,..,.=t 
~~ ~ 1 ~~ 1  
~ IIiIftr <it fuq;ffw <i" ~. ~ ~ 
IIil11 ~ U'Ii ro:rr ;;rnm·lff m ~ 
fiRr ;;rnm lff ~ ~~ "<'f!'f ~ 

~ rft:iAT) ~ ~ <i" ~ iATlfT ~ ~ 
~ ? 

Dr. M. M. Das: So far as the C0m-
mittee is concerned, they have recom-
mended a uniform plan. If the State 
Governments W8Ilt any Central hdp 
for this work, we will bave to come into 
the picture. 

Shri B. D. Pancle: Is it a fact that 
in some of the districts the work of prepar-
ing the Gazetteers is being entrusted to 
clerkS who d<' not know the tl>ings correctly 
Competent editors are not being appointed. 

Dr. M. M. Das: I may inform the 
hon. Member that so far as the Central 
Government is concemed, our responsibility 
D to write the National Gazetteers, that 
is, Gazett=s which will deal with different 
subjects in relation to the whole of India. 
So far as the District Gazetteers are con-
cerned, they will be compiled by the 
State' Governments and the responsibility 
lies on the State Governments. 

lift 1m{ m : i1lIT II "ITif ~ ~ 
~~ ~ ~ IIIil 

~  ~ ~ ~ ~ ~ flt;a;fr 

~~ 'liTfiRn: iii<: ~~  

Dr. M.  M. Das: That information 
has been given before. 

LoaD to Burma 

*1087. Shrimad Tarkeshwari SInba: 
Will the Minister of Fbumce be pleas-
ed to state: 

(a) whether it is a fact that Burma 
has not drawn any amount out of the 
twenty crores rupees loan granted to 
that country ; and 

(b) if so, the rea!lOns there for ? 

The MJaister of FinaDc:e IUld Jr_ 
IlIld Steel (Shri T. T. KrlsluuuDacbarI): 
(a) Yes, Sir. ' 

(b) The Government of Burma have 
not intimated any specific reasons for not 
utilising the loan. 

Shrimad Tarkesh_ri SiDha: May 
I know whether any amount of the loan 
has slresdy been given to Burma out of this 
amount? 

Mr. Speaker: He said, no. 

Shri T. T. Krisbnamachari: No 
portion of that loan was utilised. 

Shrimati Tarkeshwari Sinha: We 
are nnporting rice and other things from 
Burma. Yesterday in reply to • sup-
plementary question, the han. Minister 
said that repayment will be made on cash 
basis. May I know whether repayment 
for the rice to be imported will be made 
on cash basis or will be adjusted in some 
of the new loans? 

Mr. Speaker: No loan bas been 
advanced. 

Shrimati Tarkeshwari Sinha: That 
i. why I am asking. What is the position? 
Will the rice that is to be imported be 
paid in cash ? 

Mr. Speaker: They do not want 8 
loan ; they W8Ilt cash. That is the position. 

Shri Heda: Is it possible that since 
they are paid in cash for the rice that we 
import, they do not W8Ilt any further 
loan ? 

Shri T. T. Krislmamachari. I do 
not think that one is tied up with the other. 
The loan is totally independent of any 
commercial transaction that takes place 
between Burma and India. 

Shri Matthea.. The hon. Minister 
knows how much my poor State depends 
upon the export of prawns to Burma. 
What has he done about this ? 

Shri T. T. Krfobnamac:bari I I 811\ 
aware that the export of prawns from 
Travancore-Cochin to Burma is an 
Important item in the State'. economy. 
I cannot see how that could be tied 
with a loan that we may give them. 
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The Mhrlater of Filumce asul Inm 
-.l Steel (Sbrl T. T. JCr!abnamaeluni): 
No target date has been fixed as there is 
no specific proposal before Government 
at present to set up any steel plants other 
~ . those to be located at Rourkela, 
!ihil&i and Durgapur. The site at Bokaro 
IS proposed to be developed as a possible 
location for another steel plant. 

"') ~~  l{ ~  ~ 

~ .  ~~ ~~  
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Sbrl T.  T. JCr!ahnampchari: The 
ma!ler is under investigation. We are 
tryIng to develop that site. I think the 
matter has been actively taken in hand. 
What other industries may come there is 
a matter which I cannot now deal with. 

Sbrl Bibhad Miahra: WiD the 
Government kindly teU us the period with-
in whicb the Bokaro plant could be establi-
.. bed there ? 

Shri T. T. Kriabnemecharl: Even 
'that is rather difficult. But, I think anv 
expansion beyond the present stage under 
which a new plant might be put up would 
probably be at Bokaro may, perhaps, at 
the beginning of the Third Five Year 
Plan. ' 

DriDiDs of on In Kaacra 

"1089-Sbrl Bansal, Will the Minis-
ter of Natural Reeources And Scieati-
fie Raarch be pleased to state: 

(a) wbether oil has been struck at 
any place in Kangra District as a result 
of the drilling operations that are being 
canied on there ; and 

(b) if so, the estimated extent of its 
OCC11:"=ce and the capacity of tbe oil-
bearing strata ? 

The Deputy Mi Dieter of EdacadoD 
(Dr. ~ L Sbrlmali) , (a) DriUlng 
operations have not yet started in Kangra 
District I 
(b) Does not arise. 

~ "'''''''i"fd ~ <m Ii' 
:orrr ~ ~ f.I; ~ tF ~ qR 
.. . . ~~~~~  

~~~  

~  1IiTo \'no ~ : lI'€ ~ aT 
~ ~. ~ ~~ 

1 ~~ ~,~~ ~  

~~~~ ~~~~ 
~  

World IJaDk 

·IG!JO. Sbrl S. C. S_ta : WiD the 
Minister of FInaDi:e be pleased to state : 

(a) wbether it is a fact that Warld 
Bank Experts recently visited Calcutta 
Port; and 

(b) whether it is a fact that they have 
recommended estab1isbment of subsidiary 
port to be opened on the lower Hoogbly 
below Calcutta, for which they can fend 
money? . 

The Mhrlater of FInaDee PDd Inm 
PDd Steel (Sbrl T. T. KriMDamaehari) : 
(a) Yes, Sir. 

(b) The Bank Experts had merely 
recommended that it may be worthwhile 
to examine the feasibility of opening such 
a port. The question of a Bank Loan for 
it does not arise until the Government of 
India, after considering this recommenda-
tion, have taken a final decision, in thia 
regard. 

Sbrl S. C. SPIDPIlta, May I know 
whether Government have taken any 
stepS regarding the point that they have 
mentioned to the Government ? 

Sbrl T. T. JCr!shDamachari' I 
believe the con=ed Ministry is explorin& 
the matter further. I do not think we 
have reached any stage in which I can say 
that we have either decided to locate the 
auxiliary port there or we have rejected 
the whole idea. 

Sbrl S. C. Samanta, May' I know 
whether during the First Five Year Plan 
ar the Second Five Year Plan this question 
was discussed and if not, may I know what 
was the reason ? 

Sbrl T. T. JCr!shnamadulri , I believe 
that the matter has been dealt with by the 
appropriate Ministry in a discussion that 
took place in the other House. I am not 
in • position to say whether it was discussed 
during the First Five Year Plan. The 
whole issue arose oat of a casual reference 
made by a World Bank team that came to 
India in which a suggestion was throWJl 
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that we may explore the possibility of an 
auxiliary port. I am not quite sure if the 
data that we have on band has convinced 
the ~  Ministry that the matter is 
worth while being pursued as an immediate 
objective. 

Sbri S. C. SamaDta: May I know 
whether any such proposal came to the 
Finance Ministry from the Transport 
Ministry and the scheme was not taken 
up because of want of money ? 

Shri T. T. Kriabn8macbari: No 
worth while scheme is now being given up 
on the ground of want 01' ~. I do 
not thinK that I ha '"e seen any files 
concerning a scheme of this nature coming 
from the Transport Ministry. 

Mr. Speaker: ~  Gadilingana 
Gowd-absent. 

Shri T. B. Vittal Rao: I request 
that this question may be answered. It 
is important. 

Mr. Speaker: Later on. 

Shri T. B. VittaI Rao: It may not 
be reached later. 

Mr. Speaker: I cant help. Let it 
stand over. Next question. 

Basic Luul Tao: OD JenmJilarom 
Laad, Kcnla 

*1095. Sbri V. P. N."....: Will the 
Minister of Home Affaire be pleased 
to state. 

(a) whether the 
Kersla State under 
Rule is taking steps 
<alleged' due of Basic 
J enmikarom lands, 

Government of 
the PresidetWs 
to realise the 
Land Tax on 

(b) w ~  it is a fact that pre-
vioup Ghvernrncnts had successively 
stayed such action pending land re-
forms, aod 

(c) the reasons, if any, for taking 
such s :eps now for recovery of dues 
calculated with rettollpective effect ? 

The MiDJater ill tile MIDI.m7 of 
Bome AtfaJn (Sbri Detar): (a) The 
basic land taxis being reaIiIed from 
jenmikarom land. under the TravatlCore-
CoclIiD Land Aer., 19S5, which i. in 
force Io the Travancore Cochin Area of 
Keraia State. The paJDIent of the taX is a 
statutory obligation. 

(b No. 

(c) DOC$ not arise. 

Shri V, P. Neyer: Is it a fact 
·tnat while collecting taxes on BUCh IlIIIds 
Tovernment are now using the coercive 
PI avis ons of the Revenue RecoYerY Act 

and artaching the movables of peasants 
when the prices of agricultuIai commodi-
ties, as admitted by Government, have 
been consistently falling for some years ~ 

Shri D.tar : I am not aware of the 
exact details, but in proper cases recoUrse 
has to be had to these processes. 

Shrl V. P. N.yar: May I know 
whether the previous Governments, the 
Governments of the Omgress and the 
P.S.P., had stayed further action of realising 
this basic tax from these lands in view of 
certain representations and on heing 
satisfied that they have a very legitimate 
case for not realising this basic land tax ? 

Sbri D.tar: May I point out that 
on the other hand after this Act was passed, 
by the Act itself it was made compulsory 
that this tax has to be paid on all the lands. 
Then subsequently the question arose 
whether any lands should be exempted at 
all. Some lands were exempted, but the 
csemption was taken back and it ... 
decided that this tax should be collected 
on all lsnds. 

Shri V. P. N.yar: May I know what 
was the total collection of basic land tax 
from jenmikarom lands for the previous 
year? 

Shri D.t.r: I have Dot got the figure 
with me. 

Shri A. M. Thomas: The basic 
land tax is collected every year. How is 
it that arrears came to ~, and to what 
extent has it accrued ? 

Shri D.t.r : I am not aware to what 
extent there are arrears, but may I point 
out that certain lands had been exempted 
but subsequently that was withdrawn 
and therefore the question of arrears might 
have arisen in some cases ? 

Shri V. P. N."....: May I know 
whether in the Travancore area of Kerala 
State there are any other classes of land in 
which Government can realise the basic 
tax and some tax Jike the Jenmilrarom which 
is also equal to basic tax ? 

Shri D ..... : I would invite the 
atteDtion of the han. Member to the 
provisions of the Aer. itself where power 
was reserved for eXCDlpting certain Jtinda. 
of lands. Whkh kind. of these lands 
are there I am not aware at present. 

Army Orcbuuu:e School, 
Jubbalpur 

~ . Shri GidW8Di: Will the 
Minister of Defeace be pleased to state : 

<a) whether it is a fact that certain 
Army personnel from Army Ordnance 
Scho>ol, Jubbalpur are to be tried for 
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misappropriation of public funds I.g. 
military cash and stores ; 

(b) if so, their number and ranks; 
aIIlI 

(c) the total amount involved ? 

The Deputy Minister of DeCcace 
(Sardar MaJithia): (a) Yes. 

(b) u-One Colonel, four Captains, 
one Subedar, one Jemadar and five N.C.Os. 
Besides these, there are four officials of the 
Audit Department. 

(cl ~. 1,48,615/3(-. 

Shri Gidwani: When were the 
investigations started. and when were 
they completed ? 

Sardar Majithia: In 1954 and 1956 
respectively. 

Shri Gidwani: What are the charges 
agains t them ? 

Suder Majlthia: Mi .. ppro-
pri.tion and ication of accounts. 

Shri GidwaDi: May I know whether 
the trial proceedings have been started, 
and if so when ? , 

Sardar Majithia: A special Judge 
has been appointed in J ubbalpur to look 
.uter this caSe and the trial has already 
started. 

• Shri B. D. Pande: Is it a civil 
prosecution or a military court martial ? 

Sardar MaJithla: As I said, a 
special Judge has been appointed. There-
fore) it is a civil one. 

Sc:hednied c.stea Welfare Works 

*1099. Shri L Bacheran : Will 
the Minister of Home Affaire be pleased 
to state: 

(a) whether any allotment of money 
or a portion thereof which was meant for 
Scheduled Castes Welfare Works in 
Malabar lapsed during 1955-56 ; and 

(b) if so, the reasons therefor? 

The Miniater in the MiDiatry of 
Home Affaire (Shrl Dater) : " statement 
is laid ~  the Table of the House. [S "" 
Append", IV, annexure No. 39). 

Shri I. EaeharaD: In the statement 
it is said that the reason for savings on the 
item "provisions for drinking water facili-
ties under the scheme for removal of 
untouchability" was late receipt of the 
scheme from the State Government and 
the non-availability of suitable contractors. 

May I know what is the procedure adopted' 
by the Government to provide these-
facilities to Harijans ? 

Shrl Datar: The agency was the' 
State Government of Madras becaust 
Malabar was under the Madras Govern-
ment, but in some cases we use the services 
of private agencies as well. 

Shri Damodara MenoD: In the' 
statement non-availability of suitable con-
tractors i. given as a reason. I want to 
know how the Government spends this, 
money for the construction of wells. Are' 
they employing contractors for this, or 
are the individuals concerned, I mean the' 
Scheduled Caste people, who are in need 
of wells allowed to utilise the money? 1. 
want to know the actual method. 

Shri 'Datar: Unfortunately a very' 
small amount out of Rs. 571000 was spent 
by them. I am very sorry that this ~ 
could not be spent because contractors 
were not available. The contractors ..-ere 
the private contractors w ~  sen'ices the 
State Government would have liked to 
utilise. • 

Sbrl ICamath : Have reports reached 
Government that in spite of Central; 
legislation providing for the implementa-
tion of the constitutional provision with 
~  to the removal of untouchability, 
the administrative machinery in Malabar 
where untouchability used to be most 
rampant is rather indifferent to the removal, 
of this evil ? 

Sbri Datu: It should not be 
COD5idcIed that the MadIas Govelnment 
was negHgent in this matter. What must 
have happened must be the non-availability' 
of suitable contraclOls. It has been stated 
in the statement itself. 

Sbri A. M. Thomas: Is it not 
rather legrenable that the money to be 
'pent for the supply of drinkiog water ... 
should lapse on account oflhe non-availabi-
IiI,), of contractors? Has not Ihe Gev-
<rnmer.1 con,idered the feasibility of 
entrusting the work either to the 

~  partie!; Or tC carry C'n ~ "'OT):: 
dep .. llmmtally ? 

Shri Datar: I am hOl'in8 that the 
now Governrr.em of Jo:erala would tal<e-
patticuJaf care jn thh: Je!pect. 

Shri Dhuaiya: May I know whether 
about the lapse of the money the State 
Govrtnmcrt ",rate to the Central Goteu:-
mCI"!t th2t suittble COGtI2CtCIS "rre r.ot 
Bvai1abJe .• and jf SOJ whal action the Central' 

~ to? 

Shri Datar: WhDt .'tien c.w the 
Crnnal Governmenr lake? 
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Shri Dhusiya: I waot to know 
<whetber the State Government has written 
or not? 

Shri Datar : This is the information 
<which We ha\'e gOt fIOm the State GoVern-
ment itself. 

Mr. Speaker: Next question. 

Shri DhaBiya: I want to kDOW ...... 

Mr. Speaker: Has the Central 
-Governmeot to supply contractors from 
t.ere? 

Sbri Dhu8iya: One question. 

Mr. Speaker: No more questions. 
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Shri Ragbavaiah: May I know 
wbether there are any rural institutes in 
Andbra Pradesh for which grant. bave also 
,1Ieen given ? 

Dr. It.. L. Shrimali: As far as I 
know, none in Andhra. 

Shri Ragbavaiah: May I know the 
reason why there was no proposal to give 
any grants to the rural institutes in Andbra < 
Pradesh or any incentive given or possibili-
ties devised for starting such institutes in 
Andhra Pradesh ? 

Mr. Speaker: The han. Member 
must do so and ask for the grants. The 
provincial Government establishes the insti-
tutes and asks for grants from the Centre. 

Shri Ragbavalab: The Government 
must have instructed them to establish such 
institutes. 

Mr. Speaker: There is no ~ 

Government in this country. 

Dr. It.. L Shrimali With regard to 
rural higher educational institutions, the 
committee went round and surveyed all 
most all the institutions which were reeom-
mended by the State Governments. As 
far as I remember, the Andhra Government 
at that time did not recommend any such 
institution. 

Mr. Speaker: There are 250 Mem-
bers in the Andhra Legislative Assembly. 

Shri Raghavalab: My point is 
whether the Government of India have got 
a policy to see that these rural institutions 
are established in the different States and 
for which the Government of India can give 
grants and further this idea of starting wes" 
institutes for the development of the rural 
folk. 

Dr. K. L. Shrimali: It is a very 
limited experiment which the Government 
of India has undertaken. They have 
decided to upgrade ten in .titutions into rural 
higher educational institutes. !fthe scheme 
progresses it is possible more may be added. 
but at present there is no proposal to add 
more to this scheme. 

Shri Ragbavalab: May I know. < ... 

Mr. Speaker: There is no good 
pursuing this. The hon. Member must 
induce his own Government to take up this 
matter and he will get contributions from 
the Centre. How can the Centre do all 
these things ? 

Settlement in ADdaman leland. 

·noS. Shri Krishnacharya Joslrl : 
WiJI the Minister of Home Main be 
pleased to state : I 
(a) the number of familie. which have 

been settled in Andaman Islands upto the 
30th November, 1956 from the various 
States in India;) 
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(b) whether any special priority is g!ven 
to the families migrated from East Pak,stan 
for settling them in Andmans ; and 

(e) whether any financial aid is given to 
such families by the Government of India? 

The MiDister in the Ministry of 
Home AfU.ira (Shri Datar): (a) 

(i) Displaced persons from 
East Pakistan 1282 families 

(ii) Travancore-Cochin 
(now Kerala) 114 families 

(iii) Madras 4 families 

(iv) Evacuees from 
Burma 5 families 

Total 1405 families 

(b) Yes. 

(c) Each settler family is entitled to 
a recoverable loan of Rs. 1,730/-53 as to 
enable it to meet the expenditure on house 
building, purchase of bullocks, utensils 
1ieed and manure; and to an ex-gratia grant 
of Rs. 1.050/-for maintenance till the fint 
crop is harvested and for meeting the cost of 
passage from the mainland to Andamans. 

Shri Krislmacharya Joehl : May I 
know the percentage offamilies that have 
migrated from Pakistan and have been sent 
there ? 

Shrl Datar : Percentage with reference 
to what? 

Shrl KriahDachary& Joshl: With re-
ference to the number of other families. 

Shri Datar : As I have stated, this was 
meant mainly for the refugees from Eaat Pa-
kistan. Then, it was stated that there should 
be provision for migration from other States 
as well. So, a small percentage of thes 
settlers are from the rest of India. 

Shrl Matthen: Does the Minister 
·confirm the verdict of visitors to the 
Andamans that the settlers from Travan-
core-Cochin are farming better and deve!op-
ing their lands better than the other settlers ? 
If so, what is his reaction to the proposal of 
Shrj P. S. Rau, the former Adviser to  set 
apart two islands for more settlers from that 
State? 

Shri Datar: So far as the settlers from 
Travancore-Cochin are concerned, they 
have been doing very well, but their number 
is not as large as the bon. Member would 
like us to have in this respect. In fact 
provision had been made for 220 families 
but only 114 families have gone. 

VTIr-it 'Ili 
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The Deputy Miaiater of DefeDce 
(Sardar MaJithia) : (a) Nasirabad, Pach-
marhi and Lueknow Cantonments. 

(b) Brief statements, showing the re-
commendations of ad hoc Committee and 
the decisions taken in respect of the Can-
tonments mentioned above, are placed on 
the Table of the Lok Sabha. [Se. Appen-
dix IV, annexure No. 40]. 

(c) The recommendations of the ad 
hoc Committee, in respect of the remain-
ing 9 Cantonments are receiving active 
consideration in consultation with )ccaJ 
military authorities, and final decisioa 
Will be taken as early as possible. 

~.  ~~ ~  

~ ~.  ~ ~~~ .  

~ ~~~ ~~  ~~ 

~ \!I'M ~ ~ f;r;r<tt ~ ~ w-ft 
"< ~~~~  

Sardar MaJithia: The han. Member 
will see that out of 33 cases, 24 cases have 
already been decided. There are only 9 
cases left. And it is not such a very long 
time that has been taken, particularly in 
view of the complications, in particular 
with reference to the financial position of 
the cantonment boards and the grants-in-
aid which naturally will arise in case the 
recommendations are agreed to. 

, ~.  ~~  

fit; ~ ~ I!iT ~ ~ 

~ ~~ 1 1 ~~ 

~  
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Sardar Majithla: I cannot commit 
myself on that poinl. But, as I said, we 
are doing our best to expedite the decisic ns 
as much as possible. 

Shri Hecla: The SeCWlderabad ~
ment is, I think, the most important 
cantonment in the south. May I know what 
the recommendations in regard to this 
cantonment were, and by what time they 
will be implemented ?' 

Sardar Majithia : I have not got 
any information about S~  at the 
moment, but I shall check up. 

I should like, how,,·er, to add that we 
are trying to meet the recommendations of 
the ad hoc committee, as far as it is possible 
for us to meet them. It is only in cases of 
very special difficulties, that is, when we 
feel that we have to make more grants-in-
aid that we are a bit hesitant to accept 
their recommendations. 
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TIle MiDister of ReveDue lUld De-
feDc:e Es;peaditure (Shri A. C. Guba) : 
(a) and (b).IIt is obviously not possible to 
form any ac:cw:ate estimate of the volume 
of smuggling. Not can it be said with any 
degree of certainty as to what ale the princi-
pal centres for such activity, The towns and 
vil1&gICS mentioned in part (a) of the '1uestion 
are usually 20-50 miles away from the 
Pakistan hm-der and a large proportion of 

items like textiles, sugar, hiris and cattle 
handled by the trade in these centres must 
be preswned to be for catering to the needs 
of local population. While it is possible 
that some quantili., of suCh goods arc .also 
smuggkd across the border to and from 
Pakistan, according to information available 
to Government, the extent of such traffic 
does not at the most, exceed a few lakhs of 
rupees in value. 

(e) A statement showing some of the 
main steps taken by Government to check 
such smuggling is placed on the Table of 
the Lok Sabha. [See Appendix IV, 
annexure No. 41]. 

Dr. Ram Subbal Sinlh : The Minis-
ter has stated that it is not possible to give 
correct information regarding parts (a) and 
(b) of the question, 6ut he said that the 
amount involved may be a few lalths of 
rupees. May I know whether it is a few 
Iakhs per annum, or per month or per day? 

Shri A. C. Guha: A rew lakhs per 
annum, not per day. 

Shri Kamath : Has the attention of 
the Minister been drawn to certain report,. 
that appeared in the Rajasthan pn:ss, parti-
colarly, to the effect that some of these 
persons carrying on this contraband but 
profitable trade are or used to be hand-in-
g1-:)ve with some persons in power in Rajas-
tban and that was why they could not be 
arrested? 

Shri A. C. Guba: I have not seen 
those Rajasthan paper n:pvrts. But if the 
hon. Member has got any specific informa-
tion, he can pass it on to us, and we shaD 
surely we kame it. 

Shri Ka8liwal : May I know .,hether 
Government could live us any figures to 
show whether in connection with smugglilll, 
any arrests had taken place during the last 
three years ? 

Shri A. C. Guba: Some penons must 
have been arrested, when the articles were 
seized. When the articles were seized. 
they must have been seized from "",me 
penons, and so, they DIllst have been arres-
ted along with the seizure of the articles. 

Shri 1Ieda: There is no question of 
'must have been'; exact information is. 
required. 

~~.,~  ..... ~ 

*tUt:;. ,"'0 " ~  m 
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Jacome Tax 1anatlpti0Jl COmm ..... 

·III,. Shri Krialmacharya JoUl , 
Will the Minister of FlDance be pleased to 
state .-

(a) whether the life of the Income Tax 
Investigation Commission will be extended 
beyond the 31st December, 1956 ; and 

(b) if so, the period thereof ? 

The Minister of Revemae ancl CIYiI 
BKpeadlture (Sbri M. C. Shah): (a) 
The matter is under consideration of the 
Governmert of India. 

(b) Does not arise. 

Forelp EKhaDp Reeerves 
+ 

* ll:ao.{Shrimati Tar ...... wari SbIlul: 
Sbri D. C. Sharma : 

Will the Minister of FbuuIce be pleased 
to state: 

(a) the present position of the foreign 
exchange reserves as on the Ist of December, 
1956; and 

(b) how it compares with the position 
on the J st December, 1955 ? 

The MiDlster of FlDance aDd Iro. 
aad Steel (Sbri T. T. Kria ....... 
chari): (a) At the end. of October, 
1956, the last month for which figures are 
available, India's net foreign exchange re-
serve. stopd at Rs. 688' 65 crores. How-
ever, at the end of November, 1956 
the sterling balances, which constitute ~ 
major portion of these reserves, amounted 
to Rs. 536' 53 crores. 

(b) At the end of November, 1955 
the net foreign exchange reserves stood at 
Rs. 767' 64 crores, the sterling balances 
standing at 719'69 crores. 

Shrimati Tarkeshwari SiDha : 
From the reply of .the hon. Minister, it 
seems that our fOreIgn exchange position 
has dwindled and there has been lot of 
withdrawals from the foreign exchange 
resources recently. What specific steps 
have Government taken to see that our 
foreign exchange position improves ? 

Sbri T. T. KrisbDAmachari: The 
foreign exchange reserves have certainly 
come down, and steps are being taken to 
remedy the situation as has been mentioned 
on previous occasions, namely, putting a 
check on imports that are not necessary 
for the Plan and seeing if we cannot aug_ 
ment our exports. 

Sluimati Tarkeshwari SiDha: In 
view of the fact that there has been 8 sharp 
decline in the gold and dollar reserves of the 
sterling area, how far has ,taffected our 
sterling reserves beClll1se the sterling reserves 
are our greater foreign exchange esset.? 
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Shri T. T. Krislmamachari, I 
believe there is a question coming up later. 

Mr. Speaker: I think there i8 a sepa-
rate Short Notice Question coming up. 

Shri T. T. KrisbDamacbari: In an} 
event, whatever the position of the sterling 
area, to that extent it is also reflected in the 
stability of our sterling reserves. 

Shrimati Tarkeahwari Sinha: May 
I know whether it is a fact that the Govern-
ment have approached the International 
Monetary Fund for the purchase of currency 
from them, and if so, with what results ? 

Shri ,T. T. Krisbnamachari: These 
~ things which a Government which has 
to plan to implement does from time to 
time. I am not in a position to say now 
""mat I have made any approach, because 
I Ioave not. But it is one of the things that 
we always ~ in mind, that we can draw 
upon the IMF for certain assistance in 
times of emergency. 

Shri Sadhan Gupta: May I know 
what reserves are next in importance to 
sterling reserves in our foreign exchange 
reserves ? If they are dollar reserves, 
what is the amount of those reserves ? 

Shri T.  T. Kriahnamachari : So 
far as official reserves are concerned, they 
are all in sterling. 

Shri It. P. Trlpathi I What has been 
the repatriation of capital from this country 
b}' way of sale of foreign concerns, and 
dIvidends, in the last year, and how has it 
affected the sterling reserves ? 

Shri T. T. Krishnamaehari: I am 
not able to give a precise figure, but it i. 
.... ell under what we expect the normal 
repatriation to be-Rs. I2 crores a year. 

Shri It. C. Sodhia: What is the mini-
mum of the sterling reserves below which 
we cannot go ? 

Shri T. T. Krionamachari: The hon. 
Member would be aware that we amended 
the Reserve Bank Act sometime agO and 
this Haase decreed that the minimum 
should be Rs. 400 crores. 

BacIdJUat Temple in Kirchizia 

.XUI. Dr. Ram Subhag Singh: 
Will the Minister of Education be pleased 
to state: 

(a) whether Government are aware 
that ruins of a Buddhist temple of the 7th 
eealury have been unearthed in AK-
Beshim in the Chu Valley of Kirghizia 
(U.S.S.R. ; 

(b) if 90, wbether Government have 
sought any information regarding those 
rUiDs from tbe archaeological department 
of the U.S;S.R.; and 

(c) if so, the information that has been 
received? 

The Deputy MJDiater of Education 
,~. M. ~. Do): (a) Government have 
!,O informatIon beyond what has appeared 
1D press reports about the discovery. 

(b) and (c). An enquiry has been 
made and a reply is awaited. 

Dr. Ram Subhag Singh : May 1 
know whether there is any intention on the 
part of Government to send any officer 
of the Archaeological Department to find 
out details of the ruins ? ~ 

, Dr. ~. M. Do : It depends upon the 
Informatlon that we receive from the" 
Soviet Government. 

Rocket SateJUte 

°1081. Dr. Ram Subhag Singh : 
Will the Min ister of Natural Resources 
and Scientific Research be pleased to 
state: 

(a) whether India has agreed to Cl'-
operate with the Smithsonian Institu-
te of America in carrying out the plan to 
send up a rocket satellite and follow its 
movements afterwards; 

Cb) if so, what arrangements will have ::e made in India to carry out this plan; 
(c) whether any work has been under-

taken in this regard? 

The Deputy MJDiater of Education 
(Dr. K. ~. ShrimaJi) : (a) to Cc), A state-
ment gIvmg the required information 
is laid on the Table of the House. [See 
AppendIX IV, annexure No. 42J. 

Mr. Speaker : The question list is 
over. Those hon. Member. who were-
absent when their questions were caUed 
may .now put those questions. None of-
those Members is present. 

Shri T. B. Viual Rao : May I request 
that question No. t094 be answered? ' 

Mr. Speaker : Yes. 

Price of Naharkatiya Oil 

'1094-Shrl Gadillngana Gowd -
Will the Minister of Natural ReaollrCe; 
and Scieatiflc Research be pleased to 
state: 

(a) whether Government of I,ndia 
will accept the internationalIy quot-
ed crude oil price for the refinery at Nahar-
katiya (Assam) which will be controlled 
completely by Government; and 

(b) if so, the rea,sons therefor? 
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The DCJluty Minister of Education 
(Dr. K. L. Sbrimali) : (a) and (b). Th£ 
price at which Assam crude oil will be sup-· 
plied to the new refinery is the subiect of 
negotiations between the Assam Oil Com-
pany and the Government. The in-
ternationally quoted crude oiJ price cannot 
be taken as the sale determining factor in 
fixing the price of Assam crude oil. But 
as long as Indian refineries continue to 
import foreign crude oil, the international 
price will have a bearing on the price of 
indigenous crude oil. 

Shri T. B. Vittlll Rao : May I ""ow 
whether the crude oil that is being refined 
at Digboi is being supplied at the inter-
national price or the present cost of ufO-
duction? 

Dr. K. L. Shrimali : According to 
the estimate given by the Assam Oil Com-
pany, the cost of production of crude oil, 
exclusive "f royalties, is about Rs. 29 per 
ton. 

Mr. Speaker : As regards question 
No. nOI standing in the name of Shri 
H. G. Vaishnav, Shri Telkikar has got the 
authority to put the question. 

°1101. Shri TeUdkar (OD behaU" of 
Shri H. G. Va.islmav): Will the Minis-
ter of Finance be pleased to state : 

(a) in view of the declaration that 
the Hyderabad Government .. ,c"rities 
constitute a debt of the Union from the 1st 
November, 1956, why the transformation 
of these securities into those of the Union 
has been held Un so far; 

Cb) the reasons why the State Bank 
of H}derabad which is now a counter-
part of the Reserve Bank of India has 
suspended the support which it used to 
give hitherto to these Hyderabad Securities 
which are now a debt of Union; and 

Cc) whether the rules regarding the 
Government securities being recognised 
for the pumase of Provident Fund, Rail-
way and Court Deposits and for such 
other numoses are made applicable to Hy-
derabad securities :lisa? 

The Minister of Finance and Iron 
IUld Steel (Shri T. T. Kriahll8Dl8chari): 
(a) The securities of the former Hyderabad 
~  will be replaced by the ,ecu-
ntles of the Government of India when they 
are ~  for renewal, replacement, 
conVersion etc. Meanwhile the old secu-
rities continue to be operative. 

(b) Government have no information 
abeul the practice of the State Bank of Hy-
derabad. So far as the Reserve Bank is 
concerned, it will continue to follow in 

regard to these securities whatever policy 
it considers appropriate for all other Cen-
tral securities. 

(c) The securities ofthe former Hydera-
bad State are now at par for all purposes 
with the securities of the Government 01 
India. 

Shri Telldkar : May I know whe-
ther instructions are issued to that effect 
to the Reserve Bank of India? 

Shri T. T. KrishDamachari : Yes, 
Sir; what I have stated is covered by govern-
ment orders. 

Electoral Rolls 

Shri Kamath : May I earnestly re-
quest you to direct that question No. lIOT 
may be answered in the public interest? 

Mr. Speaker : Yes. 

The MiDiater of Letal Aft"aira 8I1ct 
Civil Aviation (Shri Pataokar): The 
question was in Hindi. Shall I answer it 
in Hindi or English? 

Shri Kamath : Either in English or in. 
Hindi. 

Mr. Speaker : In English. 

*HOII. lifT 11"0 ," ~  'fllT 

~ ~~~~ " ~  

(if» 'fllT ~ ~ ~ 
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. Shri Pataulu.r : Ca) Yes, Sir, ~ 
-dilp\aced persons can vote, provided they 
have registerej themselves in time as 
citizens of India and have been enrolled 
.as voters. 

Cb) The registering authorities are tak-
ing the necessary action under Section 24 
.of the Representation of the People Act. 
1950. This section as recently amended 
by Parliament facilitates registration as 
voters upto the 16th December, 1956. 

(c) and (d). I have no information. 

Shri Kamath : Is it a fact that tl)e 
Delimitation Order will not be pUblished 
till the end of this month, and, if so, will 
-copies of the electoral rolIs of those cons-
tituencies be available only after the pub-
lication of the Delimitation Order? And 
if so, will it upset the time table of the 
,general election? 

Shri Pataskar : So far as my informa-
,lion goes, we expect that the Delimitation 
.Orders would be published very early. 

Shri Itamath : What date? 

Shrimati Reau Cba1:ravartty : May 
I know whether any arrangements have been 
made as have been made in West Bengal 
to get the displaced persons made citizens 
by elfons on the pan of Government and 
.the Election Commission prior to their 
.being enrolIed on the electoral roJls? 

ShriPataskar: I presume the arrange-
,ments must be the same, whethn tbey are 
.in West Bengal or elsewhere. 

SHORT NOTICE QUESTIONS AND ANSWERS 

Rourkela Steel Plant 
+ 

{ 
Shri M. S • .Guru-

S. N.Q. NO.4 padaswamy : 
Shri Bopwat : 

Will the Minister of 11'04 and Steel 
.be pleased to state : 

Ca) whether it is a fact that German 
,participation in the Rourkela Steel Plant 
was terminated on the ground that their 
interest and price quotations had been very 
high; 

(b) whether these matters were not 
.examined by the Goyernment of India at 
the time of ~ into an agreement with 
the German Combine of Krupp-Demag; 
aDd 

Cc) whether any' compensation or da-
lllage wiJI be paid by Government to the 
·German firm for early terminatiQn of the 
contract ? 

The Mlaister at Fbuuu:e and Iroa 
..... Steel (Shri T. T. Kri-ha_ac:harl): 
'(a) to Ce). A statement is laid on the Table 
.of the House. 

But if the intention of the Chair is that I 
should read the wnole statement, I will 
do so. 

Mr. Speaker: Is it a long statement? 

Slsri T. T. Krialuuunacbari : One 
p'ge, Sir. 

Mr. Speaker: It may be read. 

Shri T. T. Krishnamachari : Cal ar:d 
(b). German participation in the share 
capital of the Rourkela Steel Plant has 1'''[ 
been dispensed with on the ground that 
the prices quoted were yery high. On the 
other hand, the prices have been certified 
to be reasonable by the Government's in-
depondent Consultants. 

The agreement entered into with Krupp-
Demag in 1953 WaS for technical services 
and for participation in capital. Jnvest-
ments by the two firms-Krupp and De-
mag-in the capital of the RourkeJa plant 
was to he related to the volume of orders 
placed on the two firm. but not to exceed 
the equivalent of about Rs. 9' 5 erores. 

The two firms have the option to re-seJl 
their shares to the Government at a prt.'-
mium of 20 per cent by August 1963. 
Any dividends received by the two firms 
would, of course, have been deducted from 
this premium. Even when the agreement 
was entered into, it was realised that some 
element would be added to the cost of the 
supplies to make up the difference between 
this premium and the return which the firms 
could have expected, if they had invested 
this money in Germany. The internal 
borrowing rate in Germany in 1953 was 
lower than it is today and an addition to 
the price for the reason stated need not 
have been onerous at that time. But 
internal borrowing rates have risen sharPly 
since then to about 8 per cent. now. In 
effect, therefore, acceptance of German 
iuvesanent would have meant a high interest 
rate. Government did not consider it 
worthwhile to accept a comparatively small 
investment of Rs. 9 crores at this rate of 
interest. They preferred instead to sec-
ure a rednction in price. The Agreement 
with the German firms was accordingly 
modified by mutual consent. 

(c) The agreement with the two German 
firms has been modified by mutual consent 
only on t!ris clause relating to investment. 
The question of compensation or dam. ge 
does not, therefore, arise. 

Sbri M..S. Gurupad88wamy : The 
present so-called nationalisation of the 
Rourkela Plant has been brought about 
according to some of us, by official 
blundering rather than by choice. The 
deal with the German firm ... ··· 

MI'. Speaker , What is the quesiion? 
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Shrl M. S. Gurupaclaawamy : I am 
putting the question. 

Mr. Speaker : All this preamble is 
unnecessary. 

Shrl M. S. Gurllpaclaawamy : I am 
saying that the deal with the firm was 
concluje.i in rather suspicious circlllIlStan-

ces .. ·············· 

Mr. Speaker: All this will go out. 
I am repeate.i1y advising hon. Members 
not to start questions with their own in-
ferences. They may put a qucstion straight 
and elicit an answer. If they are not able 
to do it, I will call another hon. Mem-
ber to do so. 

Shri M. S. Gurupaclaawamy : My 
question is whether the Minister will set 
up an enquiry, departmental or otherwise, 
to look into the whole matter and report to 
Parliament whether the deal which was 
conclu:ied between the Government of 
India and the firm was done in cirClllIlStan-
ces which are dubious. 

Shrl T. T. Kri.hnamlicharl :  I will 
tell the hon. Member that if an enquiry 
is to be held, the enquiry has to be held 
aglinst me because I have been responsible 
for the Whole muter. I am quite convin-
ced in my mind that what we have done 
is in the bestinterests of the country today 
and the agreement that we entered into 
in 1953 was also in the best interests of the 
country at that time. 

Slarl:nati Tarkeohwarl Sinha : May 
I k'loN whether any investment was made 
in Rourkela Plant by the German investors 
prior to this agreement terminating the 
clause relating to investment, and, if so, 
what is the position with regard to that in-
vestmep.t which is already done? . 

Shrl T.  T. KrUobnamacharl I The 
investment was a token ~  in the 
share capital and, therefore, 1t has to be re-
funde:!. Invesrment will arise. only when 
purchases are made and a portIon of these 
purchases should be put in the capital struc-
ture. The question of purellase agreement 
has been ended and we have absolved 
them of that necessity to invest in the 
capital of tbe Company because we found 
that the terms on whiell we could negotiate 
are more advantageous to this country. 

Shrl Baual : Prom the reply of the 
hon. Minister 1 could not follow as to what 
the with:lrawal of participation in capital 
has to do with the rate of interest prevailing 
in Germany. Will he please clarify that 
point? II 

Sbrl T. T. 
My hon. friend is 
matters. 1 thought 
was ~  e'lough. 

538 L.S.D.-2 

Jerl.haamscharl : 
an expert on these 
that my st2t:ment 
The agreement 

was made at the time when certain 
conditions prevailed in Germany and 
we felt that if the rate of intelest 
operating at that time is add"j 00. 
naturally, to the investment, we will 
be in a position of advantage. We 
thought that the total interest we will 
pay on the basis of the agreement to 
repltriate capital over a period of years 
would work out somewhere about 6-
or 7 per cent. But. on working out 
with the persont rate of interest, even 
with the advantage that we now get 
by terminating the agreement, it wOlked 
out to be somewhere between 12 to 13 
per cent. It is romething inherently 
connected with the interest rate obtain-
ing in the country of the investor. 
If my hon. friend is not able to 
understand that, I cannot help. 

Sbrl BBD88l :  I do not remember 
that there was a clause in the agreement 
to the dfect that the Government of 
India would pay the rate of interest 
prevalent in Germany for the shares 
which Krupp-Demag would be invest-
ing in the Rourkela Plant. If 1 am 
"rong the hon. Minister may correct 
me. 

Sbr1 T. T. lCrl-hnamec:bari t AI 
a matter of fact, the interest rate comes in 
the calculation of it. I do not suppose the 
agreement contains any suell rates. I am 
BOrry to say 1 have not kept my hon. friend 
informed from time to time about the work-
ing of this particular selleme and how 
we propose to alter it. 

Shrlmatl Tarkesbwarl Sinha , The 
hon. Minister said that there was hardly 
any investment because the investment 
was coming in the shape of import of ma-
cIlinery and other things. In view of the 
fact that the target of the. Rourkela Plant 
has to be reaelled according to sclledule, 
how will Government be in 8 position to 
import the macllinery etc. required for 
the R ourkela Plant and whiell are the 
countries from whiell Government expect 
that they would be able to get their 
machinery for the Plant? 

Shrl T.  T. ICrlohnamacbarl : It i. 
an elementary thing. Allthe machinery for 
this Plant will come from Germany. 

Shrl Hecla I The hon. Minister stated 
that the price quoted was quite fair against 
the general report that it was not so. May 
I know what was the price quoted and whe-
ther it was quite fair in comparison with 
the prevalent prices in India or in West 
Germany? . 

Shrl T. T. ICrisJuuuDlicharl lIt is 
rather complicated. Actually there is no 
question of price quoted. The terms of 
the agreement were to be on the basis of 
certain factors, factors that Cltisted in 
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<lennany at that time. Naturally, circum-
stances changed and the agreement 
was operating against us. And that is why, 
I said, we have changed the agreement. 
As a matter of fact, I think, I have 
placed practically all the information 
at the dispoSal of hon. Members. 
If any more information is wanted, I shall 
eertainly give it. 

Sbri M. S. Gurupadasw,amy: We 
learn that technical assistanee will con-
tinue to be offered by the German firm even 
hereafter. May I li;low what is the cost 
of this technical assistance and whether 
there is any change in this cost? 

Sbri T. T. Krisbnamachari :  I am 
sorry I have not got all the figures in my 
hand and it will take some time to go 
through the words before me. But so far 
as the question oftecbnical assistanee is 
concerned, the agreement has been placed 
on the Table of the House and those figures 
will apply. 

·PAPERS LAID ON THE TABLE 

Mr. Speaker: As the hon. Prime Min-
ister has to go away somewhere, let him 
lay the papers to be laid by him on the 
Table. Thereafter I will take up the other 
Short Notiee Questions. 

SHORT NOTICB QUESTIONS AND ANSWI!ItS 

Gold &ad DoUar Reaerus 

S. N.Q. NO.5. Shri Sadhall Gupta: 
Will the Ministct of FiIumce be pleased to 
state : 

(a) whether there has been a drop in 
the gold and dollar re.erves of the Sterling 
area duting November, 1956; 

(b) if so, the extent of dtop; 

(c) whether the dtop poses a threat to 
the stability of the value of pound sterling; 
and 

Cd) if so, the steps taken to ptCserve 
the value of out eutrency in case of decline 
in value of sterling? 

The Mbl1ater of FiIlaIlc:e &ad 1r0ll 
aDd S_I CShri T. T. ICrItobnamacha-
ri) : Ca) Yes, Sir. 

(b) S.2.79 million. 

(c) and Cd). A continued drain on the 
gold and dollar reserves of the sterling area 
cannot obvioualy be permitted for any 
length oftime consistent with the main-
tenance of the stability of sterling. As the 

hon. Member is perhaps aware the Chan-
eelIor of the Exchequer of the United King-
dom has recently taken several measures to 
strengthen these reserves. The par value 
?f the the Indian rupee has been expressed 
m terms of gold sinee 1947 and the value 
~ the rupee is not necessadly connected 
with the future value of sterling if there 
should be any change. 

Shri SatlhaIl Gupta : May I know 
whether India's excess dollar eamir gs a, e 
also pooled in England, and if so, wbether 
any steps will be taken to separate India's 
dollar earnings or rather to keep India's 
dollar earnings separate at her contlO] in 
order that the difficulties which the U. K. 
may faee in stabilising their currency may 
not affect us? 

Shri T. T. Krishllamacbari : So far 
as the procedure now followed goes, though 
we have an indication of what India earns 
by way of dollars or draws from the 
eentral pool by way of dollars, it is all mer-
ged in the pool. There is no separate 
account either in favour of India or against 
India in regard 'to any dollar drawings. So 
far as the future is concerned, that is a mat-
ter which has to be dealt with as and when 
an occasion arises. 

Shri Sadh8ll Gupta: My qUestion 
was wheth., steps would be taken to sep-
arate the account of India's dollar resour-
ces. 

Shri T. T. Kri.1mamacbari : It is 
an intograi part of our agreemer t that there 
is no separate account. There is a central 
pool, and all the members of the sterling 
area draw thereon according to their needs. 
Of course, there is a general coDvention 
that nobod} does anything without the 
other knowing about it, so that an unpre-
pared downward drain would not occur. 
Otherwise, the essence of the idea itself 
is that nobody has a separate account. 

Shrimati Tarkeeh_ri Sillba : Re-
ports are being heard that the United King-
dom wiII take steps to see that they reduoe 
the strain on dollar and gold reserves. May 
I know whether Government, in view of 
this fact, i. in a position to say whether 
there will be any restriction on our conti-
nous withdtawal of sterling, and'if so, how 
are we going to meet out requirements 
of foreign exchange reserve? 

Shri T. T. Kri.hllamachari I The 
assumption itself is completely wrong that 
certain steps are taken to stablise sterling. 
As things are today, these steps seem to be 
satisfactory, and there is no chance of our 
being asked not to draw from the sterling 
area at all so long as we are members of the 
sterling bloc. 

·S" Part 11 Debates, dated l2.th December, 1956• 
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Shri Hecla : What portion of the faU 
of Our sterling reserve is due to our deli-
berate policy? 

Shrl T.  T. Kriahn8D¥cllari :  I do 
not know if there is any deliberation in the 
matter of policy. What is the policy that 
my hon. friend refers to I am unaware. 

Shrlnnti Renu Chakravartty: What 
is the reaion for this su(! ien faU when there 
is a convention established that nobody 
draws upon it in such a way that the whole 
pool is jeopardised? May I know wheth-
er this coavention has been stuck to ? 

Shri T. T. Krishnatn<lcharl : If my 
hon. friend wouU like to have· this informa-
tion , until abouc October or rather begin-
ning of NJvember, the sterling area tal 
been breaking even on their earnings and 
drawings. The downwarJ drain of 5 279 
millb::l doliars has occurred very largely 
last month. The reason for it is primatUy 
beoluse of the closure of sterling and cer-
tain pressure so far as the sterling area, 
plrticularly the U. K., is concerned, which 
has to draw most of its supplies from the 
dollar area. 

Shri Sadhan Gupta : In view of the 
change of circumstances since the agree-
~  WlS reache1 about pooling the dollar 

reSO'Irces, ani plrticularly in view of ~  
drainage to currency in the U. K .. whIch 
is itllter'!"1t i'1 aive'lturist action, is any 
step " ~ to be take'l to moiify the agree-
me'lt so thu our dollar resources can be kept 
separate ) 

Sbri T. T. Krlsbnamachari : The 
b"ic ."u'TIp·ion behind that question is 
mv It....,.,. ~  i'<; ~ of the situation, 
with which I do not agree. 

Iadlan V0te88 in Goa 

S. N.Q. No.6 Shri Kamath : Will the 
Mlni ter of Law be pleased to state: 

a) What step. have heen taken to 
entrol Ini;an Nationals imprisoned in 
Goa as voters on the electoral roll of a Lpg-
ishtive A"embly or Parliamentary Cons-
tituency of the Indian Union; and 

(b) what steps have been or are being 
taken to enable such Indian nationals to 
fill their nomination forms for contesting 
elections to seats in Parliament and the 
Legislatures ? 

The Mlnher of Legal Afralra and 
Civll AviadOll (Shrl Pataskal'): (a) 
Under our election law as it stands -,,-uk 
section 20(2) of the Representation of the 
People Act J9so-any person's detention in 
prison at a plfticular place is not to be 
t'eated as ordinary residence at that 
place for purposes oC registration and he 

will continue to be regi stered in the cons-. 
tituency in which he was residing before. 
A list of the Indian nationals imprisoned 
in Goa, together with their house addresses 
so Car known, has been sent to the Chief 
Electoral Officers of the States concerned 
with a view to ensuring that their names 
are included in the appropriate electoral 
rolls. Government consider that no other 
steps are necessary to enrol Goa prisoners 
as voters. 

(b) Attention is invited to clause 4 
of the Representation of the People miscel-
laneous Provisions) Bill introduced in 
this House on the lOth December. 

Shri Kamath: Is the Minister of 
Law in a position to assure the House that 
all those Indian nationals who were on 
the electoral roll before they b= 
prisoners of Portuguese imperiali= h ,ye 
been already ipso facto brought on the rLil 
of some constituency or other? 

Shri Pata.kar: I have already stated 
that we have got a list, so far as we can 
have it of those persons imprjar..(d in 
Goa, and that list has been sent with their 
orig;nal addresses to the electoral officers 
concerned. I think there would be no 
difficulty. 

Shrl Kamath: Arising out of the 
answer to Part (b) of the question, have 
the Government consulted the Portuguese 
authorties in Goa, through the EgYPtian 
Embassy or otherwise, as to whether 
they have any objection to the prisoners in 
their custody filling up or signing the 
nomination forms for the ensuring elections ? 

Shrl Pataakar: I do not know how 
that could be done. The han. Member 
is aware that perhaps We could not do 
it. 

The Prime Mlnlster and Mlnister 
of External Affairs (Shri Jawaharlal 
Nehru): May J, with your permission, 
say a few words on this, question? As 
the hon. Member will see, we have done 
everything to remove any difficulty on 
our side. We cannot remove the difficul-
ties on the Portuguese side. But, as Car 
I know, in the past there have been 
no particular difficulties in any paper 
being signed there : that is, the relatives 
of the persons concerned have not in-
formed me that they found any difficulty. 
We hope there will be no such difficulty. 

Shri Kamath: Is the Minister of 
Legal Affairs or the Prime Minister in 8 
position to assure the House. that the. re-
tu,ning bfficers for the comIng eJectlons 
will be advised or instructed by the Govern-
ment or by the Election Commission to 
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be liberal in rhe mrtter of examining the 
validity of the nominarion forms so that 
may not raise any technical hurdles in the 
matter? 

Shri Jawaharlal Nehru: The Elec-
tion Commissioner knows very well all 
the sreps we are raking ro remove these 
obstacles from rhe way. He is aware of 
that fact. I am quire sure that he or his 
o1Iicers will not come in the way. But, 
it is for them to decide whether some-
thing is according to the rules or not; 
we canDOt give them instructions. 

Rnalaadoa 01 Gold 

S. N Q.No. 7. Shrimad Tarkeahwari 
Siaha: Will the Mi ister of FJDaace be 
pleased to state : 

(a) whether it is a fact that there ha 
been a revaluatioo of the gold held in 
our c:urrcncy reserve; and 

(b) if so, the reasons thereof? 

The MbWter of Fbumce aDd boll 
ea4 Steel (Sbri T. T. KrlsIuuamadlarJ): 
(a) Yes. The gold held in the Issue 
Department of the Reserve Bant of India 
which had been previously valued • 
RI. 2,1/3/10 per tola has been revalued 
@ RI. 62,/8/-per tola with deer from 
~  6. I9S6. 

(b) As was explained in thi. House. 
when the Reserve Bomk of India (Amend-
ment) Bill 1956 was taken up Cor consider-
atioo, the revaluation has been made with 
a view to bringing out the proper value of 
our gold reserves in terms of the parity 
for the Indian rupee agrttd to by the In-
ternational Monetary Fund. 

Shrin .. d Tarkeahwarl ShIha I May I 
know whether the International Monetary 
Fund agreed to this revaluation of the 
gold on the buis of the world price of gold 
or on the demmd of the Government of 
Iniia on a puricuiar price of gold? 

Shrl T. T. KrIaImamachari I There 
is no need to ask the International Mone-
tary Fund to agrtt to this. The price 
agreed to between us and rhe International 
Monetary Fund 00 the basis of gOld value 
of the rupee was RI. 62.-8-0 per tola. 

Mr. Speaker: She W8Ilts to know 
how it was arrived at. 

Shri T. T. Krlshnamacurl I That i. 
the price. The parity is '018 and odd 
lram and that works out to Rs. 62./8/-
per tola. We have been carryi"" on wirh 
the old price and there is a certIIin amount 
of history behind it. We did DOt feel it 

necessary to revalue the gold in 1947. 
The whole. question was brought before 
the House; it became part of the Act which 
• this House has passed and in pursuance 
of that Act, we have taken this step. It 
has now been brought to a level which is 
in accord with the world price of gold. 

Sbrimatl Tarte.hwari Sillha I What 
was the earlier value of the gold holdings 
of the Reserve Bank of India and what is 
the value of gold as it stands at present, 
after the revaluation? 

Shrl T. T. Krlahllamacharl: The 
original valuationwas Rs. 40,01,70,000. 
The present valuation is Rs. 117,76,03,000. 

Shrimatl Tartelhwar! ShIha : May 
I know what specific benefit does the 
Government expect to have by this re-
valuation of gold and what will be its 
deer on our foreign enchange position? 

Shrl T. T. KrilhIlamaehari I So far 
as benefit is concerned, my hon. friend 
must know that if she has an old heirloom 
given to her by her grandmother and if 
she gets it revalued by a jeweller and he 
says that its value has appreciated from 
Rs. 1,000 to RI. 10,000 she feels she i. 
stronger so far as her financial position 
ia .concerned. That is exactly my feeling 
today : that I have got gold worth about 
RI. 117 crores instead of RI. 40 crores. 

WRrITEN ANSWERS TO QUESTION 

IIlcome Ta Act 

·xL80. Shrl Ram KrilhaD: Will the 
Minister of ~  be pleased to 
refer to the reply given to Starred 
Question No. 31S on the 26th July, 
1956 and state : 

(a) whether Goven:ment have since 
appointed a special committee to go into 
the working of the Income-Tax Act and 
codify it in order to make it simpler; and 

(b) If so, the names of the members 
of the Committee ? 

The M1Il1ster of Reveaae aDd Ctril 
BKpCIlditare (Shri M. C. Shah) : <a) 
Government lequested the Law Commissi01 
to take up the work of redrafting 
the Act in the form of an intelligible cod. 
The Law Commission have agreed to do 
10 and have started the work. 

(b) Does not arise. 

Bd_dHaI FaclJldeI .. Scheda1e4 
Areal 

*1:014. Shrl Beetha BIud : Will 
the Minister of BducatiJll be pleased to 
llate: 

(.) whether his Mi fatty Joas Po'eo 
pa Cd a '1 special s.::hemea for p.oviding 
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educatio al facilities in lCheauied 
a,reas C!f various ~ tates i I coIlabora-
Uo WIth L,e tate Go 'em.ucntJ or 
the M1 uuy of HO.J.e alfan ; 

(b) if the a swer to part (a) be in 
the alii: mati . e, the brOoid leaturet of 
luch sch-:.0t:8; anJ 

Cc) if not, whether Government have 
askeJ the ,state G"ver,lJlleJ.ts rOt their 
eJJ.c.itio.18l reqJ.irem.ents ? 

The Depllty Miaiater of Education 
~ . M. M. Oaa) : Ca) to (c). A statement 
IS placeJ on the faole of the House 
[S •• A.)..,ea.iix I V, annexure No. 431. 

Radlo-Aau'ODOmJcaJ a-rcb. 

·108S. Sllrl. Keebavai_car: Will 
the ,-.tlliner of N .. t .... al Reaources aDd 
Scle.D.tlfic Research be pleased to state: 

Ca) whether Government have a 
plan for developing R.lJio-astronomical 
research; 

(b) whether it is proposed to send 
perso.ls to doIiJaJ to study this sub-
jectland 

Cc) if so, when and how many and 
who are tl,ey? 

Tile Oepllty MlDister of Education 
(Dr. K. 1.. SilrUa..u): Ca) Yes, Sir. 

Cb) There is no sucb proposal at 
present. 

(c) Does not arise. 

on Survey 
·1086. Shrl R. P. G .... : Will the 
Minister of N .. t .... al Resoun:es IUld 
ScleDtific Reeean:h be pl.:ased to 
state: 

(a) whether any new surveys for 
oil in the country on a more compre-
heilsive plan have been negotiated with 
C.ulR 1a l and 

(b) if so the details thereof? 

The l>ePl1ty \l13ister of 3:ll1cation 
(Dr. K. L. Sari:D.dl): Ca) No, Sir. 

Cb) Does not arise. 

Central Road Research IDatitute 

"1091. Shrl B. K. D .. : Will the 
Minister of Natural Resourca aDd 
Scientific Research be pleased to state: 

(a) what Ii.ison is kept between the 
Road Wing and the Central Road Reo 
selrch Institute at O:t.'Iia, Delhi; 

(b) who co-ordinates the activities . 
of the different Road Researcb Institutes 
or Laboratories; and 

,Cc) whether States have to pay some-
thing to the Central Road Re.eaxcb In-
stitute to recdve its advice or to carry on 
some tests? 

The Deputy MiDhoter of Bclucation 
CDr. K. I...: Snrimali): Ca) to Cc). A  • 
statement glVU,g the required iLfouna-
tion is lai\! on the Table of the House 
[SI' Appcodilt IV, annexure No. 441. 

Cultural Apeement BetweeD IDdia 
alldjApaD 

1 Shrl ShiVllDlUljappa: ·1e,2. Shri D. C. Sharma: 
Sardar Iqbal Slqh: 
Sardar Akarpuri: 

Will be Minister of BclucatiOD be 
pleased to state: 

Ca) whether it is a fact that a Cultural 
Agreement has been entered into between 
the Governments of Japan and India l 

(b) if so, the main features thereof; 
and ' 

Cc) the number of countries with 
whicb India has entered into such 
agreements? 

The Deputy MbUster of Education 
(Dr. M. M. UaB): Ca) Yes, Sir. 

(b) The Cultural Agreement pIovides 
for exchange of Univernity teacbers 
and members of scientific and cultural 
institutions, assistance and facilities to 
students for study in each other's territories, 
establishment of cultural institutes in each 
other', territory, facility for the mutual 
training of Government employees in 
scientific, technical and industrial insti-
tutions etc. 

Cc) Five COWltries. 

RehaIoWtatloD of Ex-Mrricemen 

.1093. fSardar1qloal Singh: 
l Sardar Akarpuri : 

Wi!" the Mhister of Defen.:e be 
pleased to state : 

(a) whether any scheme has been 
taken up by Government to rehabilitate 
the ex-servicemen of Punjab State l 
and 

(b) the number of ex-servicemen bene-
fited by it ? 

The Deputy MiDlater of Defence 
CSardar MaJithia) : (a) No special scheme 
has been formulated by the Goverr>ment 
exclusively for the rehabili'ation of ex-
servicemen of the Punjab. They are 
resettled Wlder the general resettlement 
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schemes for ex-servicemen, the details of 
which have been given at pages 30 to 33 
of the pamphlet "Brief Sta:ement of Acti-
vities of the Ministry of Defence during 
1955-56", which has already been circulated 
to Members of Parliament. 

(b) 8375 ex-servicemen belonging to 
that area have been benefited during the 
perio:! January 1951 to 30th September 
1956 under these schemes. 

Foreet Department oC Kera1a 
State 

.1.......: {Shri A. It. Gopalam: 
..,.... Shri Vallatbaraa I 

Will the Minister of Home Affaire 
be pleased to refer to the reply given 
to Unstarred Question No. 2369 on the 
25th May, 1956 and state the stage at 
which the investigation into charges of 
corruption and irregularities in the Forest 
Department of the former Travancore-
Cochin State Government stands at present? 

The Mlnlater in the MIDi.try oC 
Home Affairs (Shri Datar): It is 
presumed that the Hon'ble Members are 
referring to the inVestigation against the 
Chief Conservator of Forests of the former 
Travancore-Cochin State. In this case a 
public enquiry was ordered on 9th Novem-
ber, 1956 and the matter is "b-j 'dia. 

Central School oC Printing 
'1098. Shri M. lalamudtVn: Will 

the Minister of Bducadon be pleased 
to refer to the reply given to Starred 
Question No. 1621 on 31st August, 1956 
and state: 

(a) whether the scheme for the 
establishment of a Central School of 
J'I inting has since been prepared by 
the Expert Committee; and 

(b) if so, the details thereof ? 
The Deputy MJuIster oC Educadon 

(Dr. M. M. Du): (a) Not yet, Sir. 
(b) Does not arise. 

Cantonment Board Employees' 
Provident Fuud 

'1100. Dr. Satyawad!: Will the 
Minister of Defence be pleased to state: 

(a) whether it is a fact that Can-
tonment Boa' d employees contribute 
towards the Provident Fund at the rate 
of one anna per rupee and the Cantonment 
Boards only six pies per rupee ; 

(b) if so, the reason therefor ; 
(C) whether any representations 

have been received by Government to 
fix the contribution at the rate of 8-1/3 
per cent. both by the employees and the 
Boards; and 

(d) if so, the reaction of Government 
thereon ? 

The Deputy MIDi&ter oC DeCeuc:e 
(Sardar Majithia): (a) Yes, 

(b) According to the provisions of the 
Cantonment Fund Selvants Rules, 1937. 

(c) Yes. 

(d) The Cantonment Fund Servants 
are entitled to bonus, which is neither 
admissible to municipal employees in any 
State nor to the employees paid from 
Defence Services Estimates and as such 
the proposal of the Cantonment Fund 
Employees Association for enhanced 
contIibutions to the Plovident Fund have 
not been found acceptable to Govel nment. 
It was, however, suggested to the Associa-
tion that the Government would be willing 
to consider the question of enhancement 
of contributions to Provident Fund, in 
lieu of bonus at present admissible. 

Development Works in Mauipur 

'1102. Shri Rishaog Keishlog: W'ill 
the Minister of Home Affairs be 
pleased to state : 

(a) the amount sanctioned for the 
development of the tribal sreas of Manipur 
dOling 1956-57 ; 

(b) the important progremmes of 
,development works undertaken in the 

current year ; 
(c) the amount spent by Government 

so far; and 
(d) the steps taken to prevent lapse 

of the development grants in the curlent 
year? 

The Minister in the Mloistry DC 
Home Mairs (Shri Datar): (a)Rs. 14'75 
1aIths. 

(b) A statement showing the program-
me for 1956-57 and the amount sanctioned 
in respect of each scheme is laid on the 
Table of the House [See Appendix IV, 
annexure No. 451, It is not known which 
of these schemes have been undertaken 
already. The programme itself is likely 
to be modified in the light of ce!tair. 
inVestigations the Manipur Administration 
are making. Further information will be 
laid on the Table of the House in due 
course. 

(c) and (d). The information is being 
collected from the Manipur Administratic II 
and will be laid on the Table c' the Houce 
in due COUrse. 

Commercial Baub 

'1103. Shri Tu1sldaa: Will the Min-
ister of FiDllDce be pleased to state: 

(a) the figures relating to total deposits 
and advances by the commercial Banks 
during the fiscal year 1956 80 far ; 
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(b) whether an expansion in the Banks' 
advances has been recorded as compared 
to corresponding period of 1955 ; 

Cc) if so, to what extent and the reasons 
for the same; and 

Cd) the measnres Government pro-
pose to adopt to restrict Banks' credit in 
certain specific channels ? 

The Minister of Fbumc:e IUld Iron 
and Steel (Shrl T.}:. KrialuuuDachari): 
(a) to Ce). A statement is laid on the Table 
of the House. [S "Appendix IV, annexure 
No. 46]. 

Cd) It is not possible to indicate in 
advance what steps Government might 
find it necessary to take. The position 
is being closely watched. 

Iater-University Youth Festival 

'1I04-Shri Veeraswamy: Will the 
Minister of Education be pleased to 
lay a statement on the Table showing: 

(a) the duration of the Inter-University 
Youth Festival held in Delhi during October 
1956 ; 

(b) whether the proceedings were 
conducted in English or Hindi alone. 
or in both; 

(c) whether the regional languages 
were also used in the programmes; 

Cd) the details of the arrangements 
made for the boarding and lodging of 
the participants; and 

Ce) whether the participating Universi-
ties had also contributed towards the 
expenses incurred on the Festival ? 

The Deputy Minister of Education 
(Dr. M. M. Du): Ca) to (e). A statement 
is placed on the Table of the House {See 
Appendix IV, annexure No. 471. 

~ 
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National CoI1ep of PQalcal 
Education 

(Shrl Ram ErIaJIaa I 
·11.".-< Sardar Iqbal SinP I 

l Sardar Abrparll 
Will the Minister of Education tit 

pleased to refer to the reply given to 
Starred QUestion No. 1833 on the 30th 
April, 1956 and state: 

(a) whether the scheme for the senina 
up of National College of Physical Educa-
tion has since been finalised ; and 

(b) if so, the details of the scheme ? 

The Deputy Mlaiater of Education 
(Dr. AI.  AI. Du): (a) Yes, Sir. 

(b) A statement is laid "on the Table of 
the House. {See Appendix IV, annexure 
No. 481. 

IadllUl Na"y 

'IIXO. Shri D. C. Sharma I Will the 
Minister of Defence be pleased to state 
the steps that have been taken to improve 
the Indian Navy during 1956 so fax ? 

The Deputy Mlaiater of Deface 
(Sardar MaJithla) I Pour minesweepers 
have been acquired from the U.K. during 
1956. A survey vessel has been ordered 
to be built in India and orders for a mooring 
.,essel, also to be built in India, will be 
placed shortly. 

Measures have also been taken to impro.,e 
the efficiency of existing ships by refit 
and installation of more modern equipment. 

New equipment has also been acquired 
for the use of instructional establishments. 

The training of personnel in India has 
also received attention. Officers and ratings 
are now being sent abroad only for certain 
specialised courses of training for which 
it hIS not so far been possible to provide 
necessary facilities in this country. 

Abo1ition of Castee 

~ ShrI GadiliDpaa Gowd. Will 
the Minister of Ho_ MUra be 
pleased to state : 

(a) whether it is a fact that the 
Government of India is actively c0n-

sidering the question of. . ab?lltion ,?f 
references to caste distinctions m 
names in official and judicial proceed-
ings ; 

(b) whether the Union Government 
have issued a circular to the State 
Governments in this connection ; and 

(c) if 80, when a decialon about this 
will be taken ? 
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The Minlater In the Mlalatry of 
Home Affairs (Shri Datar) : (a) to 
(c). The State Governments have 
been addressed on the subject. The 
matter will be further considered on receipt 
of their replies. 

Cricket CoachJng School 

*J,"+ Shri M. Ialamuddla : Will the 
Minister of Education be pleased to 
refer to the reply given to Unstarred 
Question No. 1056 on the 27th August, 
1956 ·Bad state wbether the venue of 
the approved Cricket Coaching School 
has since been fixed ? 

The Deputy Mlalater of EdacadOD 
(Dr. M. M. Daa) I Yes, Sir. 

Auam Relief Measures 

*DIS. Sbri RJaha:Dg Keishlag: Will 
the Minister of Defence be pleaseJ to 
state : 

(a) whether it IS a fact that a sum 
of about Rs. 5,00.000 out of Ihe sanc-
ticiried amount of Rs. 60,00,000 for the 
War-affectedpeople of the ,Assam 
Relief Measures areas of Manipur 'was 
set apart with a view to reconsider 
the cases of and pay to the genuine 
aulIerers whose cases were -left out at 
the time of enquiry; 

! (b) if so, how many such genuine 
cases have been accepted out of the 
representations made to the Chief 
Commissioner and to the Government 
of India and the amount that has' been 
paid; and 

(c) if no cases of genuine sufferers 
left out at the time of. enquiry have 
been accepted, in what way 
amount of five lakhs is going to 
utilised ? 

The Deputy Mlalater of DefeDA:e 
'(Sardar Majithia): (a) No, Sir. A 
sum of about rupees five lakhs was sot 
apart to meet doubtful claims and other 
unforeseen contingencies. 

(b) The doubtful claims num1>ered 
over 2000. Enquiries revealed that these 
claims pertained to villages not included 
in the A. R.. M. areas. So the question 
of enequiring into the genuineness of those 
claims . did not arise. 

(c) Any amount left out of the sum 
of Rs. 60 lakhs after meeting all genuine 
claims relating to A.R.M. areas, is inten-
ded to be surrendered to the Defence 
services Bsti nates. 

IDveatmeut by Life Insurance 
Companiea/CorporadOD 

*111,. Shri TaWdaa : Will the Minis-
ter of l'u..ace be pleased to Jay a 
statement on the Table showing : 
(a) the' total invesnnents by the 

Life Insurance Companies in Govern-

ment securities, shares, loans, stock.s 
etc. as on the 19th January, 1956 ; 

(b) the additional invesnnent in 
respect of the same -made by the 
Life Insurance Corporation upto the 
31st October, 1956 ; 

(c) the total invesnnent 
by the Corporation in the 
mont and semi-Government 

of funds 
Govem-
bodies 

. upto the 31st ~, 1956 ; and 

(d) the total invesnnent of funds 
in the industries in the private se :-
tor upto the 31st October, 1956 ? 

The Minlater of Revenue and Civil 
IhpeDditure (Shri M. C. Shah ): (a) 
to (d). The infonnation is being collected 
and will be placed on the Table of the 
House. 

Commonw'a1-h Universities Vice-
Chancellors' Conference 

"lin. Shri GadUingana Gowd : 
Will the ~  of Education be 
pleased to state : 

(a) when the next Conference of 
the Commor.wealth Universities' 
Vice-Chancellors will be held ; 

(b) the place of the meeting; and 

(c) whether India will also pani-
cipate in the Conference ? 

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) and (b) . The next 
Confererce of the C'mtnonwealth Universi-
ties' Vice-Chancellors will be hold from 
the 30th December, 1'156 tothe 3rd January, 
1957, in Lahore (pakistan), 

(c) Yes, Sir. The Universities of 
India will be represenled by Dr. A. L. 
M"dlliar, the Vice-Charcellor of Madras 
University and Dr. G. S. Mahajani, 
the Vice-Chancellor of Delhi Univelsity. 

Republie DQ Ce1ebratlO1la 

·JU). Shri M. Islamuddla : Will 
the . . ~ of Defence be . pleased 
to refer to the reply given to Starred 
Question No. u66 on the 4th April, 
1956 and state whether the accounts 
for the Republic Day Celebrations, 
1956 have since been finalised ? 

The Deputy Mlalater of Defence 
(Sardar Malithia ): The tOlal expendi-
ture on the Republic Day Celebrations 1956 
is now known and it is aboutRs. S· 75 lakhs. 
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Colombo Plan Bureau 

• .,{Sardar Iqbal Slulb 
11-.. Sardar Akatpurl : 

. e 
Will the Minher of FiuallCe be 

pleased to lay a statement on 
Table showing : 

(a) the names of experts 
so far by the Colombo Plan 
for Technical Co-operation in 
and 

provided 
Bureau 
India; 

Cb) the fields of activiti es of such 
experts? 

The Minister of Fluance and Iron 
and Steel (Sbrl T. T. Krishnama-
chari) : (a) and Ch). A statement 
giving the required informlitlOn is laid 
on the Table. [Sa Appendix IV, amexure 
NO.49]. 

Planulul and Statistical Units in 
States 

8st. Sbri Ram Krisban: Will the 
Minister of Education be pleased to 
state: 

Cal Whether the State Governments 
have set up Planning and Statistical 
Units in order to have proper co-
ordination between the Centre and 
the State Governments for the im-
plementatirn of Educational scpemes 
during the Second Five Year Plan ; 
and 

Cb) if so, the names of the States 
which have set up such bodies so far ? 

The Deputy Mluister of Education 
(Dr. M. M. Das): Ca) and (b). The follow-
ing States rave set up p'a ,"ing a.d Statis-
tical Units for the purpose : 

(I) Asram. 
(2) Bihar. 
(3) Kerala. 
(4) Ma ihya Pradesh. 
(5) Mysore. 
(6) Orissa. 
(7) Punjab. 
(8) Rajasthan. 
(9) Uttar Pradesh. 

(10) West B.,gal. 
(II) Delhi. 

, Other States/Administrations have the 
proposal under consideration. 

BaAk of Patiala 

r Shri Ram Krlahant 
855. ~ Santar Iqbal SI.,.11l 

L Sardar Akarpurl: 
Will the Minister of Fiuance be 

pleased to state : 
(a) whether it is a fact that 

Government have deferred decision 

regarding integration of the Bank of 
Patiala with the State Bank of India; 
and •. 

(b) if so, the reasons thereof 

The MInister of Fiuance and Iron 
and Steel (Shrl T.T. Krishnamachari): 
(a) and (b). Mter consultatio:l with the 
Reserve Bank of India and the State 
Government, the Government of India 
came to the view that the present arnnge-
ment of the Bank being controlled by the 
State Government need not be changed. 

Elec:tronic, Radio and Radar 
Equipment 

8$6- Shri Ram Krishan, Will the 
Minister of Defence be pleased to 
state : 

(a) whether it is a fact that the 
scheme for the production of electro-
nic radio and radar equ;pment has 
been finalised; and 

(b) if so, the main features there-' 
of? 

The Deputy Miuister of Defence 
(Sardar Majithia) , (a) Yes. 

(b) Bharat Electronics Ltd. was set 
up in 1954 to produce electronic, radio 
and radar equipment, radio tubes and 
certain components. The company went 
into production in December, 1955. 

A general assessment of the require-
ments of country on a five year basis has 
already been carried. out. This 
has been made the basis of the production 
programme of the company. 

The production programme for the years 
1956-57 and 1957-58 has been finalised. 
It includes various equipments such as c.om-
munication receivers" transmitters etc. 
It also includes the manufacture of certain 
specific equipments required by Defence 
Services. The value of the total output 
for the two years is estimated at Rs. 2 
CIOres. 

Depending on the requirments of the 
indentors and the production capaciry 
of the company, the value of the total 
output will, be progressively increased. 

Population Fiprcs 

8$7. Shri M. L Agrawal: Will the 
Minister of Home AffaIrs be pleased 
to state: 

(a) whether the latest population 
figures in respect of Scheduled 
Castes and Scheduled Tribes in U. P. 
have been estimated in accordance 
with section 5 of the Scheduled Castes 
and Scheduled Tribes Orders 
(Amendment) Act 1956 ; 



'Written AnsuleTs ii DECEMBER 1956 'Written Answers 

(b) if so, a statement showing the 
following information district-wise 
of U.P. be laid on the Table: 

(i) total population ; 

(ii) total Scheduled Castes and 
Scheduled Tribes population 
before and after the passing 
of the above Act ; 

(c) if not when the new figures 
regarding Scheduled Castes and 
Scheduled Tribes would be notified; 

(d) whether rules regarding the 
estimation of such figures have been 
framed: and 

(e) if so, a copy of the same be 
laid on the Table ? 

The Minister in the Ministry of 
Home ABairs (Shri Datu) : (a) 
There are no Scheduled Tribes in Uttar 
Pradesh. The population figures 
• in respect of Scheduled Castes of Uttar 
Pradesh have been estimated in accor-
dance with Section 5 of the Scheduled 
Castes and Scheduled Tribes Order Am-
endment Act, 1956. 

(b) A statement giving the information 
in respect of Scheduled Castes is laid on 
the Table of the House. [See Appendix 
IV, annexure No. 50]. 

(c) The population of Scheduled 
Castes in Uttar Pradesh according to the 
Scheduled Castes ilnd Scheduled Tribes 
Orders (Amendment) Act, 1956 has 
already been notified in Part I,. SeC1Oion I 
of the Gazette of India Extra ordmary, 
dated the 24th October, 1956. 

(d) and (e). The rules in this behalf 
have been published in Part I Section I 
of the Gazette of India Extraordianary on 
the Z3rd October, 1956. 

Coufirmadoa of A •• istants 

858. Sbrl N. B. Chowdhury: will 
the Minister of Home Mairs be pleased 
to sute : 

(a) whether it is a fact that only Z5 per 
cent. quota has been reserved for filling up 
permanent posts of Assistants from the 
existing temporary Assistants while 75 per 
cent. pennanent posts are being filled up 
directly through the U.P.S.C. ; 

(b) whether it is a fact that a representa-
tion was sent to the Home Minister to in-
crease the existing quota of 25 per cent. to 
75 per cent. for a period of 5 years at least; 

(c) if so, what action has been taken by 
Government 80 far to confirm the existing 
temporary Assistants ; and 

(d) by what date Government propose 
to confirm these temporary Assistants ? 

The Minister ill the Ministry of 
Home Mairs (Shri Datar): (a) Yes. 

(b) Yes. 

(c) and (d). The matter is under con-
sideration. 

Bridie Paths 

859. Shri RJahang Kelahing: Will 
the Minister.of Home ABairs be pleased 
to state: 

la) whether it is a fact that a S\lrn of 
Rs. 50/-per mile is paid for maintet:u:ce 
of the bridle path in the hill areas of Mani-
pur ; 

(b) whether Government are aware 
that a bridle path "hich was m,de a jeep-
able one during wartime connects the viUlge 
of Pheengtret (Chesami) with Ukhreel; 

(c) whetherit is a fact that in spite of the 
usual and satisfactory ~  <e d t!.e 
bridle path every year, the viIIsrers hove 
never been paid the amount of Rs. 50/-
p. m.; 

(d) whether it is a fact that repeated 
representations of the villagers fer pay-
ment of the amount have not borne fruit 
and 

(e) if so, the reasons therefor ? 

The Ministf!' in the Ministry of 
Home ABair. (Shri Datar) : ta) to ~ . 
The infonnationis being collected and "ill 
be laid on the Table of the House in due 
coune. 

Purchase of Fire Engine for 
Manlpur 

860. Shri Risluml' Keishlng: Will 
the Minister of Home ABairs be pleased 
to refer to the reply given to unstaITed 
Question No. 2460 on the 29th May, 1956 
and supplementary statement No. IX laid 
on the Table by the Minister of Parliamen-
tary Affairs in pursuance there of and state 
the cost of the fire engine now sanctioned 
by the Government of India for Manipur ? 

TJie Minister in the Ministry of 
Home ABairs lShri Datar) I The Gov-
ernment of India have .anctict:ed a 810m of 
RS.71,5OO/- for the p\lrchaseofthefollow-
iug equipment for Manipur : 

li) One Fire Engine. 

(ii) Two Trailer Pumps. 

liii) One Towing Vehicle and Ancil-
lary equipment. 
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Salt Welle 

861. Sbri RisIum& KeishIng: Will 
the Minister of Home AfFairs be pleased 
to state: 

(a) whether it is a fact that the tribal 
people particularly those living in the Ukb-
rul areas manufacture salt frem the salt 
wells available in their areas ; 

(b) whether it is a fact that the villagers 
pay Rs. 25 for each salt well to the State 
Government as tax ; 

(c) how many such salt wells are avail-
able in Manipur ; 

(d) the net revenue realised from them ; 
and 

(e) the steps Government have taken 
to help the villagers for the upkeep of the 
wells, as well as in increasing their ouptut? 

The M1ulster ill the Ministry of 
Home Affairs l8bri Dater): (a) Yes. 

lb) No. 
(c) Nineteen. 

ld) Only four leased out in 1956-57 
fetched a revenue of Rs. 2,590/-. 

le) N) spe:iol step has been taken for 
the ul'kee;> of the valley wells except those 
leased out. 

~ 
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Populadon Survey ill Myeore 

863. 8hrl Gldwaal: Will the Mini.· 
ter of Home AfFaira be pleased to state : 

La) whether Dr. C. Chandrashekar, 
who recently collducted a population survey 

in Mysore State, has submitted his report; 
and 

(b) if so, what is the nature of the 
report ? 

The MiIllater ill the Mhustry of 
Home AfFairs l8bri Dater) : (a) Yes, 
on behalf of the United N.tions to whom 
he has submitted his report. The report 
as approved by the United Nations is expec-
ted to be received in India by March 1957. 

(b) The contents of the report are not 
yet known. 

MiIleraia ill PwlJab 

114 Sbri D. C. Sharma : Will the 
Minister of Natural Resour<:es BDd 
Sclentifu: Researth be pleased to lay on 
the Table a statement showing the follow-
ing details of minerals found in Punjab 
during r955-56. 

li) name of the mineral; 

lii) estimated quantity available ; and 

(ill) quantity extracted ? 

The Deputy MiIllater of Edu<:adon 
,Dr. K. L Sbrimall): No new mineral 
deposit has been discovered in the Punjab 
during 1955-56. 

Astatement giving the available informa-
tion in respect of the minerals found in the 
Punjab is however laid on the Table of the 
House. [See Appendix IV, annexure No. 
511. 

A<:cldeD.ta ill Delhf 

86S. 8bri D. C. Sharma : Will the 
Minister of Home AfFairs be pleased to 
state: 

(a) the number of motor accidents in 
Delhi from the 1St July to the 30th Novem-
ber, 1956 ; 

(b) the main causes of these accidents ; 

(c) the number of people who died 
due to these accidents; and 

(d) the steps taken to check them ? 

The MiIllster ill the Mhdstry of 
Home AfFairs (Sbri Dater) : (a) 479-

(b) (i) Rash and negligent driving. 

(ii) Non-compliance with trUlic rules 
by motorists and cyclists. 

(iii) Use of dazzling lights by the motor-
ists. 

liv) Lack of Road sense among the 
pedestrians. 

(v) Obstruction to pedestrians due to 
unautho:ised staUs on pavements. 
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(c) 40 

(d) A statement is laid down on the 
Table of the House. [See Appendix .IV. 
annexure No. sz]. 

AfIillated CoUeps 

866. Shri D. C. Sharma: Will the 
Minister of EducatiOD be pleased to st at e 
the steps taken by his Ministry for giving 
financial help to the afllliated colleges ; 

~  through the University Grants 
Commission; and 

(ii) directly by the Ministry, duriog 
the current year ? 

The Deputy Miai8ter of Education 
~ . M. M. Du) : A statement is laid on 
the Table of the Lok Sabha. [See Appen-
dix IV, lII'nexure No. 53]. 

Discharge of Service PerIIODDel 

1167. Shri D. C. Sharma : Will the 
Minister of Defeac:e be pleased to state: 

(a) the nwnber of service personnel 
discharged after eight to ten years at service 
on the ground 'services no longer required' 
during the last three years ; and 

(b) the categories of J.C.Os., Warrant 
Officers, other Ranks and Non Combatants 
tEnrolled) etc. to which they belong ? 

The Deputy MIDiater of Defence 
(Sarclar Majitbia) : (a) and (b). It will 
not be in the public interest to disclose thi. 
information. 

Geaeral Education Counea 
Committee 

868. {Shri D. C. Sharma: 
Shri K. C. Sodbia: 

Will the Minister of Education be 
pie tsed to refer to the reply given to Starred 
Qu!Stion No. 1456 on the 27th August, 
1956 and state : 

(a) whether the recommendations of 
the Committee for General Education 
Courses have since been examined ; and . 

(b) if so, the number of recommend-
ations which have been accepted ? 

The Deputy MiIlIBter of Education 
(Dr. M.  M. DBa): (a) and (b): The 
recommendations of the Comnuttee for 
General Education Courses are being 
ClIlIDlined by the Universities. 

AmauaI Tax OD Total Wealth 

869-Shri D. C. Sharma: Will the 
Mlnister of FiDaDce be pleased On refer 
to the reply given to Starred Question No. 
1297 on the 220d August, 1956 and state : 

(a) whether the proposal regardiog the 
levy of annual tax on total wealth has since 
been finalised ; and 

(b) if so, the details thereof ? 

The MiIlIBter of Fbumce and Iron 
and Steel (Shri T. T. Krislmamaclaar): 
(a) No Sir. This is one of the proposals 
suggested for the consideration of Govern-
ment and is under examination in the same 
manner as other similar proposals are 
examined. 

(b) Does not arise. 

Bbarat Sewak Samaj Campa 

r Sarclar Iqbal Singh: 
870. i Sardar Akarpuri: 

l Shri D. C. Sharma: 
Will the Minister of Education be 

pleased to state : 

(a) the total nwnber of camps held so 
far in the State of Punjab with Central 
aid under the auspices of Bharat Sewak 
Samaj, District-wise; 

(b) the total number of persons who 
rrttended the camps, camp-wise; 

(c) the total amount of expenditure 
incurred ; and 

(d) the nature of work completed, 
camp-wise ? 

The Deputy MiIlIBter of Education 
(Dr. M. M. Du): (a) to (d). A statement 
giving the requisite information is laid on 
the Table of the House. [Placed in 
Library. See No. S-588/56J. 

AsMwment of Votera 

{ 
Shri Krlalmamaeharya J08hi : 

871. Sarclar Iqbal Siqh. 
Sardar Abrpurl: 

Will the Minister of Law be pleased to 
state : 

(a) the total nwnber of persons enrolled 
as voters for the eIl3UlIlg general elections, 
State-wise ; and 

(b) the total nwnber of Indian voters 
residing in foreign countries ? 

The MiIlIBter of LesaI Afrain aDd 
Civil Aviation (Shri Pataskar): (a) The 
information is being collected and will be 
laid on the Table of the House, when avail-
able. 

(b) It is regretted that the information 
asked Cor is DOt available. 
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Guehdb-Kand Drug 

rDr. Ram S1Ibhag Singh I 
872. i. Shri ShlvanaDJappa : 

Shri" Gidwaai : 

Will the Minister of Natura! Reso1lrces 
_d Selentlfi:c: ResetI1'dl be pleased to 
state: 

(a) whether it is a fact that a drug 
namely, Gushtika-Kand whose use is said 
to dispense with food for months has been 
discovered ; 

" (b) if so, whether Government have 
examined its properties ; and 

(c) the results thereof ? 

The Deputy Minister of Education 
(Dr. K. L. ShrimaU) : (a) to (c). An 
Ayurvedic Pandit supplied a specimen of 
the Gushtika-Kund root to the Central 
Food Technological Research Institute, 
Mysore. On testing the Institute found 
it like any other root. It has a 1arge per-
centage of starch and low amount of protein 
and people can live on it for some time but 
there is no evidence to show that it cae help 
to dispense with food. It is not a drug. 

A sam"le of the root has also been sen t 
to the Nutrition Research Laboratories, 
Coonoor, for a report which is awaited. 

Matcll-StIc:k 

173. Shri ,Jhulan Sinha : Will the 
Minister of Natural Resources aDd 
Selentiftc Research be pleased to state : 

(a) whether his attention bas been 
drawn to a news item published in the 
Hindi Daily "Aaj" of Banaras dated 
the 24th September, 1956 to the effect that 
in China, a type of m.tch-stick has been 
evolved which can be lighted and kept 
burning even amidst rain and wind ; and 

(b) if so, whether the scientific labora-
tories in India have studied the process 
and done something to produce the same 
here ? 

The Deputy MJnlster of Education 
(Dr. K. L. ShrimaU): (a) and (b). 
The Government is aware of the news item 
published in the Hindi Daily" Aaj" dated 
the 24th September, 1956. The reference 
seems to be to damp-proof matches which 
are not sooiled in the rainy weather and are 
readily lighted even in strOng wind. 

Such matches are reported to be manu-
factured in India too involvinl!" the use of a 
coating of shellac or Ii nseed oil with potas-
sium dichromate. No research is being 
done in this connection in any of the 
Natio1lal Laboratories in India. 

Indez Numbers 

8740 Shri V. P. Nayar : Will the 
M'nister of Fi_nee be pleas ,d to s ate 
whether the Government of India bave 
made an estimate of the rise in the 'ndex 
of wages and profits corresponding to the 
estimated rise in the index of Industrial 
production to 194 from 130 in 1955 (keeping 
1951 =100) (Vide pp. 416 of the Second 
Plan)? 

The MInister of Fiuaftc:e and Iron 
and Steel (SIu:i T. T. Krlsbnamachari): 
No, sir. No such index has been calcu-
lated because the relative movements of 
wages and profits depend on a variety of 
factors which it is not possible to assess 
in advance. 

Delhi Pollce 

87S. Dr. Satyawadi: Will the Minister 
of Home Mairs be pleased to state : 

(a) whether it i. a fact that Government 
have sanctioned the benefits of special pay 
towards pension to the Police Officers"" who 
retired from Delhi State Police after the 
29th September, 1954; sod 

(b) if so, the reasons why the officers 
who retired prior to that date been 
deprived of this benefit ? 

The Mluiater In the MInistry of 
Home Affairs (Shrl Datar): (a) Yes. 

(b) Sanction to the counting of special 
pay towards pension was issued on the 29th 
September, 1954. Under rule 58 of the 
General Financial Rules, such financial 
sanctions are not given rettospective effect 
and therefore, the benefit of special pay for 
pension could not be extended to the officers 
who retired prior to the 29th September, 
1954· 

DeJh1PoUce 

1176-Dr. Satyawadi: Will the Minister 
of Home Affairs be pleased to state : 

(a) whether it is a fact that the non-
gazetted police officers of the fonner Delhi 
State Government of and above the rank 
of Assistant Sub-Inspector are borne on 
Punjab Cadre or Delhi Punjab Joint-Cadre; 

(b) if they are borne on Delhi Punjab 
Joint Cadre, whether there is any line of 
demarcation between the service conditions 
of those who are on the Delhi State Strength 
and those of Punjab Provincial Strength ; 

(c) whether the Central Government 
have framed rules and regulations to regulate 
the service conditions of Police Personnel 
serving in Delhi State apart from the rules 
and regulations which the Punjab Govern-
ment bave framed ; and 
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(d) what would be the position if the 
service conditions of the Police employees 
are regulsted by rules and ord en framed 
by the Punjab Government ? 

The MInister In the MInistry of 
Home Affairs (Shri Datar): (a) Yes, 
on the Delhi-Punjab Joint Cadre. 

(b) No. 

(e) No, except in respect of leave. 
(d) The officers concerned will be 

governed by the Punjab Revised Rules 
instead of the Revised Leave Rules issued 
by the Central Government, and 

(i) their earned leave. will accumulate 
upto 120 days as against 180 days provided 
in the Government of India rules, 

(li) they will be entitled to 20 days 
casual leave against the present 15 days, 
and • 

(iii) they will be entitled to 180 days 
commuted leave during their entire service 
against 240 days allowed by the Government 
of India rules. 

Tribal Advisory Board In Mauipur 

877. Shri Rishang Keishing: Will 
the Minister of Home Affairs be pleased 
to state: 

(a) whether the Government of Mani-
pur constituted a Tribal Advisory Board 
in 1954-55 ; 

(b) if so, how many times the Board 
met in 1954-55 ; 

(c) what are their recommendations; 
(d) how far the recommendations of the 

Board were carried out ; and 
(e) the grounds for not carrying out the 

remaining recommendations of the Tribal 
Advisory Board ? 

The MInister In the MInistry of 
Home Affairs (Shri Datar): (a) A 
Tribal Advisory Bosrd was constituted in 
Manipur in June, 1955. 

(b) to ( e). The information is being 
collected and will be laid on the Table of the 
House in due course. 

Tobacco In Tribal Areas 

87L Shri S8Dp11118' Will the 
Minister of Finance be pleased to state: 

(a) wht"ther it is a fact that Gov-
ernment contemplate to revise the 
present tobacco tax policy in the 
tribal area. of the country ; 

(b) whether growth of tobacco i. 
encouraged by the present policy of 

Gov emment in tribal areas; and 

(c) if so, the out-turn for the last 
three years of the areas in each State? 

The Minister of Finance and 
Iron and Steel (Shri T. T. Krislma-
macbari) : (n) There is no separate 
policy as such in respect of tobacco 
tax for tribal areas. However, the 
Collectors of Central Excise have been 
authorised under certain conditinns, 
to give some exemptions to some sparsely 
populated areas e.g., hilly, desert and 
jungle areas and wliere tobacco is grown 
predominantly for local consumption. 
We think t\':e benefit if this exemption 
will mostly go to tribal people. This 
concession is purely on a provisional 
basis and is kept under continuous 
review. But there is no proposal just 
at present to change this policy. 

(b) The policy of granting exemption 
to hilly, desert nnd jungle areas might 
enCO-.JI1Ige to some extent the growth 
of tobacco. 

(c) As the Department 
make any special provision 
areas, the information asked 
available. 

does not 
for tribal 
for is not 

Income Tax Concession to 
Co-operadve Socledes 

117,. Thakur Jngal Klshore Sinha : 
Will the Minister of Finance be 
pleased to state: 

(a) the details of the tax 
sion granted to co-operative 
with special reference to the 
tion -from income-taX; and 

conces-
societies 
exerop-

(b) the impact of such concession 
with reference to the development of 
co-operative organisations, loss of 
revenue and the 'misuse of such con-
cession in 1955-56 in each State? 

The Minister of Finance and 
Iron and Steel (Shri T. T. KrI.hna-
macharl): (a) The detail. of the tax 
concessions, if any, granted to co-
operative societies under the tax laws 
of the various States are not available 
with this Ministry. Certain taX 
concessions are enjoyed by co-operative 
societies under the Income-tax Act 
and the .. are the fJllowing: 

(1) The profits from business of 
a co-operative society are exempt from 
tax. Dividends received by members 
from a co-operative society are also. 
exempt in their hands. 

(2) Interest on securities and income 
from property are exempt from tax in 
the case of all co-operalive societies with 
incomes below Rs 20,OCO, pro tided that 
societies are not housing societies, 
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urban cosumers' societies or tnmsport 
societies. 

(3) Income of a society from its 
investments with other co-operative 
societies i. exempt from tax. 

(4) Income of a society from letting 
out godowns and warehouses is exempt 
from tax. 

(5) In the case of a housing society .. 
the income from the property is taxed 
only in the bands of the member 
tenants though the society itself is 
the legal owner of the property. 

(b) Except the concession referred 
to at item (I) above which has been 
in existence SInce 1925, the rest of the 
concessions in item. (2) to (5) were 
i"troduceJ through the Finance Act, 
1955. Only one full year (1955-56) 
has passed smce these have been 
effectively in operation, and it is not 
possible to make an appraisal of their 
impact on the development of c0-
operative organisations in the country 
so soon. The period is also t 0 short 
f . r attempting an estimate of the I ss 
of revenue likely to result from the 
extende:d concessions.. The axation 
Enquiry Commission (pursuant to 
Whose recommendations the concess-
ions were extended in 1955) themselves 
have suggested that a review shOUld 
be made at the end of ten years from 
the time the concessions recommended 
by them commence to be implemented. 
No instances of misuse of the concessions 
have so far been brought to the notice 
of ~. 

Lower Di'rialon Clerks of Air Force 
Headquarters 

880 {Shri B. C. Des: 
Shri Tushar Chatterjea: 

Will the Minister of Defenre be 
pleased to state: 

(a) whether it is a fact that while 
the Lower division Clerks in the 
Central Secretariat who have joined 
service before January, 1948 are 
exempted from the test for promotion 
and are given promotion on the basi. 
of seniority-C"'m-merit, similar clerks 
in the Air Force Headquarters are not 
given that benefit; 

(b) if so, why; 

(c) whether the Lower Division 
Clerks of Air Force Headquarters 
will be included m the Reorganisa-
tion Scheme of the Central Secretariat; 
and 

(b) if so, w'ten ? 

The Deputy MInister of Defence 
Sardar MaJithla I (a) to \d) It is 
DOt a fact that all prersons Who joined 

the Central Secretariat before January 
1048 are. as a class. exempt fro n 
taking the test  for promo'ion as UDC. 

With the introduction of the Central 
Secretariat Clerical Service in 1954 the 
post of UDC was declared a selection 
post. It was recendy decided that 
selection should be on an all Secretariat 
basis and should be made on the basis 
of an UPSC examination which should 
be taken by everyone not already 
selected for the post of UDC. Prior 
to this decision it so happened that 
promotion in the offices pan cipating 
in the Central Secretariat Clerical 
service had been made on a Ministry-
wise basis and had already reached 
the seniority level of December 1947 
in the LDC grade. 

A proposal to merge all classes of 
the ci¥fiian establishment of the Armed for-
ces Headquarters with that of the Central 
Secretariat Service is under considera-
tion of Government In view of 
this proposal, standard rules for deter-
mining merit and suitability for promo-
tion are generally followed also for the 
Armed Forces Headquarters. A 
decision was therdore taken in respect 
of the Armed FOl"Ces Headquaners 
that the post of UDC will be filled on 
the basis of an ex mination. In the 
case of the AFH Q the seniority level 
for promotion to UDC already reached 
is about the and of I943. The question 
of holding the examination for pre motion 
to UDC in the AFHQ is at present 
being re-examined by Government. 

Central Ezcise Inspectors 

881. Shri Viswanatha Reddy: Will 
the Minister of Finance be pleased to 
state: 

Ca) whether it is a fact that a large 
number of Central Excise Inspectors 
in Hyderabsd Collectors, e have not 
received their routine increments since 
1952; and 

(b) if so, the reasons therefor? 

The MInister of Finance and JI'OD 
and Steel (Shri T  T Krishn.machBri)1 
Ca) Only six officers out of a total slrergth 
of Inspectors in that Collectorate of slightly 
over 800, have not got the routine incre-
ments. 

(b) In 3 cases, the delay was mainly 
due to the disciplinary ca'es peLdirg 
against them during this period. The 
disciplinary C3!eS have sirce teen ~  

and steps are being taken to fix t1:eir pay 
in the revised scale of pay of Inspector and 
draw their increments. 
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In the other three cases, the approval 
of the Audit 'Authorhies regaIding fixaLion 
of pay in the revised scale of pay of Inspector 
is awaited. They are being reminded. 

Muld-parpose Schools iD Bihar 
, and Oritlaa. 

1182. Sbri Deogam.: Will the Minis-
ter of Education be pleased to state: 

(a) the _s of places in the States 
of Bihar and Orissa where multi-purpose 
schools ,will be established during the 
Second Five Year Plan period ; and 

(b) the amount of grant-in-aid sanc-
tioned to each of the above States during 
1956-57 so far this purpose ? 

The Deputy Mbdster or Education 
(Dr. M. M. Das): (a) The informatiOn 
can be supplied only at the end of the 
Second Five Year Plan as the seleaion 
is made from year to year. 

(b) Bihar-Rs. 173125 lakhs. (for 
improvement of SeoondaIY Education 
including Lto" alia conversion of 10 High 
Schools to Multi-purpose Schools). 
Oris_Rs. 4'615 Iakha. 

~ .S. Special Recrultment 

883. JSbri Veeruwamy: Will the 
Minister of Home ·Affairs be pleased 
to state: 

(a) the number of ap:llications 
received from each State for 1.A.S. 
Special Recruitment Examination to be 
held in tel st week of December. 1 ~ ; 

(b) the number, State-wise, of appli-
cants permitted to sit for the examination ; 
and 

(c) the number of scheduled caste 
applicants, State-wise, with the number 
of candidates permitted to sit for the 
examination ? 

The MlDJster iD the MJaJstry of 
Rome AII'aIra (Sbri J;)atar) (a) to (c). 
The Union Public Service Commission, 
who are conducting this examina: ion. do not 
classify applieati ns on the basis of the 
States of origin of the applicants. This 
information is of no consequence to t!-tnt 
for the purpose of the examination. The 
total  number of applications received is 
23045, the total  number applicants per-
mitted so far to sit for the examination is 
20614 and the· total number of Scheduled 
Castes applicants is II2S. 

Umeatcme Deposita iD Kaqra 

884. Sbri Item RaJ: Will the 
Minister of Natural Resources and 
ScieDti6c Research be pleased to refer 
to the replv given to :Unstarred Question 
No. 222 on the 2nd March, 1956 and 

state the extent and magnitude of the 
limestone deposits at Dharamkot in 
Kangra District ? l 

The Deputy MiDlster 01 EducatiOll 
(Dr K. L. Sbrlmall): The Limestone 
deposit occurs at Dhar<mkot in t1".e Ku:gra 
district. The outCtop is located about 3 
air miles north of Dharamsal.. This 
deposit has an easy arproach from Dh.ram-
sala. The deposit continues in a North 
West direction across the Bhated Khad. 

The marnitude of the deposits will be 
known only after further investigaticn. 
which is proposed to be carried out by 
the Geological Survey of India durit:g the 
winter season 1956-57. 
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MlDe.weeplng SquadroD 

887 {sardar Iqbal Singh: 
• Sardar Akarpuri : 

Will the Minister of Defence b. 
pleased to state: 

(a) whether the Government of 
India have fl)rmed a new minesweeping 
squadron of the Indian Navy ; and 

(b) if so, the names of the ships in 
this squadron? 

. The Deputy Minister of Defence 
(Sardar Majithia) : (a) Yes. 

(b) The KARWAR, the KAKINADA 
the CANNANORE and the CUDDAL-
LORE. . 

GraDts to Iliad: Orgaoi .. tiou 

888. Shri Dhusiya : Will the Mi-
nister of EducatioD be pleased to state : 

(a). the grounds on which grants are 
given to the various Government and non .. 
G,:,yernment organisations that ~ work-
ing for d<velopment of Hindi ; and 

(b) the number of such orga:tisations 
which have applied for grants during 
1956-57 so far? 

The Deputy MiDi.ter oC Edocatioo 
(Dr. M. M. Das) : (d) Contral GJvern-
ment assistance for 'Promotion of Hindi' 
is generally given to the State ~  

concerned in respect of the approved 
schemes. The State Governments are 

~  for the spread of Hindi in 
their respective areas and ale also free to 
do the work in any mmner and through 
any agency they consider best. Govern-
ment of India in certain cases, however, 
help certain organsations of an all-India 
character for schemes which are not li-
mited to any particular State or area but 
which are calculated to help the develop-
ment of Hindi in general. 

(b) 24. 

Army .caDteen Stores Department 

88 {Dr. Rams Rao : 
,. Shri Moh .. a Rao , 

Will the Minister of Defence be pleased 
10 state: 

(a) whether it is a fact that an Army 
Officer has been appointed as Chairman, 
Canteen Stores Department ; 

(b) if so, his present remuneration 
and terms and conditions of Bervice ; 
and 

(c) what WI' his salary before this 
Plln' tmo t? 

The Deputy MiDister of Defence 
(Sardar Majithia) : (a) Yes, as Chairman, 
Boarj of Administrati an,! Canteen Stores 
Department (INDIA). 

(b) Rs. 1,670/-P.M. in the selle of Rs. 
1550-60-1850-100-2250 plus compen-
satJry allowance admissible in BOM-
BAY. 

The other terms and conditions of 
service of the officer are .-

(i) Tenure-Oo loan for four years 
from 15th May 1955. 

(iiJ Leave as admissible to first grade 
civilian officers. 

(iii\ Accommodation, if provided rent 
recov·:rable at 10 percent or assessed 
rent whichever is less, plus water 
and electricity ~ . 

(iv) Travellig allowances as admis-
sible to first grade civilian officers. 

(v) Disability and family pensions 
that may bec,ome payable to the 
officer or his family on account 
of any clsualry during his service 
with Canteen Stores Department 
(INDIA) will be borne by the Can-
teen St0res Deplltment (INDIA). 

(vi) Canteen Stores Department (IN-
DIA) service will count for his 
retiring· pension and the Depart-
m.:nt will be liable for pension con-
tribution to Government. 

(<Iii) The officer and his family are go-
verned by the military dical 
attendance rul ... 

Cui;;) Cahteen SIorcs Department 
(INDIA) service will be treated as 
miLIary service and will c"unt 
for seniority, increment and ~ 

tion in the Army. 

(c) Basic salary Rs. 1,150/-
Kit maintenance allow-
ance; 3D/-
Qualification pay 75/-
Speci .. l Disturbance 
allowance; 30/-

Afghaa Natioaal. 

890. Shri RaIIhuaath Singh I Will the 
MinISter of Home AJrairs be pleased 
to state the number of Afghan nationals 
registered in Inaid who are enaaged in 
money-lendin& business? 
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The Minister in the Ministry of 
Home Mfairs (8bri Datar) : The num-
ber of Afghan nationals registered in In-
dia as on 3I-I2-I955 was 5.754. A test 
check shows that 95% of them are money-
lenders and petty hawkers who are also 
enga&ed in money-lending. 

Ezcavatiouln Arthuna and Zawar 
VWagea 

891. 8hri Bheekha Bhai : Will the 
Minister of Education be pleased to 

state the reasons for not carrying out 
any excavations at ~  !n Ban.swara 
District and Zawar m Udaipur DistrIct 
of Rajasthan although relics belonging to 
the IIth and I2th Centuries A. D. have 
beeD discovered there ? 

The Deputy MInister of Education 
(Dr. M. M. Das) : The sites at Arthuna 
and Zawar belong to a comparatively late 
period, and priority cannot be given In 
the Department's planned programme to 
excavation at these sites. 
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(Part II—Proceedings other than Questions and Answers)
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XOK SABHA *

Wednesday, 12th December, 1956

The Lok Sabha met at Eleven of the 
Clock.

(Mr, Speaker in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

12-10 hrs,

PAPERS LAID ON THE TABLE

Dissentient Report, Netaji Enquiry 
Committee

The Prime Minister and Minister of 
External  Affairs  (Shri  Jawaharlal 
Nehru): I beg to lay on the Table a 
copy of the Dissentient Report by Shri 
Suresh Chandra Bose, member, Netaji 
Enquiry  Committee.  [Placed in Lib
rary. See No. S-555/56].

-Shri Kamxth (Hoshangabad):  May
I ask about this matter  whether in 
accordance with practice or custom, 
GovCTnment will also lay on the Table 
at some future date, if not now, today, 
a copy of their comments on this Dis- 
. sentient Report, whether they accept 
the findings or not.

Shri Jawaharlal Nehru: Government 
have accepted the findings; there is no 
question about it.  Government have 
accepted the report on the findings of 
the majority of this Committee.  That 
is a long finding. I give this informa
tion to the hon. Member here and 

now.

Shri Kamath:  May I ask whether
the comments of the Goîerranent on 
this report will be laid on the Table?

2640

Shri Jawaharlal Nehru: Governmient 
do not accept the conclusions of this 

report.

Shri  Sadhan  Gupta (Calcutta— 
South-East): I want to ask whether 
the Government have any objection to 
place the evidence before the Com
mittee on the Table of this House— 
the evidence which was given before 
the Enquiry Committee.

Shri Jawaharlal Nehru: I have no 
objection, but it is rather difficult.  I 
would be perfectly prepared to show 
it to Members, but I think it would 
be a bad precedent for me to place 
all the evidence on the Table of the 
House. If any hon. Members care to 
see it, they .can come to the Ministry 
of External Affairs office and see it; 
I will show it to them.

Shri Kamath: Can it not be pub
lished?

Shri Jawaharlal Nehru: It is not
worthwhile publishing it.

Office Memorandum re Indian  Fo
reign Services Branch B (Initial 

Constitution) Rules

Shri Jawahairlal Ni*ru: I beg to lay
on the Table a copy of the Ministry 
of External Affairs Office Memoran
dum No. 4(5)-FSB/56, dated the 28th 
August, 1956, relating to the Indian 
Foreign  Service  Branch  B  (Initial 
Constitution)  Rules.  [See Appendix 
IV, annexure No. 55].

UNivERsmr Grants Commission (Dis
qualification, Retirement and Con
ditions of Service of Members) Ru

les.

The Deputy Minister of Education 
<Dr. K. L. ShFimali): Sir, I beg to lay 
on th\e Table, imder sub-section (3)
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of Section 25 of the University Grants 
Commission Act, 1956, a copy of the 
University Grants  Commission (Dis
qualification, Retirement and Condi
tions of Service of Members) Rules, 
1956,  published  in  the  Notification 
No. S.R.O. 2607, dated the 10th Novem
ber, 1956. [Placed in Library.  See 
No. S-540/56].

Amendments to Public Debt (Com
pensation Bonds) R\jles

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): Sir, 
I beg to lay on the Table, imder sub
section (3) of Section 28 of the Public 
Debt Act, 1944, a copy of the Notifica
tion No. S.R.O. 1196, dated the 26th 
May, 1956, making certain amendments 
to  the  Public  Debt  (Compensation 
Bonds) Rules 1954. [Placed in Lihra-- 
ry.  See No. S-541/56].

Report of Rehabilitation Finance 
Administration

The  Minister  of  Revenue  and 
Defence  Expenditure . (Shri  A.  C. 
Guha): Sir, I beg to lay on the Table, 
under sub-section (2) of Section 18 of 
the Rehabilitation Finance Adminis
tration Act, 1948, a copy of the Report 
of the Rehabilitation Finance Adminis
tration for the half year ended the 
30th June, 1956. [See Appendix IV, 
annexure No. 56].

FLOOD SITUATION IN THE 
COUNTRY

The Minister of Planning and Irri- 
t̂ion and Power (Sliri Nanda): Sir, 
I beg to lay on the Table of ihe House 
«» statement [Placed in the Library. See 
No.  S-558/56.]  reviewing  the  flood 
situation in the country subsequent to 
my earlier statement on the 27th July. 
With your permission, I would like to 
add a few words on the overall posi
tion of the programme as implemented 
€md the directions in which we pro
pose to take further action.

As the House is already aware, the 
question of an integrated national flood

control programme was taken up in 
September 1954.  As indicated in the 
comprehensive statement which I laid 
on the Table of the House on 3rd 
September 1954, the programme was 
divided into three phases, immediate, 
short-term  and  long-term.  Special 
organisations were set up at the Centre 
and in*the States affected by floods 
for formulating schemes and imple
menting them quickly. The ‘immediate 
phase’ extending over a period of two 
years was to be devoted to intensive 
investigation-and collection of techni
cal data, preparation of designs and 
estimates for short-term measures and 
execution of emergent measures like 
revetments, spurs and some embank
ments.  During this period, investiga
tions  have  been  carried  out  over 
extensive  areas  and  valuable  data 
have been collected.  Aerial photo
graphy has been completed over 43,000 
sq.  miles;  photomosaics  have  been 
taken  for  about  35,000  sq.  miles; 
secondary and tertiary levelling has 
been done in an area totalling 19,000 
square miles. A number of discharge 
observation, gauge and silt observa
tion sites, and rain-gauge and river- 
gauge stations have also been set up.

As a result of the execution of emer
gent  schemes  during  this  period, 
appreciable  benefits  have  already 
accrued to the regions in which those 
schemes were imdertaken. An area of 
over 26 lakh acres has been saved 
from inundation, besides a nimibpr of 
towns in Assam, U.P., Bihar and West 
B«ngal.

The ‘immediate phase* is over and 
the stage has now been reached when 
we should take stock of the position. 
We have had very heavy floods succes
sively in 1954, 1955 and 1956.  These 
floods, each of  which had its own 
special features, presented problems, 
a satisfactory solution which is essen
tial for the formulation of an inte
grated programme.  In 1954, major 
rivers like the Brahmaputra, the Kosi 
and Burhi Gandak, were mainly res-, 
ponsible for the havoc caused.  The
1955 floods, however, showed that even
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small streams like the Tons, the Gomti 
and the Sai could be as devastating as 
the larger rivers and that a serious 
situation could be created by heavy 
local precipitation where drainage was 
not adequate.  The experience of the 
1956 floods was that heavy and conti
nuous  rainfall  could  cause  great 
damage even in areas like Rajasthan, 
south-eastern districts of the Punjab, 
etc. normally considered to be immune 
from floods. The four River Commis
sions, which have been constituted for 
the  Ganga,  the  Brahmaputra,  the 
North-western rivers and the Central 
India rivers are seized of the position 
and they are helping the States in the 
formulation of appropriate proposals. 
Nevertheless, the flood problem is so 
varied and intricate in nature that it 
is  desirable to secure authoritative 
advice inr regard to the works to be 
undertaken  hereafter.  Opinion  is 
sharply divided on the suitability of 
certain measures of flood protection, in 
particular, of embankments. It is im
portant that all such questions should 
be settled beyond doubt. The Govern
ment, therefore, propose to set up a 
high  level  committee,  which  may 
include foreign experts, to go into the 
entire question on the basis of avail
able data and make their recommen
dations,  When  the methods to be 
adopted are finally settled, we can, 
with confidence, go ahead with the 
implementation  of  our  long  range 
programme.

Shri Kamath (Hoshangabad): On a 
point  of  information,  may  I  ask 
whether,  in view of the recurring 
floods for the last so many years and 
the damage they have caused to food 
crops and also to human lives in the 
shape of train disasters, Government 
propose to tackle the problem of flood 
control with a new sense of urgency, 
greater than what is visible or what 
is shown in the second Five Year 
Plan, and if I may be permitted to 
use a hackneyed phrase,  hackneyed 
by Government use, will they put it 
on a “war footing”?

Shri, Nanda: I do not accept the
suggestion or the hint that there has

not been a sense of urgency about the 
execution of the programme; so far in 
the course of the last two years the 
pace of work that had been accom
plished has been more than anything 
done during the last 20 or 30 or 40 
years and the proposal that has been 
put forward here or rather the deci
sion of the Government to set up a 
high level Committee of this kind is 
itself a certain evidence of the sense 
of urgency about this matter so far as 
the Government is concerned.

Shri  Kamath: How  many  Cone • 
mittees have set so far?

Shrimati Renu Chakravartty (Basir- 
hat):  The hon. Minister stated that
foreign experts will be brought in to 
find out the ways and means to tackle 
these floods.  I would like to know 
whether  separate  experts  will  be 
allocated to various rivers or whether 
there will be one commission or expert 
committee which will be going round 
the country and may I know when 
they will start the work?

Shri Nanda: This Committee is not 
intended to tackle individual schemes 
in different areas. It is really an over
all assessment of the work that has 
been done, the method that has been 
adopted, the approach to the whole 
solution of the problem of floods.  On 
the basis of the experience  in other 
countries and the examination  of the 
experience  here  we  have to see 
whether  we  need  to  modify  our 
methods or approach in this matter. 
Naturally the Committee in order to 
have an overall view of the situation 
must visit all the areas and places 
which are affected by the floods.

COMMITTEE ON  PRIVATE  MEM
BERS’ BILLS AND RESOLUTIONS

Sixty-sixth Report

Sardar Hokam Singrh (Kapurthala— 
Bhatinda):  I  beg  to  present  the
Sixty-sixth Report of the  Committee 
on Private Members’ Bills and Reso
lutions.
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PETITION RE  SADHm  AND 
SANYASIS  (REGISTRATION 
AND LICENSING) BILL

Secretary: Sir, under Rule 179 of
me Rules of Procedure and Conduct 
jf Business in Lok Sabha, I have to 
report that a petition as per statement 
laid on the Table has been received 
in respect of the Sadhus and Sanyasis 
(Registration  and  Licensing)  Bill, 
1956, which was introduced by Shri 
Radha Raman, M.P. in the House on 
the 27th July, 1956.

STATEMENT

Petition in respect of the Sadhus and 
Sanyasis (Registration and Licensing) 
Bill, 1956, which was introduced by 
Shri Radha Raman, M.P., in the House 
on the 27th July, 1956.

Petition  Number of Distri't or 
No.  Siina-ories  to vn  State.

77 South Kana a 
district Mysore

BUSINESS ADVISORY COMMITTEE

Forty-fifth Report

The  Minister  of  Parliamentary 
AffMrs <Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with the 
Forty-fifth Report of the Business 
Advisory Committee presented to 
the House on the 10th December, 
1956.”

Shti Biren Dott (Tripura West): I 
want to know why no mention has 
been made about the Territorial Coun
cil Bill in this Report. It was stated 
that ■ it will be passed during this 
sesaon, as it is necessary that for the 
Union Territories the territorial coun
cils should be set up in view of the 
coming general elections.  I find no 
mention about this Bill here.

Shri Satya Narayan Sinlia: I have, 
not been able to follow him.

Shri K. K. Basu (Diamond  Har
bour): We were told that the Terri
torial  Council  Bill  would be gone 
through in this session.  If it is not 
passed now, there is no chance of its 
being passed before the general elec
tions ̂

Shri Satya Narayan Sinlia: There is 
no Bill about it.

Shri Kamath (Hoshangabad): What 
about the rules to be framed under the 
Representation of the People Act, 1956.

Mr. Speaker: These are all things to 
be placed before the Business Advi
sory Committee.

Sfarimaii Renu Chakravartty (Basir- 
hat):  Some of the time allocations
made in the last Business Advisory 
Committee meeting and incorporated 
in this Report have been changed in 
the course of discussion. I would sug
gest that since the Business Advisory 
Committee is to meet today, we may 
finally place these matters before it, 
and after we get the views of the 
Government also, the full list may be 
placed before the House. That would 
be better.

If the House now passes this Report 
and then again it becomes necessary to 
make changes, it would lead to a lot 
of difficulty and confusion.

Mr. Speaker: This Report does not 
interfere with the Hindu (Maintenance 
and Adoptions) Bill. With respect to 
that Bill, the allotment has already 
been made by the Committee and 
approved by the House. Therefore, it 
will have to be sent in the form of a 
recommendation for the approval of 
the House and the House may revise. 
Therefore, instead of doing anything 
now, let us see what happens in the 
Business Advisory Committee when it 
meets today. We need not make any 
revisions now.

The question is:

“That this House  agrees with 
the Forty-fifth Report of the Busi
ness  Advisory  Committee  pre
sented to the House on the 10th 
December 1956.”

The motion was adopted.
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BUSINESS OF THE HOUSE

Shrl Sadhan Gnpta (Calcutta South
East): I find from the agenda that has 
been circulated today that the Insur
ance Employees pay-scale discussion is 
not included.  A greater number of 
employees have come from different 
parts of the country to instruct us on 
this matter,  because of this  being 
taken up tomorrow or day after. May 
I know the position as to when it will 
come up? I feel that it should come 
very soon, otherwise the representa
tives will be put to some difficulty.

The  Minister  of  PaiiiameBtary 
Affairs (Shri Satya Narayan Siaha):
Two hours more have been given to 
the Finance Bill and owing to certain 
changes, we are bringing if'before the 
House next week.

Shri  Sadlian  Gupta: Some  date
should be fixed because of the many 
people who are involved in it.

Shri  Satya Narayan Sinha: Hon. 
Members are fully aware that things 
have become unpredictable.

Shri Kamath (Hoshangabad): Gov
ernment  business  is  unpredictable? 
The Government does not know its 
own mind ̂t all.

Mi*. Speaker: It will be brought up 
next week. Only  hours have been 
provided for them; it will be put in 
somewhere.

Shri Sadhan Gupta: May I suggest 
that the  necessary time should be 
given to this item after the finance 
Bills instead of the amendment to the 
rules. The rules may come up later.

Mr. Speaker: Very well. So far as 
these matters are concerned, I am 
afraid, there is a tendency here to 
insist upon the Government tô follow 
a priority. After all it is a Govern
ment business. We can only make sug
gestions, but to insist is not right. The 
hon. Minister said that it would noi 
be ignored and that it will be brought 
up next week.  Government must be 
allowed to  choose its own  priority/ 
because it knows much better than we 
" do.

Shri Kamath: Could we at least
know thie reasons for its being deleted 
from the Order Paper, when it was 
there for three days successively?

12 DECEMBER 1956 Finance {No. 2) Bill 2648
and Finance (No. Z)

Bill

Mr. Speaker: 1 agree that no sur
prise ought to be sprung on the House. 
The hon. Minister need not come again 
and again before the House even for 
a small change m the agenda. At the 
same time, no work of the House ought 
to be impeded cr obstructed by any 
change  in the agenda and  to that 
extent the Hous? is entitled to take 
care of itself.

FINANCE (NO. 2) BILL AND 
FINANCE (NO. 3) BILL

Mr. Speaker: Now, Shri Barman
will continue his speech. Hon. Mem
bers are aware that the time allotted 
for these Bills is till 6 o’clock today 
and all the stages of the Bills have to 
be completed.  I said yesterday that 
the clauses may take an hour. Do hon. 
Members feel that the clauses will 
take more time than that?

Several Hon. Members: No, Sir.

Mr. Speaker: The clauses wiU take 
only one hour.  By five o’clock, the 
consideration will be over.

Shri Tulsidas (Mehsana West):  At
least li hours may be given.

Mr. Speaker: It always takes much 
more time than we anticipate and 
when Shri Tulsidas says that, it is so.

Shri Tulsidas: I have given notice 
of some amendments.

Mr. Speaker: All right, we will allot 
Vi hours for the clauses* Therefore, at 
4-30 the general discussion will con
clude including the reply of the hon. 
Miniister. I shall ascertain from him 
how long he will take. Then I will 
call upon him at 4.00 if he wants to 
take only half an hour, ottierwise at 
3-45.

Now, Shri Barman was in possession 
of the H6use.  He may continue his 
speech.
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Shri Barman (North Bengal—̂Re
served—Sch. Castes):  Mr. Speaker,
Sir, yesterday I briefly dealt with some 
of the main provisions of the Bill like 
the  clause  regarding  deposits,  re
imposition of capital gains tax, increase 
in super-taxes under certain circum
stances and so on. Today, because of 
paucity of time at the disposal of the 
House, I shall not further deal with 
those matters, but I shall simply con
tent myself in dealing with a few 
observations  that have fallen from 
some of the hon. Members here.

As I said yesterday, I am not enter
ing into any controversy about the 
effect that this Bill will have upon the 
working of private enterprise.  The 
hon. Minister, who was himself in 
charge of commerce and industries 
knows very v/ell whether this Bill will 
hurt private enterprise or not, and if 
there be any difficulty in its working 
he will certainly see to that. We have 
full faith in him.

I shall simply mention briefly one 
or two points mentioned by some hon. 
Members during the course of their 
speeches.  Shri  Somani,  while  he 
recognised  the  necessity  of  more 
finance for the full implementation of 
the Plan, incidentally mentioned the 
difficulty about the textile industry 
because of the imposition of a higher 
excise duty on cloth during the last 
Budget Session. It is a very welcome 
information to us.  At that time vre 
thought that, perhaps, by the increase 
of excise duty the whole burden would 
fall upon the consumers. He gives us 
the valuable information that though 
the public coffer has stepped up by 
Rs. 35 crores—it is not a small sum— 
it is the industry that has borne the 
full impact of this additional tax. But 
what is the effect upon the industry? 
The Reserve Bank statistics show that 
the quantum of profits of the textile 
industry has been almost the lowest 
compared to various other industries 
and also compared to profits earned in 
various other industries in other coun
tries. So the complaint is not that this 
industry, because of this tax, has been 
heavily put to loss; on the other hand, 
the case is that it is run at a profit but

that profit is the lowest compared to 
the profit in other industries.  Such 
being the case, according to us we 
have made out a case for lowering the 
profits of other industries so that the 
consumers  may  be  less  taxed  in
directly..

Every pie of profit that goes to these 
investors—I  don’t  grudge  them—is 
indirectly a tax upon the consumers. 
In a country like ours where 95 per 
cent, of the people are poor, the more 
the Government can lessen the burden 
upon the consumers, and at the same 
time keep  the industry going, the 
better for this country. I do not like 
to criticise anybody, but many Mem
bers who have never seen what is 
poverty in our country, have no sym
pathy for the down-trodden masses at 
the lowest rung cf the ladder. I sup
pose they have never gone to the 
outer parts  of the  country where, 
during lean parts of year, hundreds of 
families sit round in their inner court
yards with their children—tears in 
their eyes,—̂because they are starving 
for days together. They accuse nobody 
in this wide world except this own 
lot.  That  state  of  things  cannot 
continue for any length of time in our 
country. It is up to the Government to 
be conscious of that and remedy this 
sort of abject poverty in the country 
as early as possible. They cannot be 
immindful of such circumstances in 
the country. If they do it, they do it 
at their won peril. *

Sir, I am not one with Shri T. S. A. 
Chettiar when he abused our bureau
crats while he dealt with the impru
dence of nationalisation. He was say
ing about the textile industry. I am 
not saying that it should be nationalis
ed here and now. So far as we vifew 
things, in order to meet the wants of 
this country they are certainly wel
come to go on with their scheme. But, 
if as some Members on the opposite 
have said, that we are going to kill 
the>goose that lays the golden egg, my 
reply is,—if that hen lays that golden 
egg only for the keeper and tries to
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deny the legitimate due to those that 
feed  it,  it  is  better  that  there 
should be no private hen. It would be 
quite legitimate for this Government to 
start State poultry  farms where the 
hen will lay the golden  egg and the 
egg will be the national property. But, 
I am not one with him there when he 
says that if the textile industry be 
nationalised it will go to dogs because 
our bureaucrats* do not know how to 
manage things.

Qn that I am not simply giving my 
own observation just as a counter 
observation. I am giving some infor
mation. I had been a member of the 
Estimates Committee for some years 
and I had occasion to see how our 
bureaucrats are managing our State 
industries. On one occasion I went to 
Sindri. It is a huge affair. There were 
some foreign technicians and the head 
of those technicians and engineers was 
an ex-service man who came to India 
to serve in the military department— 
M.E.S. He was at the helm of affairs. 
He told us that it was such a compli
cated machinery that foreign techni
cians will have to run it for at least 
three  years  more to  guide  Indian 
technicians and to educate them. We 
were very inquisitive. We asked our 
own people. They said: “Trust us with 
the responsibility and see whether we 
can run it or not”. We trusted them 
and they are running it. There is no 
foreign technician now. It is a huge 
undertaking.

Then again, we are rimning the 
Chittaranjan with success. Some two 
years back I visited the D.D.T. Factory 
here near Delhi. There were so many 
experts.  We asked our own engineers 
there whether they dared to run it 
themselves without any experts. They 
also asked us to trust them and see 
whether they could run it. I do not 
know what is the condition now, but 
that was their optimistic view.  We 
have also nationalised the Imperial 
Bank and the insurance business.. Has 
everything gone to dogs? Are not our 
people managing them?  So what is 
the fun in saying that if the textile 
industry is nationalised our bureau
crats will not be able to run it? Our 
bureaucrats who are doing so many

responsible things, can’t they adminis
ter this small thing?  After aU, those 
managers and other people who are 
running the mills will continue to run 
them. It is only the supervision and 
administration side that will have to 
be taken up by the State. So it is not 
a big bogy. But I do not say that it 
should be nationalised. I quite realise 
that our private industry also should 
be encouraged to take as much res
ponsibility for the production in this 
country as it can, but if they give us 
the threat and “demand the pound of 
flesh”, our reply would be that the 
State is competent to replace them. 
That is what I want to say.

This is a time when all of us, our 
big  industrialists  and  capitalists, 
should look round.  They cannot go 
on as they are doing now, and they 
cannot go on without at all looking 
at the poor conditions of our country. 
If they are so much startled at this 
simple tax, I do not know what they 
say  when a huge sum has  to be 
collected by this Government to run 
the Plan. What will they say then? 
Now, I do not say that the capitalists 
or the big industrialists alone wUl 
have to finance the Plan.  We have 
already  had  the  sacrifice  of  the 
masses. The masses have already sacri
ficed much and we must give them 
the credit for it. They will continue 
to help us in a direct or indirect way, 
when they find that the haves are 
also  sacrificing  in  a  proportionate 
measure. In that case only, this coun
try can be made ready to face the 
situation and the burden that we are 
to shoulder will be lightened before 
we place the country in a better posi
tion. This Plan will have to be fulfilled 
and  whatever is necessary  for that 
purpose will have to be done.  But 
only so long as we do justice pro
portionately to all sections of our 
people, will the country be ready to 
support the measures of the Govern
ment I support this Bill.

Mr, Speaker:  May I know how
many hon. Members want to speak?

Several Hon. Members rose--
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Mr. Speaker:  There are about 12
hon. Members. If I allow 15 minutes 
for each Member, 12 X 15 would come 
to 180 minutes or, it comes exactly to 
three hours. It is now 1 o’clock.  So, 
from 1 to 4 p.m. the discussion will 
continue. It is exactly three hours.

Dr. &4shnaswaini (Kancheepuram): 
Some of us will need a little more 
time.

ĥrimati Renn Chakravartty (Basir- 
hat): As it is a 8i hours debate, we, 
the Communist Party,  should have 
two  speakers to take part  in the 
debate, but we have put up only one, 
because we see the pressure. So, I do 
expect that at least our party should 
have half an hour for one Member.

Dr. Krishnaswami:  Then the time
will have to be extended a bit.

Mr. Speaker: It cannot be extended. 
Any how, all the hon. Members may 
not take the full 15 minutes allowed 
lor each. Let every hon. Member try 
to finish well within 15 minutes. Dr. 
Krishnaswami.

Dr. Krishnaswami: Mr. Speaker, the 
Finance Minister fiimished us with 
a review of the  economic situation 
while presenting the budget, which is 
most disquieting and disturbing. The 
economic situation is ominous and  a 
duty is cast on all of us to ponder 
over the  f̂cts  presented and  ask 
ourselves whether the proposals made 
in the budget meet the needs of the 
situation.  It has been stated by my 
honourable friend that  this  budget 
would not -have been introduced but 
for the current economic crisis facing 
the coimtry.  What is the  situation 
that is confronting us today? We have 
been losing foreign exchange from our 
reserves to the tune of Rs. 210 crores 
during the past eight months.  We 
have been losing it at the rate of 
Rs. 25 crores a month.  We have been 
losing foreign exchange at a little less 
than Rs.  1 crore per day.  Obviously, 
we have been importing too much and 
our exports have declined in  some 
. measure.  If this trend is not arrested 
and arrested immediatelŷ, then,  by 
the end of the financial year, we will

have  exhausted  our  reserves, we 
would have reached the rock-bottom 
of our resources.  We are to put  it 
brutally at the verge of bankruptcy.

But there is no  evidence to show 
that on the home front there is a 
general excess  of demand  over the 
supply of goods available. No doubt, 
in a few sectors we witness pressure. 
The demand* for food, cloth, oil-seeds 
and oils tends to outstrip the supplies 
available.  There has been a buoyancy 
in the stock markets and the deman4 
for funds has continued at a  high 
level.  Even during the slack season, 
the demand for credit due to inflow 
of imports  has continued unabated. 
The index of prices of foodgrains is 
high but  the  explanation  for this 
phenomenon is the fall in production 
of food crops.  Our output has declin
ed as compared with that of 1954-55. 
It is, let  it  be  remembered  three 
million tons less than what it was in 
1954-55.  As for textiles, the fall  in 
exports  is  mainly  attributable  to 
growing  competition  from Eastern 
Europe,  Russia  and Japan in  our 
traditional markets.  Our competitive 
power abroad has been curtailed  by 
the curbs that we have placed on the 
textile industry and the growing de
mand ̂  the home market. As for oil
seeds and oils,  our export  earnings 
have diminished to the tune of Rs. 25 
crores to Rs. 30 crores on accoimt of 
increased demand at  home  and the 
anxiety of the Government to  feed 
the home market at the expense  of 
exports by not giving export quotas. 
However the dominant factor in  the 
balance  of payment  crisis  is  the 
stupendous rise in imports, particular
ly of capital goods which are planned 
and are part and parcel of the Five 
Year Plan.  I do not think that we 
could ever get away from this fact. 
But neither  the  decline  in exports 
nor the increase in imports can be 
attributed to inflation at home.  In 
other words, it is not the excessive 
demand at home but the high level 
of investment with a high import con
tent that Is responsible for the situa
tion.
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How are we going to tackle  this 
situation?  In the context of present 
circumstances, what is most urgently 
needed is action on  the foreign ex
change  front  rather  than internal 
taxation measures, direct or indirect, 
particularly when such taxation is not 
anti-inflationary in consequencfe.  All 
that Government have done new is to 
raise excise  and import  du'-ies im
mediately but this cannot be a cure 
for  the  balance  of  payment crisis. 
These  duties  raise  the  prices  of 
articles for the consumers.

Let me examine the capital gains 
tax.  Whatever might be the social 
justification for the imposition of a 
capital gains tax, in the present con
text of circumstances, no one can be 
held to maintain that it can be  a 
cure for the foreign exchange crl‘?is 
or that it would diminish sharply the 
amount of deficit spending on which 
we  rely.  Let us  remember that if 
the assessee  is given an option to 
choose 1954 as the base year from 
which capital values can be calculated, 
we cannot expect anything like at? 
appreciable increase in yield to flow 
into the exchequer even in 1957 un
less we permit ourselves the luxury 
of a nmaway inflation.  This tax will 
not yield much in the coming year 
or two.

But there is one point which has to 
be borne in mind.  The tjapital gains 
tax may be a preventive—a preven-* 
tive  against increasing  inequalities 
which may accure as a result of large 
investment expenditure.  This apart,
I would  like to  consider  this tax 
from a different standpoint.  I want 
to know what urgency warranted the 
introduction of this tax in an interim 
budget.  This tax is most drastic in 
character.  It goes much farther than 
what was envisaged  by Mr. Kaldor.
I would like  my  hon.  friends  to 
ponder over  the  logic  behind Mr 
Kaldor’s proposals. Mr. Kaldor point
ed out that the exemption of capital 
gains from income  when the latter 
was taxed at 92 per cent, marginal 
rates was both iniquitous and discri
minatory.  It was discriminatory  in

favour of holders of property because 
capital gains represent according  to 
him income from property.  It  was 
iniquitous, because to obtain a given 
yield from a narrow tax base neces
sitated high taxation of those who 
derived  income  from  work.  The 
consequences of such taxation, accord
ing to Mr. Kaldor, were a fall  in 
incentives, and wasteful expenditure 
which harmed society.  Therefore, Mr. 
Kaldor  sugĝ d  that  individuals 
should be treatied justly and in order 
that they may be treated justly and 
equitably,  taking  account  of these 
economic incentives,  he pointed out 
that the rates of taxation of incomes 
should not exceed 45 per cent.  This 
would be possible if capital gains  a 
species of income from property was 
not exempted from the definition of 
taxable income; the  tax base would 
be wide, the rates of taxation lower 
and the yield obtained as great if not 
greater than at present when capital 
gains  are  excluded  from  taxable 
income. What have we done? We have 
chosen to repudiate the logic behind 
Mr. Kaldor’s proposal and make the 
tax unnecessarily harsh and unequit
able.  But apart from considerations 
of logic, and equity I should like to 
ask this question.  What compelling 
reason induced th6 Government  to 
introduce this measure in an interim 
budget?  We are at the fag-end of 
the  life  of  this  Parliament.  In 
another two or three months  this 
Parliament will have been dissolved. 
It is a very thin session that we are 
having.  Most  honourable  Members 
are in their constituencies taking mea
sures for their political survival and 
it is impossible therefore  to expect 
such a  measure—an important mea
sure like this—̂be considered  fully 
and adequately.  It is not a correct 
procedure  to  have  a  measure for 
which there  is no  urgency rushed 
through a thin house.

13 hrs. \

As for taxation, of dividends  I 
suggest that the contribution of in
come from dividends to our national 
income in the present state of eco
nomic  development is  about 6 per

and Finance (No. 3) 2656
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cent.  The rise in tax on dividends 
may therefore to a very limited ex
tent be  considered anti-inflationary. 
But these  increases  might  hit the 
firms which pursued a cautious policy 
in the past and ploughed back profits. 
Companies which embarked on risky 
undertakings will pay a higher rate of 
tax.  Perhaps Government and  the 
Finance  Minister  may  consider 
whether it would not be better  to 
allow companies to include in  their 
paid up capital these reserves which 
have been expended on fixed assets. 
This might help to make the  tax 
more equitable.

I now pass on to another contro
versial proposal  in the Finance Bill, 
namely that of having a portion of the 
retained  profits  in  the  shape ot 
doposits with the government. Now, 
the alleged advantage of having  a 
portion of  the  retained  profits in 
deposits so that Government may have 
greater control of reserves of  the 
corporate sector  is counterbalanced 
by many disadvantages.  It has been 
suggested that this measure is impor
tant  from  the  point  of  view of 
conserving  foreign  exchange.  I do 
not agree.  This measure does  not 
help to improve our foreign exchange 
resources.  It may be suggested that 
the Government can control the ex- 
p>ansion programmes  of the private 
sector of the rate at which capital 
goods can be imported.  But this kind 
of control is already being exercised 
by the import wing of the Develop
ment Section of the Commerce  and 
Industry Ministry and therefore one 
does not see any reason why there 
should be an additional check.  It is 
only if the Commerce and Industries 
department  of the  Government of 
India is not exercising  this control 
intelligently  that  there  would be 
need for an additional check from the 
highly intelligent Finance Minister of 
the Government of India.  Has there 
been a decline  in efficiency of the 
Commerce and Industries Ministry in 
recent months?  Besides, if the de

posits are to be surrendered on re
quest, as  has  been  stated  by the 
Finance Minister in his budget speech, 
the fiends can at best be only a ways 
and nieans help for the Government. 
On the other hand, the idea that it 
can ba surrendered on request entails 
greater administrative inconvenience 
than is visually realised. I suggest that 
the problems involved in scrutinising 
requests are quite considerable. On a 
conservative  estimate, Mr. Speaker, 
there would be about 2,000 to 3,000 
companies which would deposit these 
funds.  The administrative machinery 
required for keeping track of investi- 
ble funds and dealing with requests 
for their use would be stupendous. 
Apart from the size, decision-making 
will have to be concentrated in  the 
hand§ of one or two persons at top 
level.  You  cannot ask  an Under 
Secretary to  take a  decision about 
transferring lakhs or rupees to a busi
nessman.  It would have to be done 
by two or three people at the top 
level.  This would involve delay and 
unnecessary hardship  to many com
panies.  If delays are considerable—if 
delays are anticipated to be consider
able—one need not be surprised  if 
companies are forced to pay the tax 
on development rebate and deprecia
tion rather than deposit funds with 
the government.  In such an even
tuality, the Vhole basis of encourag
ing ploughed back profits will be nul
lified altogether.  Mr. Speaker, in the 
consideration  of foreign  exchange 
problems we have not taken as much 
care as we should  have done; the 
main problem is one of taking action 
on the foreign exchange front. How
ever I  cannot  help  expressing the 
view that all of us in Parliament have 
not focussed our attention on foreign 
earnings as much as we should have 
done.  Owing to lack of thought, and 
owing to an unnatural attachment to 
the principle  of nationalisation  for 
nationalisation’s sake, we have some
times given up potential sources  of 
earnings from abroad.  We nationalis
ed in haste life insurance, creating a
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monolithic structure and have on our 
hands a vast discontented staff and a 
crippled business which cannot ope
rate abroad.  Generally  no foreign 
territory will  allow a  nationalised 
undertaking of  another  country to 
operate in its territory.  Various com
plications arise in  international law 
and this is one of the many reasons 
why our life insurance corporation is 
not able to operate abroad.  It  was 
a different matter with the Imperial 
Bank.  There  was  only  one  bank 
which  we nationalised;  nonetheless 
we carry on business abroad because 
it can do business imder the old name 
and style.  No fresh application for a 
licence for registration was necessary. 
I am,  afraid that  these  difficulties 
were not taken into account.  But let 
us at least from now on concentrate 
on earning as much as possible abroad 
and devising ways and means of earn
ing such amounts.  The present situa
tion is most serious, and although it 
has been said that we would not  in 
the least think of cutting down the 
Plan we have to consider whether, if 
the present situation or crisis persists, 
we should not revise the plan.

The hon. the Finance Minister to
wards the conclusion  of  his speech 
pointed out:

“We are only in the first year 
of the  Plan,  and  although the 
tasks we have taken upon our
selves are large and difficult, I see 
no reason to be pessimistic of our 
capacity to  implement  the Plan. 
Nor is  there  anything  in  the 
international situation  which, at 
this stage, suggests a revision of 
the Plan.  I  am  convinced that 
they do wrong who express scep
ticism at a time when the country 
ought to be thinking of nothing 
else but  going ahead  with the 
greatest determination. The Plan 
is a challenge, and it is a chal
lenge which must be met with all 
the resources and ingenuity at our 
command.’;

These  are  brave  words!  They 
betoken the courage eind confidence 
of a very able man! I only hope and

pray that realities will not treat our 
Finance Minister  unkindly.  A Fin
ance Minister treated  unkindly can 
inflict a lot of misfortune on the peo
ple entrusted to his care.  Desperate 
expedients  may be  resorted  to but 
the  • people  will  suffer.  Unless 
foreign aid  is available  in  a verĵ 
much larger measure than what we 
have obtained during the past two or 
three years the rate at which it  is 
coming into the country is thought to 
be high by our friends who are critical 
of  foreign  aid—I  believe  that  it 
would  be  impossible  to solve  the 
balance of payment crisis.  It would 
be wise to focus all our minds,  Mr. 
Speaker, on how to earn this exchange 
abroad, to focus our attention on  the 
balance of payment crisis, instead of 
giving a fallacious impression to our 
people that the  budgetary proposals 
and the measures that we have taken 
are likely to solve the present crisis 
in the  least  bit.  They  will  not 
improve the situation even by a hairs- 
breadth.  They do  not in  the  least 
solve the present crisis and the crisis 
remains as it was.

Shri Bansal (Jhajjar-Rewari):  Mr.
Speaker, the Finance Minister, while 
introducing these two Finance  BiUs, 
stated that he was doing so because 
of the crisis facing us.  Shri Asoka 
Mehta went even further and said 
that the emergency was so great that 
the Finance  Minister  should  have 
given a clearer call to the country to 
muster all its resources to face it  I 
am one of those who belive that some 
emergency has been existing in  our 
country ever since we became inde
pendent.  What  do  we  mean  by 
emergency?  If in a particular year, 
in a particular area, there is no rain
fall and the crops suffer, there is an 
emerĝicy for the people there.  But 
it does not mean  that there is  an 
emergency of such a nature that the 
cry of “Wolf! Wolf!” should be raised, 
because  if  we  over-emphasise the 
emergency, I am afraid  we may not 
be able to tackle the situation as we 
ought to do.

Let us examine what new situation 
has developtHf' in the country after we
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accepted the Second Plan on the floor 
of this House early this year.  Even 
when the Plan was  being fr̂ ed, 
there were people who were pointing 
out that some of the estimates in the 
Plan were  not realistic.  About  six 
months before the Plan was framed,
I said that the estimate in respect of 
the Steel Plants  were not realistic. 
Even when we were discussing the 
Plan  in  the  various  committees 
appointed by you, it was pointed out 
time and again that a situation was 
developing in the country which we 
would have to take note of.  It was 
pointed out that  the  steel  imports 
were beyond all calculations envisag
ed in  the  Plan,  that  the targets 
assigned for the cement industry were 
not realistic and that the targets for ‘ 
food production were under-estimated.
It was also pointed out that the price 
situation must be taken care of.  I do 
not think that anything extraordinary 
has happened than what was clear to 
us even when  the Plan  was being 
framed.  What I am driving at is that 
this type of crisis, of which much is 
being made  today, is  a continuous 
process.  In our coimtry, poverty  is 
the greatest crisis and we have deter
mined ourselves to put an end to it. 
Therefore, we have to face it, not be
cause an emergency arises today or 
tomorrow, but because these are the 
emergent problems  which we  have 
been pledged to solve in the Second 
Plan period.

In my opinion, one of the obstacles 
which stands in the way is the price 
situation. Let us analyse what is hap
pening to prices.  In recent years, our 
prices were at the lowest ebb in  the 
year 1955, i.e. last  year.  But, after 
December, there has been a rise.  It 
is not as if the rise has started yester
day or a few months ago.  They have 
been rising continuously ever  since 
May last.  It was stated at that time 
that depression in prices represented 
a sort of slump in our country and 
prices were not economic to the agri
culturists.  It was correct.  But, when 
they began to rise, they went on soar
ing to 376, 397, 409 and so on.  I have

been impressing on the then Finance 
Minister  and  the  present  Finance 
Minister that we must  take certain 
action to stop this rising trend and 
that Government must formulate  a 
policy so that the prices are pegged 
at a fairly stable levek  I know we 
cannot hold the price-line at a fixed 
poinf, but, certainly the Government 
could have a policy  of pegging the 
prices at a fairly stable level.  I was 
told that perhaps 400 would be  ê 
proper level in the conditions existing 
in our country.  But today the price 
level is 433 and odd.  One thing that 
comes out very clearly from this is 
that most of this is  due to  a stu
pendous increase in the index of our 
food article prices, which have gone 
up from 276 in May last year to 418, 
while  the  index  of  manufactured 
articles has gone up only by about
14 points in a year and a half. Actual
ly, the index of manufactured articles 
is somewhat lower today than it was 
in August or September this year. So, 
when we talk of price level, we have 
to see as to where actually the prices 
are increasing and where action has 
got to be taken.

I was very glad to read the state
ment of the Finance Minister and the 
Prime Minister in the last meeting of 
the National  Development  Council, 
that if we solve the food problem, the 
Plan will perhaps, take care of itself. 
I fully agree with that view and  I 
think it is necessary that every step 
should be taken to see that food pro
duction  increases.  If  the  present 
prospects of the crops are any guide 
and if we do not have any untoward 
happening, I am sure the food situa
tion will be much better when the 
next crop comes.  I, therefore, do not 
want to take a pessimistic view, Dui 
I would suggest very humbly to  the 
hon. Finance Minister that every step 
should be taken to increase the  fooa 
production  and  allied  agricultural 
production.  If we do that, we will 
have solved a major hurdle which is 
coming in the way of the implemen
tation of our Plan.
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The second  problem  is  that  of 
foreign exchange resources.  I  must 
say that we were acting rather com
placently during the last three or four 
years.  It is a fact that in some years 
we were  not  able  to  utilise  our 
normal sterling releases and in order 
to utilise them the import policy was 
liberalised.  Even at  that  time,  I 
pointed out  at the  meeting of the 
Import Advisory Council and  other 
forums that we should not take  a 
complacent  view  of  our  foreign 
exchange resources, because in  the 
next Five Year Plan, we were bound 
tôneed them  and  therefore,  steps 
should be taken not to fritter them 
away.  There also, it is not a new 
type of emergency. It is an emergency 
which has arisen because we  have 
imported a large amount of  capital 
goods and also of steeL  My friend, 
while speaking from that side, hinted 
that perhaps we have imported much 
of consumer goods.  I can say that 
that is not a correct statement  We 
have not frittered away, particul̂ly 
in this year,  very large  funds  cm 
importing  unnecessary  consumer 
items.  Most of our expenditure  has 
been on capital  goods or steel and 
some  on  cement.  But,  that  was 
inevitable, and, in a way I am glad 
. that we  have  imported  machinery, 
capital goods and steel at a time when 
we needed than, when the interna
tional crisis was threatening to cut off 
our sources of supply.  Perhaps, we 
have some stock piling—although it 
has not been built up from the point 
of view of stock piling—but I am sure 
it will help us to tide over  the diffi
culties  which we  might  face as a 
result of the  blockade of the Suez 
Canal.

I do not think that we have pursu
ed the promotional activities to deve
lop our export trade with the vigour 
we  ought  to  have.  About  seven 
months back, at the time of the last 
meeting of Export Advisory Coimcil, 
it was suggested that we must have 
an Export  Investigation  Committee 
which will report to the Government 
as to what are the items in which we

can develĉ our exports, which are 
the coimtries where we can develop 
and the manner in which we can eapi 
larger  foreign  exchange.  Although 
we hear now and then that some p̂ - 
son was approached to be the Chair
man  of  the  Committee  or  some 
individuals have been approached, the 
constitution of that Committee  has 
not yet been announced.  If there is 
an emergency, it is measures of this 
type that should be adopted urgently.

On the import side also, although I 
have said that we have not frittered 
away foreign exchange unnecessarily 
on  importing  consumer  goods,  1 
believe that there is scope for reduc
ing our imports of certain items.  The 
Finance Minister has increased  the 
import duties on certain items.  He 
has also placed excise duties on items 
like  motor  cars  with  a  view  to 
inhibiting the import of scwne of the 
items. I think that that is not enough. 
I think the Government should ̂ pply 
their minds to see that we reduce the 
import content of at least some of the 
items.  I am one of those who believe 
that this can be done.  Given proper 
care, I think we can reduce imports 
by Rs. 30 or 40 crores per year.  It 
is not difficult to prepare a list  of 
such items. I do not agree with those 
people who  dub this  solution as a 
very easy or a facile solution. I think 
it can be done if our exchange posi
tion requires it.

During the  course of  the Short 
Notice question,  it has  been stated 
that there has been a depletion  of 
the Sterling  area’s gold  and dollar 
reserves to the extent of 300 million 
dollars.  We are also drawing on the 
sterling  reserves  rather  heavily so 
that ultimately Rs. 150 crores remain 
there for us to reach our minimum 
level of  holdings.  I would  like to 
know from the Finance Minister as to 
whether this depletion of the gold and 
dolar reserves of the Sterling area is 
not going to affect the value of our 
sterling assets.  It may  be that  the 
Sterling may be devalued.  I am not 
making any forecast.  I am  sajong 
this only on the basis of this depletion 
of the reserves.  If the reserves go on
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depleting, it is quite likely that some
thing will have to be done about the 
Sterling. If that happens, what would 
be the position of our holdings with 
the U.K. Government?  I would like 
to know if the Finance Minister has 
approached  the  U.K.  Government 
with a view to getting any assurances 
on that point.  I would like also to 
know if the Finance Minister is mak
ing efforts to see  that we diversify 
our  holdings  of  foreign  exchange. 
Today we  are holding  almost  our 
entire foreign exchange assets in one 
country.  Could we not hold them in 
the U.S.A. and in other coimtries, the 
curr̂cy of which is more soimd than 
that of the U.K. at the moment  It 
may be that the Sterling has been a 
sound  currency.  If there  is  some 
danger of its coming to grief, I think 
it is time that the Finance Minister 
did something in order to obtain the 
necesary assurances so that our hard 
earned foreign assets are not depleted.

As far as  foreign resources  and 
foreign capital  are  concerned,  the 
Finance  Minister is  perhaps rightly 
thinking that we can obtain them in 
substantial degrees from some of the 
foreign  countries.  In  the  brilliant 
speech he made at the latest session 
of the Associated Chamber of Com
merce, he held out certain assurances 
with which I agree.  If you are going 
to import foreign capital, we have to 
reassure the persons who are going to 
export their capital  to this coimtry. 
But, I want to tell him even at  the 
point of  being  misunderstood  that 
Chve Street does not reprsent  the 
new foreign capital that he is pinning 
his faith on.  I think  Clive  Street 
represents a sort of fossilised, crusted, 
vested interest in this coimtry.  If he 
is going to place his faith on Clive 
Street, I am sure he is going to  be 
disappointed.  The  tjT)e  of  foreign 
capital that is  likely  to  come will 
come from concerns in foreign coun
tries with which bilateral negotiations 
will have to be conducted.  I know 
this is the policy of the Government. 
But, more than that, foreign capital

will come to this coimtry seeing what 
our Government does to the capital of 
this country.  It is from that point of 
view that the House should judge the 
financial  proposals  that  we  have 
before us. From that point of view, 
I believe that the provision in the Bill 
for depositing  reserves is  going to 
have a  disheartening effect  both on 
indigenous as well as foreign capital. 
It is all right for the Finance Minister 
to say that in the new  context of 
things, we cannot lay much hope  of 
individual savings, but we will  have 
to depend more and more on corpo
rate savings.  It may  be true to  a 
point.  But,  even ĉorporate saving 
depends on individual saving.  I think 
that  the  Finance  Minister  should 
examine very carefully the tyi>es  of 
new incentives that he may have to 
give, special types of incentive with 
a view that  capital  comes  to be 
invested  in  industries  which  are 
desired most.  I think it is high time 
that a system of  new incentives  is 
worked out.

13.28 hrs.

[Mr.  Deputy-Speaker  in the Chair}

I cannot in the one  or two minutes 
at my disposal  elaborate that point 
But, the fact remains that if capital 
is to  cwne  for  new  enterprises, 
although it may come from corporate 
savings,  in  the  ultimate  analysis, 
it will have  to  come  because  the 
individual wants to invest  If  the 
individual  wants to invest,  he will 
have to have some incentives. I think 
the Finance Minister should examine 
this proposition very carefully if he 
is not to  get  disappointed  in  the 
implementation  of the  Plan in the 
private sector.

As my time is up. I will only refei 
to that  clause in  the  Bill  which 
provides  that 25  per cent,  of  the 
accumulated reserves and 75 per cent, 
of the current reserves will have to 
be deposit̂ with the Government.  I 
do not want to elaborate on that point 
because the Finance Minister knows
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my point of view as I had elaborated 
it at the Party meeting. What I would 
like to say at this moment is that this 
attitude of taking power to levy taxa
tion upto a certain ceiling is not a 
very salutary one.  I know that  the 
present Finance Minister himself was 
vehemently against the delegation of 
authority,  I remember some debate 
when I was not in this House and 
when he took up the cudgels against 
this kind of delegation of authority. 
After all, what are we doing here? 
We are being asked to accept the 
principle that  Government  may ask 
the companies to deposit up to 75 per 
cent of their current reserves with 
Government, but in the Bill power is 
being taken to  deposit  only 50 per 
cent. That means that whenever the 
Finance Minister likes he will ask the 
companies, without reference to this 
House, to deposit 75 per cent. Simi
larly with regard to the 25 per cait., 
I understand the power is not going 
to  be  exercised  immediately,  but 
whenever  he likes  he will issue  a 
fiat on the companies and ask them 
to deposit 25 per cent, of their accu
mulated reserves.

The same thing is being done with 
regard to some of the taxes.  The 
same thing was done in regard to the 
excise duties on cloth.  I think that 
it is the abrogation of the right of 
this House that proposals of this type 
should be sanctioned.  I think there 
should be no difficulty for the Finance 
Minister to come  before the House 
whenever he  wants to  change the 
percentage or  the rates of the tax, 
point out  his  case  and  take its 
sanction.  What are we doing here?
* It comes to  this  that  the Finance 
Minister is asking the House to accept 
a particular principle. Supposing this 
year  the  Finance  Minister  came 
forward with a Bill that the Govern
ment will have  the power  to levy 
income-tax  at  whatever  rate  the 
Finance Minister may choose, certain
ly the  House will refuse to gremt 
that kind of power to him, but it is 
a similar kind of thing that is sought 
CO  be done here under  these provi

sions. I am sure the Finance Minister 
will himself see the reasonableness 
of what I am saying.

My friend Shri Somani has referred 
very ably to the difficulties that will 
be there in  the  operating  of this 
clause.  I will appeal to the Finance 
Minister that while framijig the rule? 
he should make them in such a way 
that the companies which are utilis
ing these reserve funds for their day 
to day working for  the day-to-day 
renovation of  the  companies,  who 
have  borrowed  from  banks  or 
financial corporations set up by the 
Government itself at  high rates  of 
interest, should  have  no  difficulty. 
I think the Finance Minister knows 
much more than I do about the work
ing of companies, and I am sure that 
when he makes the rules he will take 
all these difficulties into consideration 
so that there may be no unnecessary 
red tape or unnecessary hold up.

Industry is  really  afraid  that if
*  these sums are deposited with  Gov
ernment,  it will  take months  and 
years to get them back from Gov
ernment  I  know  from  personal 

'  experience that  when  the  E. P. T. 
amounts used to be deposited with 
Government, the condition for refund
ing the amount was that the person 
concerned had to inform Government 
that he had placed an order for  the 
machinery which will cojt so much 
amount,  and therefore  the  amount 
should be  refunded.  Even  then  I 
know it took years to get the amount 
refunded.  A  much  more  difficult 
situation will arise in the operation of 
this particular clause, and I am there
fore requesting the hon. Minister to 
see to it that these difficulties do not

I will refer lastly to this question 
of prices to which I made a reference 
in the beginning.  The levy of excise 
duties on textiles  has had the effect 
of  perhaps  keeping  the  prices  in 
check, but what  has been the cost? 
The cost has beea inhibition of  the 
demand.  In a poor country where it
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is one of the purposes of the Plan to 
increase the standard of living of the 
people, you take measures by which 
that very objective cannot be fulfilled 
That is, you do not allow them  to 
obtain an additional yard of cloth.  I 
do not think you can claim that what 
you have dojie has been crowned with 
success.  Therefore, the solution  to 
our problem is not inhibiting demand 
by  creating  conditions  where  the 
purchasers cannot buy the goods, but 
the solution is to increase production.
I can claim  that  there are  lines in 
which production  can be  increased, 
particularly  lines  such  as  textile 
manufactures.  On t̂je one hand we 
get worried because prices are soar
ing.  On the other hand we do not 
allow production to be increased, and 
thereby h\irt the same man for whom 
the Plan is  supposed to be  frzimed. 
Therefore, I would urge that the Gov
ernment  should  see  to  it  that 
wherever production can be increased, 
particularly in lines which are badly 
needed  by  the  comman  people, . 
nothing should  be done  to hinder 
production.

Shrimati Renu  Chakravartty:  The
financial proposals  by  the  Finance 
Minister have raised a furore and we 
have heard for the last two days the 
opinion generally of the big financiers 
and capitalists and also its echo from 
many Members,  especially  Congress 
Members.  We  welcome  the  direct 
taxation measures  proposed for  the 
simple reason that we have felt for a 
very long time  that the time had 
come for the Government to give up 
its policy of making the poor people 
pay for the development of the coun
try on the plea that this is a country 
of poor people and therefore the poor 
must bear the brunt of it, because it 
is clear, and it has been stated also 
in the Planning Commission’s Report, 
that in a period of such large outlays 
it is natural  that the  rich become 
richer.  That is self-evident.

Another point which I think  has 
escaped notice is that during the First

Five Year Plan itself it has been stat
ed clearly in  the review  that the 
private sector often went in for such 
mdustries  which  gave  them  quick 
returns. Therefore it has become very 
necessary to channelise the priorities 
of developmental works.  And that is 
why the depositing of reserves is very 
necessary not only from the point of 
view of revenue or from the point of 
view of  having  finance  under the 
control of Government, but also for 
channelisation of the  priorities  for 
development.

You may  remember that in 1954 
during the discussion of the Budget 
of the Finance Ministry it was Shri' 
K. K. Basu who for  the first time 
raised this question of the necessity 
of having these reserves deposited.  I 
also remember that during the Budget 
of 1955 I myself had again suggested 
it.  I am glad that the Finance Min
ister has taken this up even though 
late, and although it has created  a 
furore in the business circles, I think 
it is necessary that planning must be 
able not only to  have  control  of 
finance to a certain extent, not only 
to be able to use it, but also be able 
to give even the private sector certain 
priorities along which they will have 
to build up the Plan.  That is why as 
far as the depositing of reserves  is 
concerned, on which I will say more 
a little later, I welcome it.

Up till  now  taxation  has  been 
generally  on  the  poor,  although 
during the last  Finance Bill  there 
were  certain  taxes  on  dividends, 
bonus shares etc.  But even the last 
taxation has  been on cloth,  and in 
the countryside  if we  compare the 
taxation that has  come on the poor 
man from 1939 till today, I think it is 
something like  200 per cent, more 
than what it was earlier.  We hear 
about  betterment  levies,  we  hear 
about  excise  duties  on  so  many 
necessary things.  All this has mount
ed up and has been a great burden 
on the comman man.  Therefore, it is 
necessary that,  as Prof.  Kaldor has
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said»  while  inevitably  a certEun 

amount of indirect taxation has to be 
upon the masses of the people, it has 
to be complemented  by an efficient 
system of progressive taxation on the 
minority or the well-to-do who, he 
has very rightly  pointed out,  wily 
number about one per cent, of  the 
population.  Without that the rise in 
the expenditure  of  the  Plan  will 
inevitably increase the wealth of the 
richer classes disproportionately, and 
the distribution of the budren impos
ed on the community at large wiU be 
contrary to the sense of justice and 
equity of a democratic society. There
fore, I feel that both of these  pro
posals  for  direct  taxation  are 
welcome.  Now,  the  argument  has 
been that the yield from direct taxa
tion is not much and, therefore, it is no 
use really  goir.g in for this kind of 
taxation.  The Finance Minister him
self has made the statement that if 
all people pay the taxes which they 
are supposed to pay, then he would 
be able to  increase the  size of the 
Plan.  But, as far as the general run 
of the people in the country is con
cerned,  they  have felt  that  this 
eternal argument ihat direct taxation 
is going to yield  only a very small 
amount is not due so much to  the 
fact that the taxable income is  not 
there as to  the /act  that there  is 
evasion.  And we are glad that what 
the general run #f the people has felt 
has now  had a certain  amount of 
expert  backing ; in  what  Professor 
Kaldor has  said;  in  his  proposals 
regarding direct taxation, he has said 
that Rs. 100 croEs can be obtained 
over a period if Ke are going in for 
direct taxation.

Now, capital ̂ ains tax is only one 
of the proposal? that he had made. He 
has an integrand system of gift tax, 
expenditure tak and  various  other 
taxes, and I ho>e that  Government 
will see that thisiintegrated system of 
taxaticHi is also Jbrought to bear in 
order to raise tie resources for our 
Plan, ,

I shall take up first the  capital 
gains  tax.  Thl>  Taxation  Enquiry

Commission had stated that although 
at a certain  time this  mî t be an 
eminent and suitable  method of tax
ation,  yet at that  time  they  had 
thought that  that was  not suitable, 
and the time  had not come.  But  I 
think it is necessary to remember that 
that was a time  of  falling  prices. 
Today, it is  not a  time  of falling 
prices; the prices are shooting up; and 
further,  the profits  are also  fairly 
high, and in the share market, the 
shares are  quoted  fairly  high-  So, 
from aU these points of view, I would 
say that it is in keeping with  the 
times that we should have a capital 
gains tax.

Actually, people have said that very 
little of this tax actually is anti- 
inflationary in character.  I feel that 
it is necessary to realise the implica
tions of its anti-inflationary character. 
It is argued in certain quarters that 
this tax had hardly any anti-inflation
ary  effect,  since  the  consimGLption 
expenditure of those on  whom the 
incidence of this tax falls does not go 
up relative to the  increase in total 
income.  Such an argument overlooks 
the fact that the consumption expen
diture of the particular strata might 
not go up in relation to the increas
ed incom’e,  but such capital gains do 
certainly enable them to speculate in 
commodoties in the market, thereby 
raising the  prices  still  higher and 
making  consumption  costlier  for 
others.

As a matt̂ of fact, only yesterday, 
Shri Asoka Mehta had pointed out 
that certain  speculations had  taken 
place even  prior to  the  Minister's 
statement in the House regarding the 
new financial proposals.  As a matter 
of fact, I tried to find out what  the 
position was,  but I  have not been 
able to find out very much; but this 
much is sure that there was a largo 
play of money in Indian Iron shares. 
From Rs. 12 lakhs  worth of shares, 
they have made a profit of something 
like Rs. 50 lakhs.  It is necessary to 
find out from what source they  had 
obtained the information, and whether 
there had been  leakage.  But  this
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much remains definite that as far as r 
speculation goes,  there is a  great 
amount of money  î ch is playing, 
and \̂ ĉh should be mopppd up.

Regarding the exemptions that have 
been ̂ ven in this Bill, if we compare 
ihem with what obtained at the time 
of the old capital gains tax, certainly 
we> find  that  there  are  certain 
improvements.  For  instance,  the 
ceilihg of exen̂tion has been reduc
ed̂ and  now,  it has  been  put  at 
Rs. 15,000. We know that Professor 
KaWar did say that in a poor coun
try like India,  the rate  should  be 
lower than what is now cc«ning  into 
esdstenĉ  But I  beUeve that  the 
reaAOH for it is possibly this, gamely 
tĥ neither have we got an integrat
ed ̂system of direct taxation nor have 
ŵ ’been able to plx̂ the loopholes 
ttiat  are  there in  evasion.  So, if 
thepfe is a difference between the rate 
of taxation on capital gains and that 
on income by  way  of  income-tax, 
thîe will again be a huge area from 
ŵich people who are most ingenious 
in evading wiU be able to get away 
by not paying taxes.

I do feel that in a poor country 
like ours, we should keep to the slab 
rate, and, therefore, the computation 
that has been made on the slab rate 
of  income-tax  under  the  existing 
I circumstances is a good thintf.

Here, I  would like  to  ask why, 
again, we have stuck to Mr. Liqat 
Ali  Khan's  exemptions  of  wills, 
bequests and gifts.  For, what  has 
been our e3q>erience, as far as  the 
estate  duty  is  concerned?  Our 
experience has been—although it has 
never been admitted on the floor of 
th6 House, and we have been replied 
to in  a  very  jovial  manner  that 
enough people  have not  died and, 
ttierefore, there has been no question 
of having a larger return by way of 
estate duty,  yet  everybody knows— 
that a large  number of people who 
are able to pay and who should be 
able to pay this  tax evade this tax 
^d wiU be evading it on accoimt  of 
tiie existence of this clause relating to

exemptions for gifting away.  There
fore, we feel that these exemptions 
for wills, bequests and gifts will be 
another source through  which  the 
tax-payer wiU now escape.

I now come to coparcenary property 
partitions.  It is quite true that there 
is the small man, and the middle- 
class man whom we want to exempt. 
We do not want that there should be 
no exemption to them, because they 
are the people who have always been 
hit hard; even in regard to income- 
tax it is the professional classes, and 
the middle-classes that have had to 
pay very  conscientiously, and have, 
therefore, been hit very hard, while 
those who are best able to bear, that 
is, the big capitalists, have been able 
to get away  with it,  because they 
have tlieir ingenuity, ttey have their 
money and  they  have  their social 
influence by which the/ do so.

In regard to coparcenary property, 
there is one point that I should like 
to mention.  In the l£st few years, in 
Calcutta,  we have been noticing that 
in the Bara Bazar, a? we call it, which 
is guided by the Mitakshara system— 
the people there are not Bengalis; we 
Bengalis are guided  by the Daya- 
bhaga system—the people have gone 
in for partitions, because they have 
seen  that  even  according  to  the 
income-tax  slab rat̂  the rate  for 
coparcenary property jointly taken is 
a much higher slab-nte than if they 
had partition.  As a matter of fact, 
I could quote the ciee of Mr. Birla, 
for instance.  He  hid a  very  big 
property there; he Ud one very big 
house there, which hehas now donat
ed to the nation.  Bit if we see in 
Woodlands,  in Alipow and various 
other parts in Calcutta his sons,  his 
daughters-in-law,  hiS: daughters—̂in 
fact, everybody has t house of his 
own—it may be not ahouse, but even 
more than  one  hoiije.  They  have 
divided up the large property, a very 
fine piece of property, so that they 
can escape certain firiuicial taxation 
slabs.

So, I  feel that  e*ren  for  these 
exemptions,  some sttt of slab-rate
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should be introduced,  or some such 
thing should be done so that  this 
method which is being adopted before 
our very eyes may be put an end to.

Now, reg£U!xiing the restriction  on 
losses to be set off  against  capital 
gains tax, in the earlier capital gains 
tax it was limited to six years.  Now, 
it is giong to be allowed indefinitely. 
Now, this House itself knows the way 
that the Bharat Insurance Company’s 
transactions  had  taken  place,  how 
mala fide losses had been made  to 
cover up  actual gains,  and so on. 
These are certain very balatant cases 
which are there before us, and which 
raise doubts in  our minds  whether 
our machinery will be able to stop 
these loopholes that are already there, 
and will be able to gain the maximum 
amount  which  we  want  for  the 
treasury through this direct taxation.

Now, I would like to point out one 
weakness in the  Finance  Minister’s 
speech, and that is, that nowhere has 
he stated that he is going to tighten 
up the whole machinery for the pur
pose of collecting these taxes.  The 
revenue-collecting machinery that has 
been defective in the past has got to 
be tightened up.  We have to find 
out ways and means of how we are 
going to do it.  I have read through 
the Finance Minister’s  speech,  but, 
unfortunately, I have not been able 
to be assured on that point.  If such 
tightening were not to be there, then,
I am sure, again, after a few years, 
he shall have to come forward before 
this House and say that  the capital 
gains tax has not  yielded what we 
had thought it would yield, and we 
shall be having the same reply as we 
had in respect of estate duty, namely 
that it  was  only a  very  nominal 
amount that could be collected.

Of course, I realise the difficulties. 
The difficulties are there, because we 
have  to  contend  against  a  very 
ingenious set of people.  There are 
various  fictitious  transactions  that 
take place, which I need not enumer
ate here, because  everybody  knows 
about them. 1 know it is very difficult

to find out the  difterence .between 
speculative  income  and  genuine 
investment.  These are very difficult 
to define under the present Act

I feel that there is a necessity to 
reform  the  Stock  Exchange  Act 
There are large amounts of money 
which have been used for speculation. 
All these things have to be gone into.

Regarding d̂>ositicHi of reserves, I 
would like to say, as I said earlier, 
that this is very important not only 
as a method of getting some money 
in the hands of the Government but 
also as a very important strategy in 
order to be able to channelise  the 
reserves in the way that the country 
and the nation want.  If we review 
what has been stated in tiie First Five 
Year Plan, we will be able to dearJy 
understand why it has bê necess
ary, because the Plan also envisages 
a certain priority and a certain type 
of development even for the private 
sector.

Now, deposition has not been made 
compulsory.  'Die Finance  Minister 
has  proposed  that  in the event  of 
failure to deposit the reserves, depre
ciation allowance  and  developm«it 
rebate would be charged* to tax.  We 
do not know yet whether this pres
sure would prove sufficiently deterreit 
to non-compliance.  In view  of  iiie 
fact that large deductions are  now 
made in  income-tax  in  respect of 
these items, it can perhaps be hoped 
that this  pressure,  wedded  to the 
inducement to deposit in the form of 
fixed rate of interest, would achieve 
the desired purpose.  But even here 
we wiU have to wait and see how far 
this  voluntary  deposition  will  b# 
successful.

But I do feel also that it is neces
sary to soimd a note of warning.  Th» 
governmental  machinery  up  till 
now has been full of red-tapism. The 
Finance  Minister  has  given  tho 
assurance  that  he  will  have  a 
mechanism  which  will  expedite 
matters.  We want to see that thfe» 
depositions of reserves are utilised! to 
the best efiPect and that they are not
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lying idle somewhere, when they are 
badly needed else-wiiere, either in the 
private sector or in the public sector 
and that it is almost next to impos
sible to get that money in time,  in 
order to build up the industry itself.
Therefore, this point has to be taken 
into consideratictti.  Seeing the  way 
that the  nationsilisation of insurance 
has taken place, naturally very many 
people are very much afraid of this.
Therefore,  although  I  support  the 
provision  regarding  deposition  of 
reserves, I would like to state that it 
is necessary that the Grovemment sees 
to it that the machinery functions in 
a satisfactory manner.

Regarding the dividend tax—̂there 
was  a  dividend  tax  earlier  also, 
during the last  Finance BiU— feel 
that the progressive rates of tax on 
higher dividends are justified on the 
ground that they provide an incen
tive to ploughing back of shares into 
the industry. But it would have been 
better if instead of actually putting a 
tax on it, some sort of limitation of 
dividends had been laid down.  We 
had been proposing it all along and 
we still îî k that  that is a better 
way of tackling the matter.  I say 
this because the taxing of dividends 
can, to a large extent, be defeated by 
the issue of bonus shares.  It is true 
that bonus shares sire also taxed, but 
the outlook for individual companies 
will be  governed  by  whether  the 
balance of advantage lies in agreeing 
to pay bonus tax in a limip sum and 
reaping the resultant saving in divi
dend tax over a number of years.

As a matter of fact,  it was very 
interesting to read what the States
man of December 9, 1956, had to say 
about  what  we  have  been  think
ing and discussing amongst ourselves.
Almost the next day, we saw in the 
Commerce  and  Finance  column of 
the Statesman the following:

“Hopes  that  the  proposed 
enhanced levy on company divi
dends would induce many lead
ing  joint  stock  enterprises  to
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issue bonus shares brought short 
covering and equity values during 
the  week  recorded  a  smart 
recovery from the  worst levels 
reached in the immediate post
Budget sessions”.

Then it goes on;

“The decision of the  directors 
of  the  Century  Spinning  and 
Manufacturing  Co. Ltd. to issue 
bonus shares in the ratio of three 
to two  strengthened  the  belief 
that companies  that have  been 
adopting  a  conservative  policy 
with regard to  issue  of  bonus 
shares might reverse their policy 
in the context of enhanced divi
dend  tax.  Some  shareholders 
were  inclined to  feel  that the 
proposed additional dividend tcix 
might not be as  severe  as w£is 
originally thought  out to  be, at 
least in regard to certain leading 
companies quoted on the Slock 
Exchange”.

Then it goes on to talk about  the 
Hindustan  Lever issue  being over
subscribed* and so on and so forth to 
show that the  financial  week  has 
been quite buoyant  and  not at all 
deflated.

Talking about reserves, there have 
been large reserves.  This point has 
been made over and over again.  I 
was only the other day looking into 
the question of reserves in the Report 
of the Plantation Inquiry Committee. 
This is what the Report says;

“While  paid-up  capital  has 
increased by 18 per cent., general 
reserves have  increased  by 131 
per  cent  and  other  specific 
reserves by 425 per cent.............

It also says that  actually the area 
under tea has not increased, nor have 
the real assets.  Therefore, I feel that 
the controlling of these reserves  is 
well justified.

I have taken  quite some time.  I 
would have liked  to say  something
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about the 23-A companies which are 
actually  private  limited  companies 
controlled by a few  persons.  This 
type of companies does not belong to 
any exceptional  category.  Actually 
statistics  that  have  been  collected 
show that out of 4,589 private com
panies  assessed to tax,  data  were 
available for  only 3,005  companies 
and 86 per cent, of the latter belong
ed to this category.  From this  the 
Taxation inquiry  Commission came 
to the conclusicHi that private com
panies are,  by  and  large,  of  the 
nature of closely-held corporations. It 
was  proved  on the  beisis  of  the 
ownership of shares according to the 
actual registered shareholding in the 
companies.  The Report of the Com
mission says:

“It  is a  matter  of  common 
knowledge that in a  number of 
such companies,  large blocks of 
shares are held by groups of close 
relations”.

If these could be traced and establish
ed, the  number of 23-A  companies 
would swell enormously in not only 
the private but  also public  limited 
companies, and may be, that the tax
ation which will now be imposed on 
these 23-A companies will yield more 
than what we are  thinking that it 
will yield.

I forgot to mention one point while 
I was talking about  the exemptions 
given under the  capital  gains tax 
scheme.  We  are  now  exempting 
foreign companies which are going to 
sell out to 100 per cent. Indian com
panies.  When we  go  through  the 
Report  of  the  Plantation  Inquiry 
Committee, we find that actually very 
high and inflated  rates  have  been 
charged by the Europeans selling out 
to Indians.  As a matter of fact,  it 
says:

**The sale  price per  acre for 
sales of estates in Madras State 
which were effected betweei 1946 
and 1951  averaged Rs. 2,111 and 
for the  year  1954 to  Rs. 4,084. 
The figures  for  T. C. State for 
1946 to 1952  were Rs. 2,025 and 
for the year 1954, Rs. 1,713.  In

recent sales of estates of sterling 
companies,  in  some  cases  the 
price per  acre was  as  high as
Rs. 3,000.........The prices paid in
some of these cases were exces
sive leading to all the bad conse
quences  that  usually  followed 
from over-capitaUsation”.

Here exemption has been made. On 
the face of it, it looks that  induce
ment should be given to the selling 
out of European concerns in India to 
Indian companies.  But  when  this 
process is taking place, Europeans are 
selling out to Indians  at very high, 
over-capitalised rates it is only right 
that they too should be made to pay 
the capital gains tax and not escape.

Lastly, I will say one  word about 
excise duties.  We  are  aware  that 
there is an almost continuous increase 
in  imports  and  that  oiu*  foreî 
exchange has  dwindled.  Therefore, 
in the sphere  of trade  policy,  the 
Government has to embark t̂ n  a 
rigovous  import  cut  of  all  non- 
esse.itial commodities.

It is true that we also welcome the 
excise duty on luxury cars.  But we 
were reading  what  certain  people 
were saying  in the papers.  It  is 
said:

“The  stiff  excise  duty  of 
Rs. 3,000  on  luxury  cars  can 
hardly be squared with the Gov
ernment’s decision to permit the 
manufacture of big cars”.

14 hrs.

I feel that what the country needs 
today is not luxury cars but rather 
big trucks and utility cars and our 
development demands the puri)oseful 
utilisation of each unit of productive 
capacity.  I feel that this is a correct 
thing that we should have done.

Regarding other taxes, there is only 
one small point about rayon which  I 
want to  mention.  Although  in our 
parts rayon is regarded as a luxuary 
article  and we were very much hit 
by the indircet taxation on cloth,  I
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believe, in this part of the country, 
that  Delhi and other parts of Pun
jab, the middle classes also utilise a 
lot of this rayon, and, may be, this tax 
will hit them.  As far as our parts 
are concerned, it is not excessive.

As regards other  excise duties,  I 
think,  we  have  to  accept  them 
because  in  the  context  of  the 
emergency that is developing, it  is 
only necessary that those which are 
essentially luxxiry articles should be 
taxed.

Again, I say that we welcome this 
with the proviso that unless we plug 
the loopholes and stop the gaps tnai 
remain within the  exemptions  and 
the way the Capital  Gains Tax and 
the deposit reserves are going to be 
utilised, I am afraid the results may 
not be what we like them to be—the 
maximum  amount of  resources  as 
well as the possibilty of channelising 
these resources—̂in stepping  up  the 
purposes according to Plan.
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Shrimati Renu Chakravartty: I may
just request the hon. Member to speak 
in English because I am sure the hon. 
Finance Minister is not able to make 
out any of the very good points that 
the hon. Member is making.

The Minister of  Finance and Iron 
and Steel (Shri T. T. Krishnamachari): 
T think the hon. Member should not

ask for it,  because  my  hon. friend 
wants to spare me all the trouble.

Pandit Thakur Das Bhargava: Sir, I
am  very sorry that, as a  matter  of 
fact, whatever has  been said  by me 
has fallen on deaf ears.  I do not mean 
to say that the hon. Minister does not ‘ 
know any ot these  points  already. 
When  Shrimati Renu Chakravartty 
was speaking in English, she made 
practically the same points.  So far as 
these points are concerned, I would 
request my hon. friend, the Minister 
not to make a complaint against me 
that I am speaking in a language which 
he does not understand.  At the same 
time, I would request him to consider 
all these things dispassionately and to 
work upon these principles which  I 
have put before  him.  I  will  now 
speak in English.  In saying all this I 
am rather not coming directly to the 
provisions of the Act and I want to 
add one thing more.

Two or three days ago the  hon. 
Finance Minister  said  that  he  is 
Robinhood.  I like that expression. I 
wish he were a real Robinhood so that 
he would take the money from the 
richer people and give it to the poorer 
people.  That is what he claims.

An Hon. Member; He will not do 

that.

Pandit  Thakur  Das  Bhargava:  I
would ask  him to  kindly  consider 
what he has done since he has assumed 
charge.  First of all, he taxed cloth. 
If he would have arranged it in such 
a way that the poor people would not 
be hit and he would have taken all 
the money from the richer people. I 
would have had no complaint.  The 
second act of his is that he brought m 
the law for declaration of important 
articles in the Central Sales Tax.  In 
spite of my humble request that he 
should declare at least food grains as 
an important article, he did not agree 
to it.  I am glad that he took some 
powers for Government to see that in 
proper cases he might do something.



2687 înance (No. 2) Bill  12 DECEMBER 1956 and Finance (No. 3)
Bill

2588

I do not know whether he will do it. 
After all, the State overnments are 
too  strong  even  for  the  Finance 
Minister, though the Constitution has 
given the Centre powers by which they 
can certainly influence the State ov
ernments.  In that case also, a diffi
culty is that with the soaring prices, 
so far as the poorer people are con
cerned, they are very much affected. 
I am anxious that in the Second Five 
ear Plan, as I have stated some time 
before, if you can arrange your taxes 
m such a manner that the poorest in 
tne* land, about whom another Minister 
said that they earn five annas a day— 
practically they are  just  like  sub
merged people and cannot have a pro
per, normal existence in the country 
—can be made immune  from  such 
taxes, I will go the whole way with 
the Finance Minister in imposing any 
taxation.  After all, when the House 
has accepted the Second Five ear 
Plan, the Finance Minister is perfectly 
entitled to come here and say ou 
0va me the money, otherwise it is 
impossible.

Some time ago he said that it would 
be a misfortune for the country if the 
Second Five ear Plan is not put into 
practice.  I fully agree with him and 
assure him that the entire country is 
one with him and we will ̂ make all 
the sacrifices that he asks us to make, 
but at the same time if he wants to 
Met the sacrifices made by the poorer 
section of our people I will certainly 
not agree, and I will ask him to devise 
measures by virtue of which he can 
see that this indirect taxation, which 
hits the smallest in the land, need not 
be resorted to.

Coming to the provisions of the Bill,
I should think that the first change 
that I find is that instead of the words 
sale, exchange or transfer the words 
are sale, exchange, relinuishment or 
transfer.  I would like to know why 
this word relinuishment’ has  been . 
added to the previous  provisions  in 
section 12B of the Income-tax Act.  I 
should think that the word relinuish
ment’ should not  have  been  added. 
Relinuishment is certainly not trans

fer and  relinuishment  should  not 
have been taxed.

Secondly, I am afraid that since the 
date is 1st anuary 1954, the realisa
tions from capital gains will not be 
very material or considerable. There
fore, we can foresee that the amount 
of yield will not be much though the 
amount of harassment will be much 
more.  hat would happen now ou 
are giving extraordinary powers which 
were previously abused by income-tax 
officers whom you cannot control.  It 
is a most difficult thing of all things 
to fix prices on the basis of the prices 
on 1st anuary 1954.  In many cases 
the difference will be so small that it 
will be difficult  to  arrive  at  any 
definite result, but at the same time 
the harassment caused to the persons 
who come within the purview of the 
Bill will be extremely great.  Every
body will be entirely in the hands of 
the income-tax collector and it will 
depend upon him whether he puts the 
tax or not.  Even in the Indian courts 
and other  courts,  from  the  very 
natu;e of the case and from the very 
nature of these discussions, it will be 
impossible to give justice.  Therefore, 
my himible submission is that this Act 
will give much more harassment than 
it will give good amount of money to 
the fiscus.

I do not understand why some of 
the provisions from the original section 
12B have been taken away.  I fail to 
see  why  in  regard  to compulsory 
acuisition of property, the provisions 
of this capital gain should be attracted. 
After all, we have now changed article 
31 of the Constitution, and the provi
sions of Act I of 1894, which reuired 
that 15 per cent, of the market value 
should be added to the market value 
to arrive at a prop̂ valuation, have 
also  been  changed.  hat  would 
happen today to those people who got 
compensation in  regard to 
Insurance  Company,  for  instance 
Those people were very much hard hit 
so far as these companies were con
cerned, especially the  refugee  com
panies. T̂ey got practically nothing. 
The year 1954 was a special ŷear  in
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[Pandit Thakur Das Bhargava] 
which the prices were, so far as those 
companies were concerned, small, and 
they would be hard hit again.  What 
would happen to all those companies 
which, as a matter of fact,  did  not 
make much money and whose shares 
were not at a fair value in 1954? Why 
this particular date has been chosen I 
do not understand.  I can understand 
some date being chosen; but why 1st 
January 1954?  It was quite proper if 
some option was given to the assessees 
to choose the dates.........

Shri A. M. Thomas  (Emakulam): 
There is the option in regard to the 
prices at which they purchased.........

Pandit Thakur Das Bhargrava: That 
option is of a different nature. Suppose 
the proper price is the  price on  1st 
January 1954.  In the previous BiU we 
had 1st January 1939.  Now we have 
got 1st January 1954.  I want to know 
whether those companies, whose shares 
or properties were at the lowest value 
in 1954, will not be harder hit than 
others.  They will certainly be harder 
hit.  I think such a period should have 
been giveii as would  have been  of 
equal value for all those assessees who 
came within the purview of this Bill 
and choice of dates from out of pre
scribed  periods  should  have  been 
given to the assessees.

We have  now  been  considering 
about its effect on the Second Five 
Year Plan.  I would only submit that 
the proposition that has now emerged 
is that so far as the yield from agri
culture is  concerned,  it  must  be 
increased if we want to see the Plan 
succeed.  May I know what measures 
have been taken?  It is all on paper. 
The highest yield which was in 1954 
when compared to what we are getting 
now is certainly smaller—̂we are get
ting much less yield now, and I do 
not know any specific efforts in that 
regard being  made in the  coimtry. 
That is my complaint.  Even now, the 
land reforms, of which so much was 
in the air, have not been accelerated. 
At the same time, the yield in the last 
season was three million tons less than

what it was in 1954.  I am afraid that 
even  the  fertility figures  are  not 
encouraging.  Last time when we con
sidered the figures for 1952 or 1953, we 
found that  fertility was  less  than 
before.  Now my humble submission 
is that unless and until we take great 
care to see that we succeed in getting 
more and more grain from the earth, 
our Plan will not suoceed.

When we were discussing the Plan, 
we suggested many measures to  the 
Government to make the Plan effec
tive.  In this connection I would beg 
of you to kindly reconsider, what was 
said when we took up the question of 
food, and the Government’s policy in 
regard to animal husbandry, in regard 
to cattle, which is even today such 
that we must all deplore that the Gov
ernment is not doing what it should.

I have been submitting for the con
sideration of Government that in this 
regard they must change their policy 
and they must have a special Minister, 
if they mean business, for animal hus
bandry, but they have not done any- 
thmg.  I am . afraid that no effort is 
being made  in this  direction.  The 
Government is sleeping.  Whatever it 
may be doing in other fields the Gov
ernment is not doing what it should 
in the field of agricultural production 
and milk production.  I can  predict 
that we will be getting more and more 
into  difficulties  unless  we  mend 
matters.  The full attention to greater 
production of cereals and milk pro
ducts.

I do not  know much  about  high 
policy matters of imports and exports. 
I will not say much about them.  I am 
rather happy that this emergency is 
on account of the import of capital 
goods.  After all we knew beforehand 
that we should require capital goods 
and we imported capital goods.  It is 
very satisfactory.  But, if the imports 

. are in respect of consumer goods, I am 
very sorry.  Whenever you go in the 
country and in fashionable  quarters, 
still there is so much foreign cloth in 
the country.  Even now people are 
using foreign cloth.  It is idle to say
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that the swadeshi and indigenous cloth 
have come to the forefront and have 
replaced the  foreign  cloth  to  that 
etent.  In the country, the climate is 
not such as it ought to be.  Where are 
the emergency measures  We ought 
to stop the import of foreign cloth.

Shri T. T. rishnamachari  If you
stop imports  of  foreign  cloth,  the 
foreigners  would  not  import  your 
cloth.  The eport of your cloth  to 
foreign countries could not take place.

Shri A. M. Thomas It will not be a 
one-sided traffic.

Pandit Thakur Das Bhar̂ va Ordi
narily speaking, I do not deny.  We 
heard the hon. Ministers saying things 
about the foreign manufacturers. They 
say ou give me your articles to us; 
you buy articles from us and in addi
tion buy something of this and that.
I know that.  But, then do not call it 
an emergency.  Emergency knows no 
laws.  Moreover  eporters  of  our 
cloth are not necessarily those  from 
whom we import and therefore while 
we may eport our cloth we need not 
import foreign cloth in this coimtry.

Shri T. T. rishnamachari I agree. 
If that is the criterion, there will be no 
difficulty at all.

Pandit Thakur Das Bhargava  ou
call it an emergency.  But, we do not 
find that in the conduct of the Gov
ernment.  It does not seem to realise 
that there is an emergency.  There is 
an emergency in this  House  alone.

-  Nobody knows of your emergency.  I 
can assure you that  all our  people 
want the Second Plan to succeed. They 
will make all the sacrifices you ask of 
them  provided  the  Government 
behaves well and conducts  itself  in 
such a  manner as to  show that  it 
realises that there is an emergency. 
The country does  not  know of  the 
emergency.  Even  the  Members  of 
Parliament did not know until these 
two Bills were  brought, that  there 
was an emergency of this kind.

The hon. Finance Minister is a very 
good propagandist.  I do not under
stand why he does not make the pro
paganda.  Why does he not go outside 
the country and say that the people 
should behave in a better manner. He 
speaks of austerity here and not in 
the Government.  I would rather like 
the Government  to set an  eample 
and lead the country by economising 
the ependiture. There is no austerity 
in the Government departments. There 
are pictures and  dances  and  such 
things going on of an unprecedehtedly 
etravagant manner in the  country. 
Even the diary the Members of Parlia
ment are  supplied with is  such  a 
beautiful diary that it could not be 
produced in the country ecept for 
atleast Rs. 5.  Previously there was no 
such diary; or picturesue things like 
this.  The Government should not be 
etravagant.  If it is, it does not mean 
business and it csin hardly be believed 
if it says that there is a great emer
gency.

Shri  Jhunjlmnwala  (Bhagalpur 
Central); Mr. Deputy-Speaker, at the 
outset I want  to say  that whatever 
taes are  levied for  implementing 
the Second Plan or for removing the 
poverty of the coimtry are welcome; 
I am not one with the Finance Minis
ter and the  Government  On  this 
point.  But the mere levy of taes is 
not going to solve these problems if 
the Finance Minister arid the Govern
ment do not loô to their own house 
to see  how the  administration  is 
going  on.  My hon. friend,  Pandit 
Bhargava has stated elaborately that 
the taes are levied to burden  the 
poor people.  ou are not realising 
the taes from the  uarters  from 
where you can easily realise them.

The second point which  he  has 
made out is a very important point. 
ou are collecting taes in the name 
of building up the country and imple
menting the Second Plan.  But, you 
are suandering  away  the  money 
like anything.  He  gave  instances. 
There  are so  many  unproductive 
buildings being built.  There are so 
many other  instances where  it  is
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easily visible that the Government is 
wasting  money  like  anything.  It 
gives an impression among the people 
that the Government is very rich and 
that it is asking taxes only for its own 
aggrandisement and propaganda  and 

for nothing else.
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I do not think that the Government 
does not want to stop this and im
prove the administration.  But,  the 
fact that  there  are  still  defects; 
in spite of the best wishes of the hon. 
Finance Minister, he cannot put his 
house in order.  If  that is so,  he 
should see if what he is doing is 
justifiable.

Coming to the Bill,  the Finance 
Minister has said that it is a sort of an 
emergency measure. The usual course 
would have been for this measure to 
be brought after he has placed the 
demands for expenditure before the 
country. The Government should have 
come before us and. said: “In order 
to meet the demands of expenditure 
which we contemplate for the subse.- 
quent year for certain purposes, we 
want so much more taxes.”  But, here 
it is  not  so.  He  says  that  some
emergency has arisen and therefore, 
this measure has  been brought  by 
him at this time of the year.  I do 
not want to dilate on it.  My friend, 
Shri Bansal, has pointed out at great 
length that this is not an emergency 
measure.  This emergency is a con
tinuous process.  There has been a 
rise in the prices since 1955 and since 
May  and  more  especially  since
December, the. rise in  the  price  of 
foodgrains has been there.  All these 
things were contemplated even before. 
We had thought that such steps would 
be t̂ en so that  these  difficulties 
might not arise,  I do not know what 
steps the  Government  has  taken. 
There  is  deficit financing  and  no 
corresponding addition to  production 
and the useless expenditure is going 
on.. The other administrative measures 
which the Government  have  taken
have not proved fruitful in checking 
and  removing  all  the  difficulties 
which were likely to arise.

In the Finance (No. 2) Bill Govern
ment has levied some  customs  and 
excise duties. In spite of these levies 
and increase in customs duties, we do 
not know to what extent there will 
be restriction in  imports  and  how 
much foreign exchange we are going 
to save by the imposition of  those 
duties.  All these  things  have  not 
been placed before us  by the hon. 
Minister.  In the absence of that we 
do not know whether there will be 
any  improvement  in  our  foreign 
exchange position.  Before  bringing 
these  measures,  the  Government 
should have told us that these are the 
measures whereby they want to build 
up our foreign exchange, and what
ever has been over-drawn they want 
to meet in such and such a way. The 
levying of a few customs and excise 
duties is  not  going to  help us  in 
preserving  or  saving  our  foreign 
exchange.

So far as import of capital goods 
is concerned, it is all right.  Even if 
we have to suffer on that account, 
we should suffer.  But so far as con
sumer goods are concerned, we should 
try to find out what are the items for 
which import can be stopped. Those 
things have not been brought out by 
the Finance Minister. He has not made 
clear how he is  going to save  our 
foreign exchange.  Mere levy of taxes 
and increase in some customs duties 
on a few articles are not going to stop 
the drain on foreign exchange.

Then there are a few items, as for 
example dyes and other things, on 
which we can very well increase the 
duties but we cannot do so because 
of the G.A.T.T. Agreement.  I would 
suggest, if possible the  Government 
should take steps to enter into nego
tiation and see whether the duties on 
these articles can be increased or not.

Now I  come to  capital gains tax. 
We have no  objection to  that.  In 
order to have proper distribution and 
in order to stop the concentration of 
wealth at a particular place, this is 
welcome.  But, at the  same  time.



Government might say, in spite of the 
and their development largely depend 
so, our experience has been that thev 
have not been successful in doing so 
in other  matters where  expeditious 
decision is' so essential.  The result 
which will ultimately accrue is that 
whatever these companies are  doing 
in order to increase their own ‘ capa
city, in order to develop the capacity 
of their plant, that will suffer.
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there are certain things like compul
sory acquisition of properties by Gov
ernment, compulsory sale of property 
at the time of imposing death duties 
and so on.  These should  be  taken 
into consideration and we should see 
that the people are not doubly taxed 
because of the act of the Government.

So far as dividend tax is concferned. 
it is on  subscribed  capital.  Manv 
companies have got big reserves and 
they have  thereby increased  their 
capital asset to a great extent. Those 
companies should be taken into con
sideration.  While levying  dividend 
tax it should be seen that not only 
sub.scribed  capital  but  the  whole 
capital  assets  shoud  be  taken into 
account as capital  of the  company. 
The proper worth of the capital assets 
of the company should be taken into 
consideration.  Further, this dividenti 
tax falls mostly on the poor middle- 
class people who invest their money 
for some gain. I know many instances 
where people invest their money in 
shares and their  income is  mostly 
the dividend earned on those shares 
and  they  live  on  that.  If ' that 
dividend is taxed and it is not refund
able, in that case thalT class of people 

will suffer.

The most important question is with 
regard to compulsory deposit. When
ever Government  think  that  they 
cannot administer a particular depart
ment properly, when the Government 
think that they are not in a position 
to administer the Company Law pro
perly they come with some other pro
posal and that creates further diffi
culties.  This compulsory deposit  i3 
going to affect the  industry.  It  is 
going to create a great hardship on 
developing industries and in ploughing 
back the profits which the companies 
are  making.  The Finance  Minister 
has said that he will take all neces
sary steps so that, whenever anybody 
applies for refund of the  money  in 
order to increase the capacity of his 
plant,.or to improve or renovate  his 
plant, the Government will see that 
his  application is  expeditiously dis
posed of.  In spite of whatever the

They want compulsory deposit at 
least to the extent  of 50 per  cent. 
But there are many companies who 
always think from before and begin 
developing and renovating their plants 
during the process of their working. 
If this  provision  regarding  com
pulsory deposit  is applied to them,̂ 
the result will be that they will not 
be able to comply with it.  Further, 
the  money which  they  bring  for 
renovation, extension of their plants 
and other things is from the banks and 
other sources at a very high rate  of 
interest.  Therefore, if  after  more 
production and after developing the 
industry they are compelled to deposit 
the money in the way in which the 
Government contemplate, this section, 
instead of helping the companies  in 
developing their capacity, will stand 

in their way.

I would, therefore, submit to the 
Finance Minister and the House that 
this section, which is  going  to be 
introduced in this Bill, will hamper 
the development of our  industries. 
All other sections, so far as taxes and 
other things are concerned, are wel
come, provided the Government looks 
to the  proper  expenditure  of  the 
amounts realised through taxes.  But 
thi-s  section  regarding  compulsory 
deposits will hard hit the industries 
for whom the Government says they 
are going to make this provision.

We know there are certain com
panies which are engaged in specu
lation and other things.  But, for the 
fault of a few companies the Govern
ment should not bring in a measure
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which is injurious to the industry as 
a whole.

Lastly, my friend Shri Tulsidas has 
given an amendment for sending the 
Bill to a Select Committee.  I know 
the Government is not going to listen 
to it.  In a measure of this sort it is 
very very necessary that it should be 
sent to a Select Committee.  It  is 
not possible to ̂convince the whole 
House within a short time.  This Bill 
has been introduced only ten days 
back.  The people have had no time 
to consider these proposals and we 
have not been able to know the re
action of the public to  these Bills. 
If some time had been allowed, we 
would have been able to know their 
reaction.  I know the Finance Minis
ter has  submitted  these  proposals 
after great consideration, but if some 
time had been  allowed, he  would 
have  known  the  reaction  of  the 
people—both inside and outside this 
House—̂ much better.  It would  have 
been much better if  these Bills had 
been  sent  to a  Select  Committee 
where, sitting in  smaller  numbers, 
we would have been able to ponder 
over the difficulties which these pro
posals will create.  But now it is no 
use saying that the  Bills should be 
sent to a Select Committee; the Gov
ernment is not going to accept it. But . 
if the Government accepts it, I sup
port the amendment of Mr. Tulsidas.

Shri M. S. Gurupadaswamy  (My
sore) : Two hon. Members have alleged 
that there  was a leakage in regard 
to the taxation proposals.  I do not 
wish to say anything more except the 
fact that I have received a copy cf 
a letter from some  gentleman—̂the 
name I can give in private to the 
Finance  Minister—addressed  to  the 
Secretary, Finance Ministrŷ on the 
1st December, 1956, wherein he has 
said that he has got proof to believe 
that  two  big  businessmen  made 
enormous profit because they had the 
previous knowledge of these taxation 
proposals.  Therefore,  I say that  a 
searching enquiry must be made in

regard to' the stock exchange opera
tions of those two gentlemen on those 
dates.  When he has made such spe
cific allegation  and  has given  the 
names of those gentlemen,  I expect 
that the Finance Ministry wculd lock 
into  this  matter  very  seriously. 
While I suggest this, I only wish that 
the  Finance  Ministry  should  not 
again and again give room to us to 
say that it is a leaky boat.

14-44 hrs.

[Pandit Thakur Das Bhargava in
the Chair]

\

It  should  not  function  in  any 
manner which may lead to the ad
vantage of a few people among the 
rich.  Here very lew people among 
the rich have  been favoured.  That 
state of things should not continue; 
we do not want tliat  the  Finance 
Ministry should function as a leaky 
boat.

I do not quarrel with the Finance 
Minister about the new proposals he 
has brought before the House, though 
many hon. Members have taken excep
tion to the new taxation.  I do  not 
wish to say that they are not good 
or desirable and I do not say that 
they ought not to have been brought 
before the Hou«̂" at this time.  The 
Finance Minister should have thought 
about his fiscal and economic policy 
more seriously and should have con
vinced the House that what he has 
brought forward deserves full consi
deration.  Unfortunately, the Finance 
Minister has not given us full justi
fication  for the new taxes  that  he 
wants to impose.

If you look at the economic  pic
ture of the country today, you will 
understand that there is a growing 
social  and  economic  polarisation 
between classes.  Shri Asoka  Mehta 
has quoted figures from Poona; I will 
take  the  example  of  Bangalore. 
There is an unofficial body of young 
economists who have been working
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on the cost of living and the income 
of various strate of society.  They 
have collected; jstatistics going from 
door to door about the income  and 
expenditure of the people and they 
have fou.id out  that  in Bangalore 
nearly 8 per cent, of the people in 

fixed income groups have gone down 
in income by 6 points.  If this is an 
indication, I would submit that we 
are heading to a crisis.  There has 
been a wave of uncontrollable  spe
culation in various urban centres and 
as a result of  increasing  demand, 
there has been a steady spiral rise in 
prices; and, all the efforts made by 
the Government at the Central and 
local level have proved a complete fai
lure.

Recently in some States, Govern
ment started fair-price shops to sell 
grains to the people at a fixed price. 
But, let me tell the House that these 
fair-price shops did not make even a 
grain of difference in the matter of 
prices that prevailed in the market. 
In spite of the efforts taken by offi
cial  agencies to control  and  curb 
prices, prices have  been  increasing. 
“More the  efforts to control prices 
more the increase in prices” seems 
to be the present ruling trend in the 
market.  What is the  reason?  The 
hon. Minister has given us a reason 
sometime back, namely,  there  has 
been an increasing marginal propen
sity to consume more and more.  In 
an  under-developed  economy,  the 
marginal propensity to consume more 
is relatively high.  That is always 
the case.  It does not require a state
ment the marginal propensity is rela
tively high in under-developed coun
tries and it will increase more when 
there is a spiral increase of prices. 
So, I would expect the Finance Minis
ter to realise this fact.  As a result 
of this spiral increase in the prices 
of various  commodities  including 
capital goods, I wouldi say that in
flationary pressures have been already 
knocking at our door.  Deficit finance 
has  degenerated  into  inflationary

finance.  The previous Finance Minis
ter,  while  speaking  about  defldt 
financing, said that the quantum  of 
deficit finance  that they undertake 
would not lead to inflationary finance. 
He said that the limit that they have 
set for themselves  is a very  safe 
limit.  Unfortunately, with the crea
tion of even a snjall amount of new 
money, there has  already  been  a 
spurt  in the  market.  The Finance 
Mirister  has riOt  told  us  how  he 
would be able to control prices.  If 
he can’t control  prices,  the  only 
remedy that has opened to liim is to 
increase the taxes, because according 
to him more prices  mean there  is 
more purchasing power in the com
munity and so there should be drain 
Or squeezing of  certain  purchasing 
power from the community.  That 
a very orthodox theory.  My friend 
should not forget that in an under
develop̂  economy,  this  orthodox 
classical theory  would  not  simply 
work.  Your  efforts  have  already 
shown that you have failed in this 
direction.  The imposition  of excise 
duty on cloth has demonstrated pretty 
well that you will not be increasing 
the revenue by mopping up of pro
fits but by  levying more ard more 
burden on the consuming public.  It 
will only be an  increasing  of  the 
burden on the poorer sections.

What  has  be«i  done  regarding 
wages?  In a situation like this, when 
prices are rising, when there are no 
indications of  stablising  prices  or 
keeping prices at an equilibrium, the 
only thing that  is expected  of  a 
Finance Minister is  to  change  the 
monetary rate of wages.  Unfortuna
tely, the Minister is not prone to do 
this.  If there is a rise in price, it 
is expected that the cost of living will 
increase.  When the cost of living of 
fixed income groups increases, natu
rally, the money rate of wages also 
should increase.  I may  draw  the 
attention of the  Minist* to one or 
two significant  remarks  made  by 
Shri A. K. Das Gupta, who is,  I
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think, a non-controversial economist 
amongst us.  He ?ays

In  under-developed  econo
mies,  the  current  real  rate of 
wages even in one urban sector, 
not to speak of the rural sector, 
is about the minimum necessary 
for  physical  sxiitence.  These 
economies  cannot,  therefore, 
allow prices to rise and yet ex
pect the money rate of wage to 
remain constant.

hat the Minister is trying to do 
is, iie wants to keep the money rat3 
of wages at the  present  level.  He 
does not give to the community the 
benefit of just price.  He is feeding 
the community with crisis after crisis. 
Today, we find ourselves in a frightful 
muddle.  I do not know what mea
sures are adopted to take the coun
try out of this muddle.  But, I appeal 
to him that the course that he has 
adopted is not the ideal course.  The 
fiscal weapon is not the ideal weapon. 
That is net the weapon that suits our 
circumstances.  hat we have to do 
is, actual resources should be mobi
lised and overnment should  follow 
other  methods,  other  than  fiscal 
measures.  Of course, fiscal measures 
are very important in their own way.
I may point out In brief two or three 
suggestions in this respect.

India is a land of charity.  There 
are so many charitable  institutions 
and  religious  foundations.  It  is 
understood that these charitable ins
titutions and  religious  foundations 
have got nearly Rs. 1,000 crores in 
their hands.  If that is so, why should 
we not make use of these funds for 
nation-building  purposes?  These 
funds may  be returned later on.  In 
the meanwhile, *vhy  employ  these 
resources?  Secondly, we have  been 
paying a heavy-amount to the Princes 
in the form of privy purse.  I do not 
want exproĵation or termination of 
these privy purses.  I want the ov
ernment to persuade these Princes to

part with a certain fimount so that 
that amount may be utilised for the 
various projects that the overnment 
has undertaken.  After some time, the 
money could be returned.  Thirdly, I 
may refer to a thing which was prac
tised in pre-war ermany.  That was, 
of course, Hitlers ermany but that 
need not in any way up̂jet  us.  In 

pre-war ermany the contractors who 
built various buildings, bridges, roads 
and other things in the public sector, 
were given bills.  Those bills  were 
treated as negotiable.  There was no 
ready payment at  all.  Those  bills 
were  discountable and they would 
be transferred,  and lor all practical 
purposes, they were treated as money. 
hy should we  not make a certain 
portion of the bills given to contrac
tors by the overnment negotiable? 
ith these suggestions, I would say 
that the Finance Minister should look 
to other methods of mobilising  re
sources rather than depend only on 
fiscal measures.

Shri Bansal That is only another 
form of deficit financing. There is no 
difference at all in substance.  -

Shri Matthen (Thiruvellah) Sir, I 
fully understand the anxiety of  the 
Finance Minister to  raise the addi
tional finance and  foreign exchange 
resources for the  implementation of 
the Plan.  I entirely agree with him 
when he said that the Second Plan 
is a  challenge to  every Indian,  at 
least to every patriotic Indian. On the 
implementation of the Plan depends 
the solution of the major problem of 
poverty and backwardness.  I am not 
going into it in  great detail because 
that is  admitted by  everybody.  I 
only wanted to say this much that in 
the implementation of the Plan,  the 
Finance  Minister  should  also take 
care about the  development  of our 
production and  particular  care that 
any ideological approach to economic 
problems  which  impedes  the Plan 
should  be  overlooked.  From  my 
experience of the Finance Minister, he 
has the courage to do so.  Because
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everything depends upon production, 
even if opposition comes from leading 
elderly Members like Shri Gadgil, if 
it impedes production, it must not be 
considered.  That is the first sugges

tion.

I give my full support to the taxa
tion proposals. I do not want to go into 
details  because  the  time  at  my 
disposal is very short.  A considera
tion of the foreign exchange situation, 
naturally,  brings to  my  mind the 
inadequacy of Indian shipping.

15 hrs.

There are two small matters which 
I would like to  suggest to the hon. 
Finance  Minister.  One  thing  is 
about  cashew.  The  cashew export 
mostly from my State has been one 
of the major doller earning exports 
of India and unfortunately, owing 10 
some labour agitation, they have dec
lared this industry which is really 
‘seasonal’ as a ‘non-seasonal’ one, with 
the  result that  several  important 
factories are already  closed  down. 
The major part of this cashew comes 
from East Africa and as you know, 
it is imposed from abroad; the season 
for buying them was last month  and 
according  to my  information,  the 
major factories have not placed orders 
for them because they cannot £ifford to 
work it as a “non-seasonal’ industry. 
I appeal to the hon. Finance Minister 
to kindly  look into  the  matter— 
whether he can by any means restore 
this year the exports which is going 
to be considerably lower than previous 
years in another matter—and try to 
retrieve this industry which not only 
deprives us of dollars but deprives us 
of employment of hunderds and thou
sands of poor people in my part of 
the country.

Another thing to which I want to 
invite his attention is coffee.  I under
stand that the coffee crop  estimate 
exceeds  40,000  ;ons.  Our  Arabica 
coffee has created a great demand in 
fbreign countries. 1 have no hesita
tion in saying that we should tighten 
our belts, just to overcome this emer
gency to get more foreign exchange— 
this may not be very much—and even

if  Indian needs are not  adequately 
met, I strongly support the export of 
coffee.  Fortunately we have got more 
than 30 per cent, of coffee this year. 
We can import cheaper coffee from 
outside for Indian consumption. Even 
though I like drinking coffee myself, 
particularly good coffee, I think we 
can put up with the lower quality 
coffee.  By consuming cheaper coffee 
and exporting good coffee, we can get 
a good foreign market.

This  consideration  of  foreign 
exchange naturally brings me to the 
subject of inadequacy of Indian ship
ping.  Transport is the greatest pro
blem in the second Plan period and 
it may surprise you to leam that the 
coastal  shipping which is  cent per 
cent. Indian carried during the last 
year was about 4 lakh tons of goods 
less than the previous years, I mean 
in 1953 and 1954 it was about 29 lakhs 
of tons each, while in 1955 it was 25*5 
lakhs of tons.

The anticipated expansion of indus
trial production of the coimtry, the 
annual  increase in the  carriage  of 
cargo as a result of the recommenda
tion of  the  Rail-Sea-Co-ordination 
Committee and the possible diversion 
of cargo to the sea route to relieve 
the strain on the carriage capacity of 
the Railways,  these  three  factors 
alone, I imderstand, will increase the 
trade on the  coastal  shipping  by 
about 3 million tons.

In addition to this the carriage of 
refined products of petroleum round 
the coast will, I imderstand, amount 
to 1 million tons.  So, on the whole 
it will have about 4 million tons more 
than that carried last year.  As I said, 
we carried about 5 lakh tons less than 
the previous years.

The  hon. Finance  Minister  is  a 
Member of the Planning Commission 
and even though the matter strictly 
relates to the Transport Ministry, I 
wish to refer to this because I con
sider that this is a very Important 
matter for the development of  our 
economy.
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The Planning Commission has pro
vided for a total tonnage of 440,000 
G.R.T. including dry cargo and tankers 
for the coastal shipping and as against 
this the country will require at least
600,000 to 700,000 G.R.T. if we want 
to carry, as indicated by me above, 
all the coastal trade—cent, per cent. 
Indian.

What is the position of the overseas 
trade?  Last year 2 million tons of 
cargo were handled by the six major 
ports, excluding cargo carried on the 
coast and in the adjacent trades and 
tne refined products carried  by the 
tankers  by foreign  countries  it is 
estimated that about 17 to 18 million 
tons of cargo were carried in the over
seas trade of the country.  On the top 
of it, as pointed out by the Govern
ment’s spokesman, the  country will 
have to import , an additional 6 million 
tons of cargo per year from 1958 on
wards.  In other words, we will have 
to carry about 24 million tons of cargo 
in the overseas trade.

According to the  Planning  Com
mission, we have to carry 15 per cent, 
of this cargo in Indian-owned vessels. 
Actually the  figures  given  by the 
Government the tonnage  of 173,000 
G.R.T. Indian Companies carried was 
about 7i lakhs  of tons in  1951  in 
overseas trade.  Calculating on  this 
basis it will require at least 800,000 
G.R.T. of ships to carry about 34 lakhs 
of tons of cargo of overseas  cargo, 
which is 15 per cent, of our overseas 
trade.  If the target of 15 per cent, 
overseas trade is to be ready at least 
by the end of the second Plan,  as 
envisaged by the Planning Commis
sion, the tonnage  required  for  the 
overseas trade is not  260,000 G.R.T. 
as indicated but  800,000  G.R.T.  As 
against this the Planning Commission 
has provided for 4,60,000 G.R.T. for 
the overseas trade.  I will come to 
this later on.  It does not need much 
intelligence to see  that  it  is  not 
humanly possible to manage this 15 
per cent, with the tonnage proposed 
by the Planning Commission.

In this connection,  the  Shipping 
Policy Committee of 1947 proposed— 
that was accepted by the independent 
Government of India—̂that 50 per cent, 
and not 15 per cent, of the overseas 
trade is to be carried in Indian ships, 
and  for  that  75 per  cent, of  the 
adjacent trade and 100 per cent  of 
the coastal trade, for which a target 
of 2 million tons of shipping is to be 
reached  before 1955.  This is  1956. 
The tonnage we  have today on the 
31st of  March, 1956,  i.e., one  year
after the original target date of the 
Policy Committee,  consisted of  120 
vessels of little over 5 lakhs of G.R.T. 
Out of these 81 ships of about 245,000
G.R.T. were employed in,the coastal 
and adjacent trades and 39 ships of
2,60,000 G.R.T. in the Overseas trade.

The question is how to implement 
the target especially in view of the 
large amount of freight which we are 
paying.  The only immediate prospect 
is to get a good number of ships like 
the ‘Liberties’ and ‘Victories’ from the 
‘Mothball’ fleet of the U.S.A.  The 
Government of  India  through  the 
Ambassador in U.S.A., has been try
ing for the past one year to get some 
of the ships.  The former American 
Ambassador Mr. Sherman Cooper was 
trying to release some ships out of this 
fleet.  This subject is vitally import
ant to our economy.  I hope the hon. 
Prime Minister will not forget this 
matter when he  visits  U.S.A.  and 
meets the President and it is quite 
probable  that  some  ships  may be 
released from this fleet.

Another point is the second ship 
building yard which is to be started 
as soon as  possible.  Even  though 
about Rs. 36i crores have been pro
vided in the second  Plan, I  think, 
orders have already been placed .to 
cover Rs. 34 crores out of that amount. 
There is hardly anything more left, 
but what are we getting?  We are not 
getting, I think, even the Second Plan 
target  of 900,000 tons.  It  will  be 
short by at least 140,000 tons exclud
ing  replacements of 90,000, that  is
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230.000 tons short.  I was basing  all 
this on the assumption that we will 
have at least the modest target  of
900.000  tons  attained  during  the 
Second  Plan period.  All over  the 
world, ship-building yards are over
booked.  It is impossible to get ships 
in  the  foreign  yards.  Our  only 
salvation is to have our own yard 
started in the course of the  Second 
Plan.  On top of it, the Suez Canal 
crisis has made our  position  much 
more difficult.  My humble submission 
is that attempts must  be made  to 
start the second shipbuilding yard as 
soon as possible, at least before the 
middle of the Second Plan.

From the answers to questions and 
the speeches of the former Transport 
Minister  there  seems  to  be  no 
possibility of revising the tonnage in 
the Second Plan, nor of  increasing 
the funds allotted under the Second 
Plan for  achieving  the  moderate 
target of 900,000 tons.  I think it is 
a very vital  matter.  I  want  the 
Finance Minister  to  pay particular 
attention to it and  make  adequate 
provision for buying more ships, and 
that too immediately.

Shrl A. M. Thomas: Mr. Chairman, 
Sir, I am intervening in this debate 
at this fag end not with any pretence 
of putting forward anything new or 
making brilliant suggestions, but  to 
give my general support to the taxa
tion proposals and to goad the Finance 
Minister further in the direction he 
is now taking the country.

It is said that it is an extraordinary 
procedure that the Finance Minister 
has adopted in bringing these taxa
tion  proposals  without  the  usual 
financial statement of the year.  We 
have to bear in mind one fact when 
we take account of this criticism. The 
budget  proposals of  1956-57 which 
were made along with the financial 
statement for the year gave a great 
sense of relief at that time.  It was 
because the  country was  prepared 
for a much greater tax burden and 
it was less heavy than was expected. 
According to the taxation  proposals 
of 1956 February you will find that

it would  still  leave  a  deficit  of 
Rs. 17*68 crores on revenue account 
alone.  The  Taxation Enquiry Com
mission was of the opinion that the 
tax system should have adequacy of 
both depth and range if it was to 
promote an accelerated pace of deve
lopment.  Many expressed the opinion 
in this House when the budget pro
posals for the year were discussed in 
last March and April that the Finance 
Minister had not tried to. raise suffi
cient tax resources to cover as far as 
possible the development expenditure. 
The  Taxation  Enquiry Commission, 
reports that although India is a very 
poor country, since the tax resources 
raised in India amount to only seven 
to eight per cent, at present which is 
much less than that of the countries 
in South East Asia, there was greater 
scope for raising the proposition. The 
Taxation Enquiry Commission when it 
made its proposals thought that the 
size of the  Second Plan  would  be 
only about Rs. 3,500 crores.  We know 
that the size of the Plan has been 
made much larger, to Rs. 4,800 crores, 
but we are not definite and the hon. 
Finance Minister  has given  indica
tions that it will not stop there but 
will require about Rs. 400 to Rs. 500 
crores more. To take a single instance, 
the estimated cost of the Rourkela 
steel  plant, on which  there was a 
question this morning, was initially a 
little more than Rs. 100 crores, but 
then it was raised to Rs. 120 crores 
and now it appears  that it will  be 
Rs. 168 crores.  This is an indication 
of the nature of the outlay on other 
projects as well.

My friend Shri Matthen has refer
red to the  transport  problem.  The 
hon. Finance Minister while replying 
to the debate on the Demands for 
Grants of his Ministry as Commerce 
and Industry Minister last time was 
emphatically of the opinion that the 
Plan was likely to be wrecked on the 
question of transport if proper atten
tion was not paid to it.  He is there
fore quite aware of the seriousness 
of the problem and in all his speeches 
made recently he  has put  forward 
this aspect.  The speaker who  pre
ceded me has just  mentioned  that
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almost the entire allotment for ship
ping is now over, so that further 
funds have to  be found  from  the 
Planning Commission, so much so it 
is even doubtful whether it would be 
enough to raise Rs. 400 or Rs. 500 
crores more than Rs. 4,800 crores put 
in the Plan.  That being the situation, 
the Finance Minister cannot at all be 
blamed  for  the taxation  proposals 
that he has now brought forward.

My friend Dr. Krishnaswami  just 
said that what ought to have been 
done was  to  tackle  the  foreign 
exchange front,  but I do not  know 
how by mere tackling of the foreign 
exchange front we can find the re
sources for financing the Second Plan. 
He has totally ignored to touch on the 
aspect of raising additional resources.

The weakest chapter according to 
me in the Second Five Year Plan is 
the chapter on finance and foreign 
exchange.  In that chapter, ̂ es have 
been expected to yield Rs. 800 crores. 
According to the Plan out of the total 
outlay of Rs. 4,800 crores Rs. 1,000 
crores  constitute  current  develop
ment expenditure, and it is surprising 
that in that chapter no recommenda
tion has been made to find resources 
on tax  accoimt which would  yield 
this current development expenditure. 
There is the indication  that  there 
would be an imcovered gap of Rs. 400 
crores.  In the chapter it has not been 
definitely pointed out—of course  the 
possibility has been  indicated—̂that 
the gap would also have to be met by 
taxation.  We  have  to  take  into 
account another aspect also.  I do not 
think that the foreign aid  that  we 
anticipated would  be  forthcoming. 
The,̂gure would be more or less a 
pious expectation, particularly in view 
of our internal  socialist  policy and 
our so called neutral policy in foreign 
affairs.  We have to rely more and 
more on our own internal strength. 
The position therefore is inescapable 
that we have to tap all the available 
];«sources that this country can bear.

I am very glad to find that the hon. 
Minister has so to say cried a halt to 
the policy of deficit financing. Though 
his predecessor in office was a very 
cautious Finance Minister, some of us 
were  feeling  whether he was  not
going too far in the matter of deficit 
financing.  I am glad  to  find  that 
that tendency has now been checked. 
We have to understand the point that 
countries  with  under-developed 
economies are  highly sensitive  to
small changes in supply in relation 
to the demand and a slight deficiency 
pushes up prices excessively, and a 
small surplus manifests itself in sharp 
price decUnes.  Money supply  and
prices have tended to rise in recent 
months, and this  trend  needs very 
careful watching.

After  making  these  few general 
observations, I  would try to  meet
some of the criticisms that have been 
made on the floor of this House deal
ing with  these  financial  proposals. 
When  you  spoke, Sir,  you  asked 
whether anything material would be 
yielded because the base year for the 
capital gains tax has been fixed as
1954, but I think if  you  take  the 
recent years into account, 1954 would 
be a very reasonable year.  My own 
impression is that 1952 was perhaps 
the peak year, in relation to the index 
of prices.  Then, the prices began to 
decline  gradually.  And  you  may 
remember  that  great  anxiety was 
expressed on the floor of this House 
with regard to the declining  prices. 
Then, there was a gradual  upward 
trend, which was more or less notice
able in 1954.  At the same time, it 
had not reached the peak that obtain
ed in 1952.  So, the period of January 
1954 has been very wisely chosen, and 
according to me, this will yield sub
stantial capital gams.

One criticism that has  been made 
by  Shri Morarka  as well as  Shri 
T. S. A. Chettiar is that the taxation 
proposals must be precise, but, on the 
other hand, the Finance Minister fixes
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a ceiling and  then  taxes  to  any 
extent he likes below the ceiling. But,
I think that it is only in one or two 
instances that the ceiling has been 
fixed and a departure is being made 
by the issue of notifications.  When 
we are on this, we have to take into 
consideration the background which 
the Finance Minister had mentioned 
in the course of his speech that the 
next budget would virtually be per
haps in May or Jime next year.  So, 
there is a definite time-lag. Besides, 
if within a  period of  two weeks 
before the Minister  introduced  his 
present proposals there was an up
ward trend in the index of prices to 
the extent of ten points, then, we do 
not know what exactly would be the 
financial complications  that  would 
ensue in the near future.  If circum
stances justify, it may not be possible 
for the  Finance Minister  to  come 
before this House and say that this 
rate or that rate has to be increased.

One item on which a ceiling ĥs 
been fixed is the stamp duty on the 
Bills of exchange.  That is a revenue 
which would go to the States.  That 
is rather a steep rate.  The Finance 
Minister has to see whether the Rs. 5 
that is imposkl would be justifiable 
and only in that case, perhaps, there 
would be  justification  for  further 
enhancement.

On previous occasions also, we have 
resorted to the adoption of the ceiling 
rate, and allowed the executive to 
make suitable changes by notification. 
We have got the experience of legis
lation oi commodity Boards and Com
mittees, where we have fixed a ceil
ing for  the cess,  and  as  occasion 
arises, the cess would be so mani
pulated as to yield the funds neces
sary for the occasion.

In regard  to the excise  duty on 
cloth also, you would remember that 
although we had fixed a ceiling. Gov
ernment did not impose the ceiling 
rate when they put  into effect  the 
taxation proposals.

I am glad to find that the Finance
Minister has seen his way to accept

many of the taxation proposals that 
have  been  made  by  the  expert, 
Mr. Nicholas Kaldor, in his report to 
Government.  The capital gains tax 
is one of the  suggestions  that  has 
come from him, and he has also said 
that some modifications are necessary 
in the matter of  section  12-B, and 
those modifications  also have  been 
adopted by the Finance Minister.

But, as has been pointed out already 
by Shri Asoka Mehta, the proposals 
of Mr. Kaldor are not meant to be 
picked up singly.  He has intended 
these proposals which he has outlined 
in his report to aim

“at broadening  the  tax  base 
through the  introduction of  an 
annual tax on wealth; the taxation 
of capital gains; a general gift tax; 
and a personal expenditure tax....”

I am aware of the fact that, perhaps, 
in the next budget, the Finance Minis
ter may adopt one or two of the other 
proposals of Mr. Kaldor.  Mr. Kaldor’s 
recommendation with regard to capital 
gains tax is also to avoid the evasion 
of taxes.  According to him evasion 
should  be tackled on  four  fronts, 
namely, by levying a tax on capital 
gains, a tax on gifts, a tax on personal 
expenditure and an annual tax on 
wealth, for, if the tax is levied only 
on all these four fronts together will 
there be the desired result.

We have also to remember that in 
chapter 9 of his report, Mr. Kaldor 
has stated that he is of the opinion 
that if the rates are reduced to the 
extent of 45 per cent, or so, and taxes 
are levied on capital gains, personal 
expenditure, wesdth, and gifts, and so 
on, then, the evasion would be much 
less and it would be possible on the 
whole to get more revenue thaif is 
really obtained  by high  rates  on 
income.  Professor Kaldor says: 

“Conversations with individual 
businessmen,  accountants,  and 
revenue officials  reveal  guesses 
which range from 10—20 per cent, 
of the  assessed income  at  the 
minimum to 200—300 per cent, at 
the maximum.**.
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It api>ears from the speech that the 
Minister delivered at Calcutta that he 
also subscribes  to  the  opinion  of 
Mr. Kaldor, namely that the amoimt 
of Income-tax lost  through  evasion 
would be of the order of 200 to 300 
crores than the Rs. 20—30 crores which
IS sometimes quoted.

So, one basic thing that he has to 
do is to devote the energies of his 
Ministry, especially of  the  Central 
Board of Revenue, in this direction, 
so as to check the evasion as early 
as possible.  Otherwise, it will have 
a terrible  demoralising  effect.  The 
salaried  classes are  taxed  at  the 
source; jou know, Sir, that even our 
Rs. 400 salary is taxed at the source; 
but, the several  business  magnates 
who have got considerable sources of 
income escape because of  the loop
holes.  I hope the Minister is quite 
aware, as I could gather from some 
of his observations already, that there
IS a limit to the extent that one can 
tax the salaried classes.  So, the tax 
evasion problem  has to be  tackled 
very efficiently.  Otherwise,  all  the 
expectations that the  Minister  has 
would be belied.

With these few words, I support the 
taxation proposals wholeheartedly.

Shri Mulchand Dube (Farrukhabad 
Distt.—North): In order to finance the 
Second Five Year Plan with an out
lay of Rs. 4,800 crores, it was originally 
estimated that a sum of Rs. 850 crores 
was to be collected by way of addi
tional taxation.  The Finance Minister 
now says that to this figure another 
Rs. 400 to Rs. 500 crores have to be 
added.  The result is that  the  total 
amount of taxation which has to be 
raised in order to finance the Plan 
seems to be of the order of Rs. 1,200 
to Rs. 1,300 crores.

In these Finance Bills, the Minister 
has increased  the excise  duty,  the 
stamp duty and also imposed a tax 
on capital gains and provided for the 
deposit of  the  reserves.  With  all 
these extraordinary taxes, particularly 
the capital gains tax and the deposit

of reserves, it is estimated that jCrOv- 
ernment will be able to make about 
Rs. 16 crores a year.

During the Plan period, we may be 
able to raise by these extraordinai> 
measures a sum of Rs, 64 crores. This 
is a small sum when we think of the 
large deficit that we  have for  the 
Plan, that is, Rs. 1,200 to Rs. 1,300 
crores.  The question, therefore, arises 
as to how this gap has to be filled, 
and where we are going to get the 
money from.  It appears that during 
the  next  financial  year  additional 
taxes are  also going to  be levied. 
According  to Professor Kaldor,  the 
saturation point in regard to tax has 
not yet been reached in this country, 
but it does appear that the taxes that 
are being levied may lead us to a 
point where people will not find it 
attractive enough  to  start  private 
industry.  Thus, it may be that the 
disincentive point  may have  been 
reached.

Be that  as it may, I  am  not  a 
financial expert, nor for the matter of 
that do I claim to be an expert  in 
planning;  I  read  some  political 
economy at the University Stage, but 
with the  lapse of  several  decades 
that knowledge has practically faded 
out and I have had no time to refresh 
it—it appears to nie as a layman that 
. it is necessary, in order to prepare 
the plan; to take stock of our resources 
and of our requirements and then to 
plan our reuqirements according  to 
our resources-  I think what the Plan 
suffers from is that we have not taken 
stock of our resources at the time of 
preparing it.  My submission is that 
the Plan seems to  have been  pre
pared on the  pattern of  the  most 
advanced  industrial  countries.  The 
special conditions in this country do 
not seem to have been taken due note 
of.  I am referring to manpower. This 
is the only resource in which we can 
excel most of the countries of the 
world except one or two.  It is only 
in our manpower that we can do so, 
but it so happens that this manpower 
is not treated as an asset at all; it is 
treated more or less like a liability.
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I therefore think that the approach 
in this  Plan  has  not  been  quite 
correct.  The  Planning  Commission 
has certainly in certain places men
tioned our manpower in connection 
with imemplo3nnent.  But this imem- 
ployment is,  of course, a  negative 
matter.  If  only  we  give  greater 
attention to the employment of this 
manpower as an asset, I think most 
of the ills from which we are suffer
ing and most of the difficulties arising 
in regard to the Plan, will be over-̂ 
come.  Of course, I do not mean to 
suggest that manpower is all that is 
needed.  For instance, for  the esta
blishment of big  industry,  for  the 
manufacture of machines which will 
make machines and which will pro
duce  consumer  goods,  of  course, 
manpower would  be, more or  less, 
useless and may not  be  absolutely 
necessary.  But then  even  for  the 
manufacture of  those big  machines, 
thousands of small parts have to be 
prepared and these can easily be left 
to be produced by small-scale indus
try either with the aid of power or 
without it.  I do not think sufficient 
attention has been given to this aspect 
of the question.  Therefore, we are, in 
fact, suffering on that account.

The  hon. Finance  Minister  has 
stated in his speech introducing  the 
two Bills that about Rs. 200 crores of 
foreign exchange have  been  spent 
during the last few months.  My hon. 
friend, Dr. Krishnaswami, pointed out 
that it was at the rate of about Rs. 1 
crore a day.  This is perfectly right. 
I do not think we can go on this way 
to any considerable extent.  I submit 
that efforts to acquire and  conserve 
foreign exchange have not been made 
in the manner in which they should 
have  been  made.  It  may not  be 
possible for us to export finished pro
ducts produced by machines because 
in that line there are other countries 
who are far in advance of us and who 
can  produce  goods  cheaply.  But 
, there is certainly another aspect  to 
this, in which we can probably beat 
other countries, I mean  goods  pro
duced by manual labour.

I do not think we have studied the 
markets of other countries in order 
to find out whether it is possible for 
us to produce goods required by other 
countries and whether it is possible 
for us to produce the pattern of goods 
which those other coimtries use and 
at a much cheaper rate in this coun
try than they are able to produce.  I 
do not think that we have investigated 
the possibility of being able to market 
such goods in those countries.  I feel 
that no great expense will be required 
for undertaking this.  We  maintam 
Commercial Attaches in most of the 
countries where we have  Legations, 
Embassies and the like.  Those Com
mercial Attaches can  be  asked  to 
study the markets  for  hand-made 
goods in those countries so that we 
may be able to find out whether it is 
possible or not  for us to  produce 
those goods at a competitive price, so 
that they may be sold there and we 
may be able to earn foreign exchange. 
As it is, we are  certainly  earning 
some foreign  exchange  by sending 
out prints, handloom cloth, khaddar 
and other things, but  that  is to a 
nê gible extent.  Proper  attention 
is not being paid to it.  I would ask 
the Finance Minister to look into this 
question and find out whether there 
is anything  worth  pursuing  with 
regard to this.  As I have said before, 
I am neither a manufacturer, nor a 
trader, nor, for the matter of that, a 
person well-versed in economics  or 
planning.  But this is a  thing  that 
occurred to me, and the hon. Finance 
Minister may examine it for whatever 

it may be worth.

In regard to the deposit of reserves, 
my submission is that it will not help 
production.  I think I might explain 
this a little, by stating the relation 
between deficit financing and the pace 
of production.  I find that  the hon. 
Finance Minister seems to be not  in 
favour of further  deficit  financing, 
although I have seen the opinion of 
experts that dê t financing up to a 
degree is permissible  and may  be 
profitable to the country.  But then 
one thing that has to be kept in view 
is that production must exceed deficit

and Finance (No. 3) 2'/i6
Bill
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financing.  If  production  does  notl 
keep  pace  with  deficit  financing/ 
inflationary trends would be generat
ed, and the  spiral  of  prices  may 
continue to rise.  Therefore, if  pro
duction only keeps pace with deficit 
financing, the chances are  that  the ̂ 
ordinary law of supply and demand ' 
would operate and prices would  not 
rise.

The one  thing in  which we can 
increase our production, if we  only 
concentrate upon it, is  agricultural 
produce.  Even if we succeed in rais
ing our agricultural produce to the 
neglect of consumer goods or  mill- 
made cloth, I suppose we shall not be 
very badly off.  Therefore, what is 
necessary is that production has to be 
paced with deficit financing; then, I 
think, there would not be any danger 
in it.  But the provision that we are 
making in regard to deposit of reserves 
is, I think, likely to hamper production 
and the productive  effort  of  our 
industry.

Other hon. Members have said that 
once the money gets into the hands 
of Government, it is difficult to get it 
out.  This is, to a certain extent, true.
I suppose every  manufacturer  will 
find it difficult to satisfy the officials 
of Government that he really needs 
the money for the development of his 
industry and for the renovation of his 
machinery.  It is difficult always  to 
satisfy the Government officials or, for 
the matter of that, any person who is 
not concerned with the business  or 
who has no knowledge of the parti
cular business in regard to which the 
demand is being made.  It is bound to 
take some time.  With the  best  of 
intentions, the official concerned, has 
to be satisfied.  He may be perfectly 
honest but he cannot be satisfied, im- 
less he has full knowledge of the 
working of that particular concern, as 
to whether  the  application that  is 
made is really hona fide or not.  This 
is bound  to take time  and, to that 
extent, there is bound to be a lag in 
production.

Apart from that, I would suggest to 
the hon. Finance Minister  that this 
provision of the depositing of reserves 
should be made  applicable only  to 
companies with  a capital  of more 
than Rs. 10 lakhs.  So far as the com
panies who have a paid-up capital of 
less than Rs. 10 lakhs are concerned, 
they would be hard hit by the provi
sion of asking them to deposit their 
reserves or a certain pisrcentage  of 
their reserves.

Mr.  Chairman:  There  are  only
five minutes before I call the hon. 
Minister to reply.  If the hon. Mem
ber, Shri Mohanlal Saksena can finish 
within 10 minutes, I shall certainly 
ask the hon. Finance Minister to fore
go 5 minutes of his time.

Shri Mohanlal Saksena (Lucknow 
Distt. cum Bara Banki Distt): I will 
finish within 5 minutes. Sir.

Mr. Chairman: Yes.

Shri Mohanlal Saksena: Mr. Chair
man, I am sorry I did not catch your 
eye although I stood up again  and 
again.  Anyway, I welcome the pro
posals so far as they go but I regret 
that they have come too late.  I do 
so because they are in keeping with 
the suggestions I had made  from 
time to time in regard to the formu
lation and implementation of  the 
Plan.  The policy is to soak the rich 
to help the poor, to tax articles  of 
luxury and spare articles which are 
essential.  Because these proposals are 
in keeping with that policy I have 
no hesitation in supporting them.

I would like to tell the Finance Mi
nister that it does not do much good 
to say that the  Plan is a challenge 
to us and we have to raise the neces
sary resources.  There was an appeal 
by the Prime Minister that we must 
accept it as an act of faith.  As I 
said at another place,  faith,  like 
courage and sacrifice, is infectious and 
it requires greater faith in the per
son who wants to instil faith  in 
others.  Where is that faith on  the 
part of the Planners?  There is  a 
minute of dissent in the Plan itself.
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With the Suez Canal crisis the Plan
ners are feeling nervous; they are not 
sure of its implementation.  It is not 
that these things could not have been 
foreseen.  For at least 18 months since 
the publication of the Plan frame, it 
has been my unpleasant duty to put 
forward suggestions and tell the Plan
ners what I feel about them.  Now, 
you say the Plan is a challenge to the 
people.

Take the case of elementary edu
cation.  There is a directive in  the 
Constitution that every child, boy or 
girl under 14, should be in school. 
But, according to the Plan only 49 
per cent, of them would be in school. 
In the Second Five  Year  Plan—I 
wonder whether the  hon.  Finance 
Minister  knows  it—there  is  a 
smaller  provision  for  elementary. 
education than in the First Five Year 
Plan, although there is a provision of 
Rs. 57 crores for University education 
as against Rs. 15 crores provided  in 
the First Plan.  Again, there is a pro
vision of Rs. 57 crores for administra
tive and miscellaneous expenditure as 
against Rs. 11 crores in the First Plan. 
While in the First Plan administra
tive expenditure was only to the tune 
of 6.66 per cent., now it has gone up 
to about 19 per cent.

As I have said in my note on re
sources, which has been circulated to 
the Members of this House, my differ
ences are not in regard to the size 
but  regarding  allocations  and the 
manner  in  which  resources  are 
going  to  be  raised.  I wonder 
if  the  hon.  Finance  Minister  has 
had time to go through this note on 
the ‘Size and Resources’.  I  have 
stated there that I am opposed  to 
deficit financing to surfi a large extent 
for two or three reasons.  There was 
the opinion of our panel of economists 
'that we should not provide for more 
than Rs. 1,000 crores by way of deficit 
financing.  Against that warning, we 
provided for deficit financing to the 
time Rs. 1,200 crores and left a gap. 
I myself felt that it should not  be 
more than Rs. 850 crores.  How are 
we going to make up that gap?  I

had suggested checking of tax evasion 
by, which you could raise during the 
plan period a siim of Rs. 250 crores. 
I had suggested that by econoniy you 
could raise another Rs. 250  crores. 
That will go to make up  Rs.  500 
crores.  I had also suggested that for 
small-scale industries you can raise 
Rs. 18 crores.  At present you  have 
bonds and national plan savings certi
ficates.  I had  suggested  definite 
schemes where people will have the 
incentive to sdve.  I had suggested 
the issue of ration bonds whereby the 
holder of a bond will be entitled to 
get certain quantities of rations  at 
specified rates.  I had  suggested  the 
issue of saving in orchards, as you 
have got in Palestine.  The Govern
ment could develop orchards and later 
on allow these bond-holders to pur- 
case them.  By such schemes, I feel 
it should be possible to raise Rs. 1,800 
crores.

But the previous Finance Minister 
was always talking of taxation and 
more taxation and deficit  financing. 
Anyway, I hope the hon.  Finance 
Minister will look into this question 
and in these directions for more re
sources.  As was pointed out by you, 
I had also submitted a note on Drive 
for Economy and Efficiency’.  I had 
suggested that, as is being done  in 
China, at least in respect of  non
productive buildings you  must  im
mediately pass an order that there 
should be a reduction of 15 per cent.
* and on production buildings a re
duction of 10 per cent Then  there 
are the travelling  allowances  and 
entertainment allowances and so many 
other items which can be cut down, 
if the Finance Minister is so minded.

15-48 hrs.

[Mr. Deputy-Speakis in the Chair]

The hon. Finance Minister said that 
we are proceeding according to sche
dule so far as the execution of the 
Plan is concerned.  I beg to join issue 
with him.  Take for instance the Iron 
and Steel Ministry.  We have just 
planned for having 3 plants during 
the Plan period.  We are importing 
so Qiuch and there is difficulty about
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foreign exchange which is partly due 
to this import.  My difficulty is this. 
We are importing capital goods which 
nre not necessary. . From my exper
ience as a Member of the Estimates 
Committee, I can say that when we 
examined the C. T. O. we found that 
there were hundreds of cases which 
had been purchased and which had 
remained unopened for 3 or 4 years.

In the Bhilai Plant, for instance, we 
are lagging behind the time-schedule. 
That is my information.  The founda
tions had to be dug out and laid be
fore the rainy season.  But that was 
not done.  The godowns have  not 
been constructed.  Trained person
nel have not been  forthcoming.  A 
very important provision of the Agree
ment has not been taken advantage 
of, namely, the training of  Indian 
counterparts by the Russian experts. 
They had come here and they have 
gjone and their Indian counterparts 
were not there.  The machinery that 
has  come  is  lying  in  the  open. 
My information is like this  and  I 
would like to be corrected. and told 
that it was not so.  We are lagging 
behind the time-schedule. It is under
standable.  After aU, the hon. Finance 
Minister has toa many irons in the 
fire, and for him to continue to keep 
charge of this very important Minis
try, I think, is not very  desirable 
from another point.  I do not want 
the Finance Minister to be incharge of ' 
any other Ministry because it creates 
a bad precedent.  Firstly, he has no 
time, he has got so many things to 
do.  After all, he has to raise resour
ces and he has to apply his mind.  If 
he goes on like this, I will not be sur
prised if he begins talking while sleep
ing, which he said j yesterday he is not 
doing now.  Before there is a crisis, I 
would like the Plan to be examined. 
Our imports should also be cut down.

We have been jimporting so much 
cement and steel.  Is it only what is 
absolutely necessary?  It has  been 
suggested by many engineers that in 
the construction of dams it would have 
been much better if we had taken to

stone masonry as well.  About  the 
Tungabhadra Dam, there was a diffe
rence of opinion with regard  to the 
construction, and it was  decided in 
favour  of  stone  as  suggested  by 
Hyderabad  Government.  I was told 
by the  Prime  Minister  that  the 
engineers  think  that  we  could 
not  build  to  that  height  with 
stone masonry.  My reply was  then 
why not use stone to the height we can 
because that wiU provide employment, 
that will save so much foreign  ex
change which we cannot have.  There 
is one great disadvantage in the use 
of cement because it lends itself to so 
much abuse.  Go to the villages tn 
the area of Bhakra-Nangal dam and 
you will find that so many houses have 
been built with cement.  Where did 
this cement come from?

Shri Tek Chand  (Ambala-Simla): 
Stolen cement?

Shri Mohanlal Saksena: If there is 
no handicap of cement you can plan 
for any number of dams;  there  is 
plenty of stone; you can start them 

now.

In the matter of resources, I had 
suggested a labour levy.  This prô- 
sal has been before  the  Planning 
Commission for a long time and  the 
Chairman has given me  assurance 
again and again that it was being con
sidered, but I had no  information 
about it.  I know that a similar levy 
is in vogue in France.  In the com
munes there every male adult under 
60 is required to work for a certain 
number of days in a year. ̂ If he can
not work, let him pay.  As I said in 
my suggestion for the implementation 
of the Plan, every able bodied adult 
und̂r 60 should be made to work or 
pa>' for the plan.  But the Minister 
is now taxing articles of food  and 
other necessities.  Who is going to 
pay it?  For instance a person may 
be supporting a number of unemploy
ed persons, a brother and so on, but 
on account of this tax, we shall have 
to pay tax for these unemployed de
pendents.  As the time is very short, 
I would only ask the hon.  Finance
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Minister to go through these  sugges
tions of mine, and I am prepared to 
discuss them with him.  But I  feel 
that now he has to begin with  a 
balanced Plan.  I do not like the im
plementation of our Plan to hang on 
foreign assistance.  I do not think it 
is consistent with the high  moral 
stand that we have taken in interna
tional affairs.

As regards the Suez crisis and any 
other crisis, we should  know  the 
conditions in the world are such that 
We cannot expect smooth sailing for ?» 
number of years.  Therefore,  our 
Plan should be such as can be imple
mented.  It can be divided into two 
parts—one basic, which may be im
plemented with the resources avail
able in the country, and the  other 
from assistance from outside, if avail
able."

With these words I support  the 
measures before the House and I hope 
that the Finance Minister will give hjs 
attention towards stopping evasion of 
taxes and effecting economy on  the 
lines I have suggested.

Shri T. T.  KrLshnamachari:  Mr.
Deputy-Speaker, Sir, Government has 
had support from quarters from which 
it normally does not get support and 
it has been opposed from  quarters 
where opposition to a measure of this 
nature is inevitable.  Perhaps what
was a little surprising was a certain 
amount of opposition to the particular 
measures that came from my side oi 
the House while generally they sup
ported the Finance Bill  as  such. 
Under these conditions, I am particu
larly grateful to my young  friend, 
Shri A, M. Thomas,  for, what you
might call, the very discerniîg sup
port that he gave to this measure. In 
fact, his speech has  lightened  mv
burden because he has been able to 
explain many of the doubts raised on 
this side of the House in regard to not 
only the substantial part of the Bills 
before the House but also the proce
dural part of the Bills.  I  would, 
therefore, like to express my grati
tude to him and also compliment him

on the effort that he has made very 
successfully to get beneath the skin 
and understand the nature of these 
proposals.

\

I must also express my gratitude to 
my friend, Shri Asoka Mehta, who is 
not here, for having brought into this 
discussion a certain amount of dyna
mism even though it was of the  op
posing variety.  In fjict, I would not 
complain because of the speech that 
he has made even though I won’t agree 
with the analysis which he has given 
of the present situation.  The only 
compliment that I can pay is to say 
that if I were not where I am hur 
were on the other side, I would havt 
done the same thing.

Shri M. S. Gumpadaswamy:  Yoc
will be.

Shri T. T. Krishnamachari: Having 
said that, before I go to the  most 
important questions, let me deal with 
some of the less important points in 
his speech.

He raised the question of leakage. 
I am afraid we are living in a world 
where it is difficult to think in an 
integrated manner.  Therefore, there 
is a certain amount of leakage in our 
thinking.  Therefore, we look to leak
age everywhere. I have not made any 
exhaustive enquiry into these charges 
even though a journal which h&s the 
reputation of being responsible  has 
departed from its responsible charact̂ 
er and started an adventure in a field 
where responsibility is certainly nô 
necessary.  I suppose the paper  is 
angry, and an angry man is generally 
irresponsible. The dharges wiere made 
by the finance weekly Capital.  Cer
tainly I know the significant. charac
teristics of Capital both as a journal 
as well as what it generally conveys. 
I have not made any enquiries  ex
cepting just to find out what people 
say about it, because I am perfectly 
sure in my mind with the precautions 
that we have taken that nobody could 
have (had the wind of any of the pro
posals that we were making.  It is 
undoubtedly true that round  about
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1-30 on the 30th November, when tho 
teleprinters in the various stock ex
changes started working and conveyed 
the news that my colleague, the Minis
ter of Parliamentary  Affairs,  had 
asked the Chair for permission for me 
to make a statement and the Chair 
fixed the time at 4-30, there was some 
excitement.  It is due to the fact that 
I have a bad reputation.

That cannot be considered to be a 
leakage.  Here we have a document 
which is generally produced for  our 
benefit.  It speaks of the equity mark
et  On 23rd November, 1956 the As
sociated Cements—these are the clos
ing quotations—sold at Rs. 194 and on 
30th November,  Rs.  194-12-0 on 1st 
December, 1956, it was Rs. 185.  Tat*̂ 
Steel Ordys—the quotation âs Rs.
191-8-0 on 23rd November, 1956; Rs.
192-8-0  on  30th  November  and 
Rs. 180-12-0 on 1st December. Kohi- 
noor Textiles—̂the position is Rs. 340 
on 23-11-56; Rs. 345 on 30-11-1956. 
National Rayons Rs. 261 on 23-11-56 
and Rs. 262-4-0 on 30-11-1956.  Bom
bay Dyeings: Rs. 623-12-0  on 23-11
1956 and Rs. 625-10-0 on 30th Novem
ber 1956.

This is a record prepared for ovir̂ 
benefit, prepared by the Government 
It also goes on to mention:

“The Calcutta Stock  Market 
was ruling quietly steady until 
Friday, November 30, 1956 when 
a sharp reversal took place.  Tlie 
news of the circumstances which 
necessitated the adjournment of 
the annual general meeting of the 
Indian Iron and Steel Co. Ltd. to 
December 7, 1956 (“in token  of 
the shareholders’  protest against 
the  limitation  imposed  on 
the dividend on  the  ordinary 
shares”) induced renewed selling 
pressure in the sh£u:e scrip which, 
in turn, imparted an easier trend 
to prices elsewhere.  This  was 
followed by  news  of  the  new 
taxation proposals  which created 
panicky conditions in the market, 
resulting in a slump___

The enquiries that I have made have 
shown only one thing. The only share 
that was affected either on the 30th 
or a day prior, was the Indian Iron 
and Steel and here is the cause some
thing completely unconnected  with 
the Budget—that the meeting had to 
be postponed to the 7tJi of December.

Shri Mohanlal Saksena: May I inter
rupt him?  I have received a copy of 
a letter.

Shri T. T. Krishnamachari: I know:
I will deal with that letter.

The hon. Members have  received 
copies of several letters.  Some busy
body has been writing letters.  *

Shri Mohanlal Saksena: This is ad
dressed to the  Secretary,  Finance 
Ministry.

Shri T. T.  Krishnamachari:  The
usual method is to address it to some 
high dignitary. In this case, the ima
gination  did  not  go  so  high. 
Normally  these  are  addressed to 
the Prime Minister or somebody else 
and a copy is circulated to the  hon. 
Members of this House.  If my  hon. 
friend thinks that somebody who has 
sent him a copy of that letter is right, 
he must understand that he is a busy
body.  Here are the facts which have 
been disclosed from the market posi
tion.  If on that basis, my hon. friend 
wants to show that certain thing has 
happened, I shall give him the satis
faction of indulging in this  happy 
indulgence.  I shall say nothing more 
about it.

Shrimati Eenu Chakravartty: Is it
not true that the limitation of divid
end has been there for a very long 
time, since last year?  This suddeh 
reversal in the first week of December 
seems to need further explanation.

Shri T. T.  Krishnamachari:  But.
why should it be only the  Indian 
Irons?  The entire taxation proposals, 
if they had affected anybody at all, 
had affected a wide range.  So far as 
the Bombay market is concerned,  I
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have given the quotation to the hon. 
Members.  Why should it be Indiar 
Irons and nothing else?  I do not pro
pose to deal with it any further.

The other question that was raised 
by Shri Asoka Mehta and endorsed by. 
some hon. Members here, was  that 
our import-export policy, which had 
been pursued during the last 4i—4| 
years, had been highly defective and 
had generated the present difficulties 
in the foreign exchange position. This 
is again a charge made without look
ing into the facts and figures.  Ir 
1952, we had slumped rather  low. 
Then, we started tightening up the 
belts and re-ordered our  affairs—a 
certain amount of liberality here and 
mere—and generally we had a more 
rational picture of imports.  The net 
result was that we pumped in a hund
red crores into the Sterling Reserves 
during the period of U years.  We 
maintained it more or less in the same 
figure until the beginning of this year.
I would also like to say that  our 
policy which was followed in regard 
to imports was something which was,
I think, rather restrictive, so far as 
consumer goods were concerned. Th*' 
liberalisation of imports for a period 
of three years has been entirely in 
respect of the requirements for  in
dustry, which has been necessary in 
order to further the Aan  targets.
, Between the first half of 1955 and the 
first half of 1956—I am taking two 
half-years with a gap of one y^ — 
the capital goods and heavy electrical 
goods—̂tlhe licensing—rose from Rs. 
47 crores in the first half of 1955 to 
Rs. 179 crores in the first half  o£ 
1956.  Surely, that was not  import 
of consumer goods.  They are capital 
goods—̂heavy electrical  equipment. 
The difference has been a matter of 
Rs. 132 crores.  So far as what you 
call raw materials for industry  are 
concerned, during the first  half  of
1955,  we imported for Rs, 112 crores. 
During the first half of 1956, we im
ported . for Rs. 172 crores.  Here,  I 
would like the hon. Members to under
. stand that during this period, some of 
our traditional import of raw materials

like jute, cotton, etc. had not been on 
the same high level as it used to be 
in the past. Even so, in two important 
items, both necessary for the develop
ment of industry in the coimtry and 
for the furtherance of the Plan, we 

 ̂have imported in one item Rs.  132 
crores and in another item  Rs.  GO 
crores more.  Between the two,  it 
shows a very big amount.

Then, the hon.  Members  know 
about the imports of iron. Shri Bansal 
asked whether it was planned or not. 
So far as planning the estimates  of 
iinports of iron and steel during the 
Plan period is concerned, I plead res
ponsibility myself.  I would not paos 
it on to this Council or this officer or 
that officer.  It is the personal res
ponsibility which I exercised as Com
merce and Industry Minister.  The 
target for imports is framed by me. 
It is considerably in excess of what
ever figure is produced departmen
tally because I found that the target 
was not adequate, and it was also 
part of the technique.  At a  time 
when there was consistent shortage of 
iron and steel for necessary purposes, 
we had to get a very large quantity 
and that is what we did.  If all  the 
shipments which have been made or 
which are being made during the cur
rent year come, we should have  im
ported 1 *8 million tons of iron and 
steel as against 380 liiousand tons— 
somewhere less than a quarter of the 
present figure—which we had before. 
It will have to be done deliberately 
for the purpose of the Plan. For any
body to say that we have been pur
suing a policy of imports and exports 
without knowing what the needs are, 
what our limitations are and what our 
resources are, is to  talk  without 
knowing.

Therefore, I must MQr to a friend 
like Shri Asoka Mehta who is usually 
very accurate and who always comes 
to the point, that he has been wide of 
the mark.

My lion, friend, Shri Bansal, said in 
this connection that we had not been 
planning exports.  I quite agree.  I
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do remember the idea of having  a 
small commission to go  into  this 
matter the last time we reviewed it, 
some five years ago; it is now  five 
years old.  So far as the export com
modities are concerned, there is  not 
much of elasticity and the elasticity is 
still less when consumption is rising. 
It is only when the consumption stops 
that our exports will go up. Here is 
the justification for something that I 
did, for which I was condemned even 
by my own party-men a few months 
ago.  The raising of excise duties  on 
cloth has tilted the balance again. This 
was heavily against the cloth exports. 
Though  we  have  not still  reached 
the figure of 1955, we shall certainly 
be better oflf than what we expected 
we win be round about August 1956. 
We thought we will probably  lose 
about 125 to 130 million yards.  Now 
I think we won’t even break. We will 
be short by about 30 to 35 million 
yards.  The fact that we have been 
able to export another 80  million 
yards against our expectation in Aug
ust, is the one single justification for 
raising the excise duties which we did 
in September this year.

Therefore, much remains to be done. 
I am not one of those who are com
placent either in regard to our own 
activities or in regard to our under
standing of our problems.  The Plan 
is a big thing.  In fact, as I said, I 
would like to have it bigger.  But we 
would need to put away all ideas of 
complacency, even the remotest ideas 
of complacency, if the Plan is to go 
through.

Now I come to the point whether in 
•making my introductory speech  in 
connection with these Bills, I  have 
been negligent so far as the people 
of this country are concerned in the 
matter of telling them the absolute, 
bare and naked truth.  Sir, I have a 
lot of faults and I am certainly not 
a paragon.  But, at the same time, I 
do not think even people who do not 
like me would say that I  generally 
mince matters.  I have said whatever

a responable man can possibly say in 
regard to the circumstances that are 
now prevailing.  It is true that when 
the Plan was framed we expected 
the pressures, strains and stresses  in 
the structure of the economy of the 
country to develop a little later than 
it actually did.  It has come a little 
earlier.  It may be, as  some  hon. 
Members mentioned here,  that  we 
have not been taking adequate  care 
in production of certain commodities. 
I am coming to that a little later. But 
it is not that I have not told the House 
before.  In fact, I suppose 1 have not 
been guilty of what you might call a 
breach of etiquette in speaking  the 
truth even against my own colleagues, 
even against my Government, which I 
did in April this year.  I said, there 
are certain indicators so far as the 
Plan is concerned which will ask for 
greater sacrifice on our part, and am
bivalence in thinking is certainly not 
going to help us.  Ever since I took 
over this responsibility of the Finance 
portfolio, knowing as I do my short
comings and feeling the absence of a 
person who was in every sense a better 
man than myself, a better  planner 
anyway, I have not been trying to say 
that things are right, that things are 
smooth and that we will get through 
the Plan.  W% won’t get through the 
Plan unless we tighten our  girdles, 
unless our thinking is clear.

A Plan means a big Plan.  It means 
development of all sectors,  it does 
not mean the development of isolated 
ideas which run in narrow grooves. 
You cannot think of a Plan if you are 
thinking of austerity. You must think 
of something which is much less than 
austerity so far as the common man 
is concerned.  I heard an  .amazing 
story the other day.  Some people 
asked me: “Why do you bother about 
people getting only Rs. 60 or Rs. 70. In 
any event, we cannot  do  anything 
better for them. Let us think of some
body in the next clause.” I refuse to do 
anything of the kind because of the 
responsibility that is given to me  as 
Finance Minister.  I am responsible
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for the economy of this countrj'. And, 
whether it is federal constitution or 
not, if the State counter-parts do not 
wake up it will be my duty* to tell . 
them to wake up, and if they will not 
wake up, I shall protest.  If̂ this Plan 
is not going to mean something for 
the common man, a little less of aus
terity, a little less of privation, then 
the Plan is useless.  I quite  admit 
that.

So far as my hon. friend is con
cerned, he quoted certain facts  and 
figures to tell me an obvious truth I 
am aware of, and it is only because 
I am aware of that truth that I am 
asking every section of the community 
will have to make some sacrifice.  I 
cannot in all conscience go and ask a 
person  who  has  nothing  to 
sacrifice further.  That is why  we 
are asking the rich to sacrifice.

People tell me  of  disincentives. 
What is the use of incentives in any 
country if things continue in the pre
sent shape.  I am ashamed that peo- 
pie—I am afraid, people of the same 
colour and people who belong to this 
country—in the year 1956, when the 
world everywhere is in the throes of 
revolution, think in terms of vested 
interests getting an entrenched posi
tion?  But that is nothing surprising, 
because I may tell my hon. friends 
here that it does not stop here.  I am 
not annoyed with them because I am 
sure the vested interests will fight in 
my front, on my side, on my back and 
on my flanks.

I know that if you are going  to 
carry through this Plan then every 
section which can afford to make a 
sacrifice will have to be asked +0 
make a sacrifice.  We will have to 
face struggles on all sides.  I know 
there will be a capitalist strike which, 
I think, we have not known before. 
It is coming and it is being threaten
ed. So long as we  have the  people 
behind us, so long as we feel that we 
are consciously  doing our best  for 
them, I am not afraid of this. If we 
have to go out as a party, let us go 
fighting, let us not go on compromise.

The mere fact that the situation is 
bad and I have not heightened it does 
not mean I am mitigating the situa
tion.  I realise the situation is serious. 
The Plan must go through.  The pre
sent conditions are such that unless 
they are vitally and radically altered 
the Plan may not go through.  As  I 
said somewhere else, if the Plan fails 
with that fails democracy.  Therefore, 
Shri Asoka Mehta need not carry con
viction to the converted.  I am a con
verted person.  He quoted figures and 
said that national income  statistics 
have not risen, an upward trend has 
not been maintained.  Don’t I  know 
it?  Don’t I know that we have had a 
diminution in our food crops?  To an 
extent that has shown an indication 
so far as our national income is con
cerned.  Don’t I know the fact  that 
unless-the national income rises pro
gressively wit̂ a rising population the 
averages will show we are  static? 
Don’t I know that even  industrial 
production which was rising  very 
rapidly has slowed down a bit because 
it has to get a breathing space? Don’t 
I know that if I force things down in 
an economy without being digested 
the net result will be perhaps chaos? 
We know it.  In fact, that is one of 
the reasons why I have been harping 
on this theory that we should give 
up deficit financing.  It is no use putt
ing more pressure on an . economy 
where strains have already developed. 
The economy must be allowed  to 
digest what has been already given. 
Of course, deficit financing, which I 
elaborated sometime back, is for try
ing to bridge the gap between deve
lopment and the savings that  will 
come in some form or other.  It may 
not come directly as national savings, 
then it has to be compulsory savings, 
it has to be compulsory  insurance.

Some hon. friend here m̂ t̂ioned 
about my having said that in future 
we shall have to depend more anH 
more on corporate savings, 'vîirch is 
in the form of savings of companies, 
which is in the form of  insurance 
savings, which is in the form of pro
vident fund and pension benefits.  I
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am not going to withdraw from that 
position because somebody  said  I 
am wrong.  I still expect small men 
to invest.  They are investing.  They 
are  probably  not  investing  in 
the proper way.  Hiey are probably 
investing  in  Guest  Keen  and 
Williams, Hindustan Lever, National 
Carbon and others instead of invest
ing in floatations of  Shri  Tulsidas 
and Shri Somani.  Am I to be blam
ed for it?  If the average individual 
in this  country  thinks  that  the 
foreigner is a safer person to put 
his money with and not  my  hon. 
friends here, then my hon. friends 
are responsible for it.  I am not res
ponsible for it.  I never  said  that 
Shri Tulsidas and Shri Somani are 
any less able than  foreigners.  If 
they are able at all they  are only 
averagely able because no man worth 
his salt is going to leave his coimtry 
and come to India only because of 
certain facilities.

I am not aware  of  any  of  my 
investments about which hon. Mem
bers mentioned.  I have no money. 
I have never thought of any invest
ment; all I possess is five shares in 
the Indian Bank  which  I  bought 
merely to attend the directors’ meet
ing about twenty years back.  Un
fortunately, I have not divested my
self of it, as the  Rs. 600 or  Rs. 700 
that I get from it might be useful. 
I do not understand what the hon. 
Members say.  It is for them  to 
remedy  the  situation. Why  come 
and blame the Government  saying 
that they are doing this and doing 
that?  Why don’t you enthuse  con
fidence in the minds of the  people.

I say part of my investment must 
come from  corporate  savings,  part 
from insurance funds and part will 
be got by collecting  the  amounts 
from investors who will be v̂en 8 
to 9 per cent.  I come from a lower 
middle dlass.  I know their menta
lity.  The lower middle  class  is 
completely satisfied if it is given 
to 8 per cent.  If it is given  9 per 
cent, it is absolutely  satisfied.  In 
that case a lower middle class man

won’t sell  his  script  at  all.  It 
won’t ĉome  at  the  Calcutta  or
• Bombay market.  He will hug to it 
and he will say;  “I  will  get 9 p̂  
cent.”.  The mentality in our coimtry 
is that 9 per cent, is something which 
is a very rich  return.  Why  don’t 
you do it?  So, there is no point in 
saying that corporate savings  should 
not be depended upon.

I am coming back to where  Shri 
Asoka Mehta left.  In an economy of 
this nature, the national income statis
tics are undoubtedly revealing, but 
they are not surprismg, because even 
in industrial production  which  has 
been showing an upward trend has 
slowed down a bit, but probably may 
go up again.  Import of capital goods 
and iron and steel means  more in
dustrial production.  But, one item of 
industrial production is not going to 
be augmented, namely, cloth.  So far 
as cloth production is concerned, we 
will not be able to increase it to an 
appreciable  extent.  Therefore,  the 
total national income arising out  of 
production will not benefit from that 
item which has gone to augment  it 
all along.

My hon. friend, Shri Asoka Mehta, 
mentioned  about the  Poona socio
economic survey.  I do not know very 
much about Poona.  But, I visited a 
few months ago, about the middle of 
this yê, an industrial city very near 
it, i.e., Sholapur.  The difference bet
ween Poona and Sholapur is marked. 
Poona is a city where lawyers, Gov
ernment servants, petty shopkeepers 
etc. live and excepting one or  two, 
there are no industrialists.  Many of 
the industrialists are living  in  the 
cantonment.  It  is a  queer sort of 
city where growth cannot come  be
cause there is no  income.  If  you 
take Bombay, the  figures  may  be 
different.  In spite of the fact that you 
will see thousands and thousands of 
pavement sleepers at 11 or 12 in the 
night, the figures may be different. 
I went to Sholapur and spent a whole 
day going  round.  I was  interested 
only in one sector of the population,
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but I saw quite a lot of them. I saw the 
handloom weavers.  I saw some terri
fic spectacles and at the same  time 
some very good prospects also.  A 
handloom weaver makes Rs. % a day 
in that city.  In Karimnagar I saw a 
family of handloom weavers—̂husband 
and wife—making Rs. 25 a month in 
conditions which I can  hardly  des
cribe.  There were about 25 pit looms 
in one small house.  The cook-room 
was at the end of the house; men and 
women were sleeping in  the  same 
place; working children were strewn 
about the place.  They had to do the 
dyeing there and fumes were coming 
out of the pots in which the dyes were 
being boiled.  There was no lavatory 
and the courtyard was  stinking  of 
urine and human excreta.  It was 5 
o’clock in the evening and there was 
hardly any light.  I found no light in 
their eyes.  I do not mind confessing 
our faults.  But half a  mile  away, 
there were about 300 single tenements 
with bathroom, lavatory etc.  No re
fugee will come there  because  the 
C.P.W.D, have laid down that the re- , 
turn on each tenement should be Rs. 25 
a month.  The  police  pwple  were 
occupying some tenements, but  still 
about 150 tenements were vacant.  I 
thought, here are human beings liv
ing in a state absolutely like pigs and 
here are 150 tenements empty.  I ad
mit that it is my defect.  It  is  the 
defect of the Government to which T 
belong.  I told the Collector, “If you 
start an industrial  co-operative for 
handloom weavers, I am prepared to 
finance it.”  I have been trying to 
follow it up, but I do not know what 
has happened.  It is after  knowing 
the conditions of these people that we 
have brought this Plan,  '̂ at is the 
use of telling me of the Poona socio
economic survey?  Poona is not  the 
common type of town to take.  You 
will fipd that in South India in many 
of the towns people are having  a 
parasitical existence without produc
ing anything.  It is not so in the case 
of industrial towns.  After all, this is 
not anything new.  There is no use in 
throwing it at me and saying Poona 
is like this.  My answer  to  Poona 
again is the Plan.

Shrlmati Reno Cbakravartty: ĥat 
about the problem of  unemployment 
in Calcutta?

Shri T. T,  Krishnamadiaii:  The
trouble about Calcutta  is  this.  I 
sympathise enormously with the diffi
culties not only of the Bengal Gov
ernment, but also of the people there. 
But my hon. friend must  recognise 
that apart from politics, we are human 
beings.  So far as Bengal is concern
ed, the problem today is the problem 
that faces the  entire  country  and 
faces me in a greater degree than it 
faces anybody  else.  How  can  we 
stop this steady influx of people com
ing in all the time?  In many cases, 
they will not go back after that.  I 
do not blame them.  There is no point 
in saying to unfortunate people, “you 
have  been  misbehaving”.  It is a 
challenge.  It is a challenge to  you 
and to me.

Shrimati Renn Cliakravartty:  The
challenge is to you; not to me.

Shrl T. T. Krishnamachari: I am nr>t 
denying the fact; I do not propose to 
deny it.  I accept it  It is a chaÛ n̂ge 
which we have to meet on considera
tions which are  extra-political,  on 
human considerations and on the con
sideration that this is our coimtry and 
we have to do something about it.  I 
will accept any offer of co-operation 
that I get from hon. Members oppo
site, which has not got  a  political 
flavour behind it  But, if  my  hon. 
friend is going to say, “I have done 
this; I have twisted the tail  of  the 
Finance Minister and made him do 
this”, I will say, “nothing doing”

Shrimati  Rena  Chakravartty:
Prestige!

Shri T. T. Krishiuîchari: If it is
a question of the hon. Member, my
self and other people  silting  down 
and doing it, I am prepared.  If my 
hon. friend wants that I shouJd spend 
a week or 10 days in Calcutta and 
if it will solve the problem in  any 
way, I am at her disposal.

Shrimati Renu Chakravartty: Stop 
retrenchment in the jute industry.
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Sliri  T.  T.  Krishnamacbari:  But
there is  one  clear  understanding. 
There should not be even an inciden
tal or remote idea of political  ex
ploitation of an unfortunate Finance 
Minister.

I do not think it is necessary  for 
me to dilate at length on the general 
points made by my hon. friend, Shri 
Asoka Mehta,  I very greatly  value 
his criticisms, because he is a man 
who feels what he says.  But he for
gets the fact that he is on the other 
side and I am here.  Whatever he has 
said is what, I think, I would  have 
said if I were there.  But it appears 
to me that what I am doing now is 
the only sound thing to do today.  It 
seems to be the only way in  which 
we can go.  I do not say that this will 
be the law for all times to come.  It 
may change three months hence; but, 
for the time being, this is the direc
tion in which we should go.

My hon. friend p̂oke about integ
rated taxation, and asked,  “Do you 
accepl Mr. Kaldor or  not?”  It  is 
something like asking, “Have you left 
off beating your wife?”  All that  I 
can say is that I have no wife.  Mr. 
Kaldor is a good friend of mine;  I 
know how his mind is working and 
I also know other people of the same 
calibre as Mr. Kaldor.  I still keep a 
sort  of  correspondence  with  Mr. 
Kaldor.  But, that is not what  is 
needed.  What we need is, how to 
proceed in the direction in which we 
can raise  more  resources  without 
needlessly shutting oflf sources which 
still allow a trickle  to  come in.  I 
shall allow the people  from  whom 
the trickle is coming  to  exist,  so 
long as it does  not  go  dry.  The 
taxation system must be  integrated, 
but you cannot put it  all  at once. 
Supposing I say that income-tax  is 
going to be lowered and some other 
iax is going to be levied, people will 
say, “Does this man know  how  to 
administer  the  taxes?  T. T. K. 
always used to do this kind of thing”. 
I would like to tell them that I am 
also getting a little wiser; why don’t 
you allow me to get a little  wiser? 
Let me find my  feet.  Ttings  will
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change; it does not mean destruction 
Of private enterprise.  I do not want 
to destroy anybody, although I want 
a little more money.

Shri  Asoka  Mehta  said,  “The 
Finance Minister said that if he could 
get 80 per cent, of the taxes that are 
due, he will increase the Plan by 25 
per cent.  The plan is  for  Rs. 4,800 
crores and 25 per cent, of it comes to 
Rs, 1,200 crores.  So,  the  Finance 
Minister has confessed that Rs. 1,200 
crores for five years is the amount of 
tax that is due.”  Well,  maybe  I 
meant all taxation.  Maybe, I meant 
inCome-tax.  What does he draw from 
that?  Does he mean that I have be
come  incompetent  straightway?  It 
will take time.  I do not say that 80 
per cent, is the optimum which I will 
ever reach or any Finance Minister 
will ever reach so long as human be
ings are what they are.  Even in a 
communist State, they would not like 
to pay taxes if it is possible.  I know 
they have a differential scale of prices 
for goods, according  to  their  own 
socio-economic theories.  Suppose 1 
go to Russia with two suits, if I would 
like to come back with one suit and 
buy something there, probably some 
books, if I want to sell my suit, I 
can get a black market price evan 
the?*e.  Human beings  are  human 
beings everywhere.  Even if myself 
or my successor or  the  successor 
thereafter should deviŝ a fool-proof 
system of taxation, there wiU be eva
sion.  You have only to devise, some
body will evade.  I do  agree  that 
evasion is very large.  I  make  no 
bones about it.  If I am inefficient, if 
the Central Board of Revenue is in
efficient, people can draw their con
clusions.  If I do not realise that I am 
inefficient or that my system  is  at 
fault, there is no incentive fox  im
provement, to develop,  to  re-order 
things.  I shall not hesitate to come to 
the House with proposals both in the 
matter of recruiting personnel, selec
tion, payment, etc. and also in regard 
to the troubles that I have  in  the 
matter of collection of taxes, (if the 
House permits), merely because Shri
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Tulsidas will controvert.  Every item 
of tax legislation that I bring goes to 
the High Court  and  the  Supreme 
Court.  I may have proof here  that 
somebody is evading tax.  I can show 
in probably a couple of weeks or  a 
month.  But, I am not  permitted to 
do that.  My books are taken away. 
The court will  say  nothing  doing. 
Articles 14 or 18 or 19 or whatever 
article it is, which Pandit Thakur Das 
Bhargava and I have devised are the 
things that stand in the way of our 
being efficient collectors  of  taxes. 
Maybe, I will certainly ĉ me  to the 
House if permitted with a  proposal 
that we should restore the provision 
which existed in the Government of 
India Act, namely, revenue measures 
were not matters subject to judicial 
review.  If the Hoû is prepared to 
give it, I promise straightaway to show 
progressively month by  month  effi- 
ci-ency in collection.  There is no point 
in blaming an institution.  After all, 
that institution has individuals who 
are supported by law and  lawyers.̂ 
Therefore, I know the culprit  But, 
what can I do?  I cannot collect the 
money because the law does not per
mit us to do it.

From that, I will take the House to 
the other question of delegated legis
lation.  Of course, Shri Tulsidas men
tioned it  But,  he  mentioned  it 
casually.  It  needed  some  clever 
people from this side to tell us about 
delegated legislation.  The principle 
of jurisprudence so far as tax collec
tion is concerned is that there is al
ways a large area of discretion left 
in the hands of the  executive  for 
compounding,  for  collecting  less. 
After all, revenue considerations are 
most important.  I can compound any 
tax with anybody.  I may have an 
assessment of Rs. 4 crores;  I  may 
take a crore.  There is nothing wrong 
about it.  If I do not take one crore, 
the whole of it may go.  So far as 
taxation is concerned, particularly in 
the conditions in which we are now 
functioning, the principal thing is we 
must have a certain amount of elasti- 
cii;y.  Take, for instance, stamp duty. 
My hon. ftnend Shri Tulsidas told me
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that from three annas to Rs. 10 is a 
very big jump.  Suppose it is my in
tention to make it Rs. 5 or Rs. 1-4-0 
for every Rs. 500, suppose I find to
morrow that it has had an effect on 
the market and other conditions are 
coming into being or conditions  are 
changing, I will -certainly change it to 
one anna or two annas or I will say 
the tax will be kept  in  abeyance. 
The stamp duty has to be worked in 
that manner.  You have to watch the 
condition of the market  If the need 
for money is not very great, there is 
no point in my asking for a highgr 
stamp duty on bills.  As and when 
I find that  the  market  conditions 
necessitate it, I am raising the bank 
rate or lowering it.  This is a small 
device similar to that  It has to be 
raised or lowered.  Shri Bansal aŝ- 
ed, the Parliament is sitting all the 
year roimd, why not come  and  ask 
Parliament to do it  If I have to do 
that, by that time, the mischief would 
be done.  These are matters which 
have essentially to be left  to  the 
executive.

Shri Bansal said that  in  times 
when he was not here and  I  was 
functioning, I spoke against delegat
ed legislation.  It is true.  The old 
Speaker who always gave me a cer
tain amount of indulgence,  listened 
to me.  We have a  Committee  on 
subordinate legislation.  I had some
thing to do with it, and I  was  a 
Member of the Committee  when it 
started.  I do not think the Commit
tee has understood what its scope is. 
Delegated legislation must and will be 
there.  You have to watch delegated 
legislation.  I have seen the reports 
of the Committee.  Every rule that 
is made, unless there  is  delegated 
legislation, must secure the approval 
of Parliament.  If that is so, there is 
no delegated legislatitDn.  What you do 
in the Committee on Delegated Legis
lation is to see if the delegation is 
abused.  That is why every rule  is 
placed on the Table of the House.  If 
you scrutinise it and find any abuse, 
say it is an abuse, you have gone be
yond drfegation, you are not  using 
delegation  properly,  you  beiter
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change.  There should be  delegated 
legislation, but it should  be  under 
check.  It should be used for proper 
purposes.  My hon. friend says, dele
gated legislation is wrong.  I agi*ee, 
so far as vested interests are concern
ed, my hon. friend Shri Bansal is not 
a vested interest.  He belongs to the 
class of salaried  persons.  He  must 
understand that delegated legislation 
is very essential, the  administrative 
task of the Government being what 
it is today.  There will have  to  be 
increased delegated  legislation  and 
increased supervision.  If  there  is 
abuse, you can say, you should not 
do this,  you  should  do  this.  We 
should watch and see if it is correct
ly used.  If delegated legislation  is 
misused Parliament must call on the 
Government to explain.  There is no 
use saying that tnere should not be 
delegated legislation.  No administra
tion can go on.  That is my answer 
to the points made on this side of 

the House.

I am sure my  hon.  friend  Shri 
Tulsidas will be very angry if I do 
not refer to some of the  points that 
he has made.  I am afraid he has not 
given me very much of meat.  He 
has said something about the customs 
duties, and excise  duties.  He  asks, 
why do you impose an excise duty on 
sewmg machines.  Because,  sewing 
machines can be made in the country. 
Foreign sewing machines  are  more 
costly and more machines  will  be 
made in the coimtry.  A large num
ber is being made in  the  country. 
Why do you impose duty on glucose? 
Because the type of glucose on which 
duty is put is non-medicinal.  There 
is also  indigenous  production.  In 
every case where we have put duty, 
we have really seen to the interests 
of the consimier and whether there 
is an industry which can fill the gap.

I think Shri N. C. Chatterjee does 
not want my reply.  If I may  say 
something in his  absence,  he  was 
merely talking to brief and  having 
done it, he is no longer interested in 

the brief.

Shrimati Renu Chakravartty  gave 
me very valuable support.  In fact, 
right through the speech, I found as 
if we belonged to the same party.  I 
was very happy about it because she 
gave it very generously.  I  am  not 
referring in a light way to the valu
able massive support that she gave 
me.  I think in one or two  thhigs, 
she is not quite correct.  She spoke 
about relinquishment.  I think that is 
somebody  else.  She  referred  to
managing agency companies escaping. 
They won’t.  In fact, the person who 
spoke about relinquishment more or 
less gave the answer—Pandit Thakur 
Das Bhargava spoke about relinquish
ment—̂because  that  is  how  it 
happens.  A  managing  agency 
will relinquish  instead of selling it, 
and then there will be some valuable 
asset which has been given away.  So, 
that will not really entitle a person 
to exemption.  Then, with regard to 
foreign concerns  transferring  their 
interests in India, capital gains will 
be taxed, thfere is no escape.  If the 
law is defective, I will certainly have 
the matter examined and before ac
tually the matter can go to court we 
can set it right.

So far as speeches today are con
cerned, I would like to deal with them 
very briefly.  Dr. Krishnaswami took 
the other side.  He said I presented 
an ominous picture.  He  sympathis
ed with me, and I am very grateful 
to him for the sympathy.  I am per
fectly sure what he said is right, that 
the Finance Minister is treated  un
kindly, that he might put up with it 
once or twice or thrice, and then he 
might break his heart and give up the 
job.  Maybe another man  will  be 
found more competent than  myself, 
but still  a  change  always  means 
something which will affect the pro
gress in between.  Therefore, I cer
tainly say amen  to whatever he has 
said that people should not be unkind 
to me.

Dr. Krishnaswami: I did not say you
would give up your job.  I said you 
would find circumstances treating you
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position of the Russians are all being 
trained.  Everything  is  going  ac
cording to schedule,  as far  as  our 
technical advi*ce would permit Us to 
do, that is to say if they give us the 
blueprint then we start.  If they do 
not give us, we cannot start the wor.
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unindly and that the people would 
have fresh imposts and exactions  of 
an unpleasant nature to expect.

Shri T. T. Krishnamachari I am
afraid my hon. friend is yoimger and 
therefore his imagination  is  more 
lively than mine.

ne point I must  mention  about 
what  my  friend  Shri  Mohanlal 
Sasena said.  He is an old  friend. 
In fact, we have wored together, sat 
side by side, but he has always got 
one passion, that portfolios must be 
divided.  He said in the old days that 
I must give up cottage industries.  I 
gave it up.  He now says I must give 
up iron and steel.  Possibly I might 
give it up, but I hope there will be 
somebody better than myself  taing 
it over.  I am deeply interested in it. 
I do not thin anybody else will be 
uite as interested in it.  Not  only 
am I thining of these  three  steel 
plants but of  others.  Even  today 
while listening to the speeches here, 
I ased the Ministry to set  up  a 
planning cell because to plan for the 
future it is necessary.  So, I am deep
ly interested in it.  Even  if  some
body else taes it up, there  is  one 
thing  in  being  Finance  Minister. 
Some one said as Finance Minister 1 
must be interested in transport.  I 
am interested-  My hon. friend Shri 
A. M. Thomas said I must be interest
ed in railways.  I am vitally interest
ed in it.  In fact, I eep  in  touch 
practically with the weely progress 
that is made in expenditure, and  I 
do feel that we ought  to  find  the 
money necessary  for  strengthening 
the railways.  Therefore, even if I 
give it up, I shall still be interested.

ne thing I would lie to tell the 
hon. Member, that the stories that he 
gets about Bhilai are lie the stories 
we get about  the  stoc  exchange. 
There is some group, I do not now 
where, whether it is from  Madhya 
Pradesh  or  somewhere  else,  that 
wants to say that nothing  is  being 
done.  Everything  is  being  done. 
The goods are being properly stored 
in proper covered places.  The peo
ple who are necessary for taing the

Shri Mohanlal Sasena My point
is this.  What was the time schedule 
for  laying  down  the  foimdations 
Was it not before the rsiins  It has 
not been done.

Shri T. T. Krishnamachari es, it 
was before the rains.  The  Russian 
time schedule is  somewhere  about 
uly, but they did not send even the 
blueprints.

Shri Moiianlal Sasena I  do not
blame you, but we are lagging  be
hind time schedule.

Shri T. T. Krishnamachari There 
is no uestion of lagging behind be
cause after all these blueprints have 
to be sent by our  consultants.  We 
only got certain basic details, we did 
not get the blueprints, and we built 
lip a tender form with it eind we have 
given a contract.  I can give my hon. 
friend Shri Mohanlal  Sasena  this 
assurance that if you put up with me 
for the next two years, if  I  come 
bac —that is a very big if’—as Iron 
and Steel Minister, I shall give these 
plants on the delivery dates.  There 
will be no difficulty about it.  It does 
not matter who says what is being 
done  zind  what  is  not  being 
done, it can be given on the dates 
that we have fixed. Maybe a fortnight 
this way or that, but it can be done.

Shri  Feroze  andhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.— 
East) That is a good bargain.

Shri T. T. Krishnamachari It is a
bargain, but I want my friend to thin 
of the T. T. K. that he used to now 
in 1948, 1949 and 1950, and not as a 
person who has gone away from him 
and sits in the Treasury Benches and 
hardly has the time to see him or to 
spea to him.  I do not say he is a 
party to this propaganda, but he has
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heard about it.  There are rags who 
write and say I have made Bhil̂ a 
Madrasi colony, that somebody from 
Travancore-Cochin,  another  fro-m 
Palghat happens to be a close relative 
of mine even though I live 350 miles 
away.  A man who speaks Kanarese, 
Malayalam, Telugu and even Marathi 
will be a Madrasi so long as Bhilai 
is  concerned.  I  have  no  interest 
in  Madrasi  or  anybody,  but  I 
must  have  a  man  to  do  it. 
It does not matter where he comes 
from.  He  may  come  from  the 
Punjab, Bengal, Madras, but the job 
has to be done.  Whether I do it or 
somebody else does it, the thing will 
be done and has to be done.  And on 
that depends the future  stability of 
the country.  As I mentioned some
where, the stability of the  country 
will have to be judged more on its 
production base, and if we have three 
steel plants which will lead to bigger 
stael plants later, that itself is  the 
biggest backing that you can have for 
the stability of the rupee.  *

I do not want to take up the time 
of the House any more.  Some hon. 
Members, particularly Shri Tulsidas 
has framed such a lot of amendments 
that it is likely that I will have 
explain every one of  the  amend
ments with regard to the nature of 
the Bril.  Only I would like to  say 
once again that so far as taxation is 
concerned, as I have said we have 
made a beginning.  The capital gains 
tax may be defective, we will remedy 
it.  Gifts may have been left out.  If 
it means a big  loophole, it  will be 
plugged.  But we have to take a step 
forward, and that is what  we  have 
done today.  It has been shown and 
we realise that the  plans are such 
that we have to plug a  number of 
holes.  Resources have to be raised 
and we have to do  it.  There is no ̂ 
question of saying 28th February is 
sacred every year, or 29th February 
if it is a leap year, and you should 
not talk about  finance  or  budget 
during any other portion of the year. 
If that is so, there could be no Plan, 
The Plan does not mean sitting in the

Planning Commission and  bringing 
out a big book-  It means working 16, 
18 hours a day and finding out our 
loopholes.  My  hon.  friend  Shri
A. M. Thomas mentioned  that  the 
biggest defect in the Plan volimie is 
the chapter on foreign exchange and 
finance, but don’t we know it?  That 
is because the Plan was thought of in 
terms of what you might call physical 
planning, and you fixed your target, 
then tried to prime  it  from  your 
foreign exchange and finance  basis, 
still you are left a little behind be
cause you must add somethiag  for 
human endeavour.  If I merely say: 
“This is my  foreign  exchange  and 
finance, I shall have a Plan on it”, I 
can have a Plan for Rs. 3,600 crores, 
but because we have left something 
for  human  endeavour,  human  in
genuity, for the collective will of the 
people of the country  that  finance 
and foreign exchange is, as Shri A. M. 
Thomas said, what it is.  Therefore, 
if I am here, I will offer no apologies 
to this House to come back again and 
again every session if I could  only 
devise some taxation measure, some 
measure to plug the hole, some mea
sure to raise more resources,  some
thing which will ultimately help the 
small man.  If that is  my  justifica
tion, I will  seek  that  justification, 
come to the House with perhaps new 
measures, not only on the 28th Feb
ruary or 29th February,  but  once, 
twice, thrice, four times or five times • 
a year if it is necessary.  I offer no 
apologies for coming to the House in 
season and out of season  for  more 
revenues, for more power in order to 
see that this Plan is a success.

Shri Matthen: May I know  if the 
hon. Finance Minister will look into 
the recent fall in the cashewnut indus
try which has dollar earning capacity, 
and whether he can rectify it?

Shri T. T. Krishnamachari: If I may 
say so, I realise that the Government 
of India has  innumerable  children, 
but if anybody does point out the fact 
that one child has not got any milk, 
we v/ill certainly look after it and see 
if we can give it some help.
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FINANCE (No. 2) BILL

Mr. Deputy-Spcakcr; Now  I  will 
first put the motion regarding  the 
Finance (No. 2) Bill, dispose  of  its 
clauses and then take up the Finance 
(No. 3) Bill.

The question is:

“That the Bill to  increase  or 
modify the rates of duty on cer
tain goods imported  into  India 
and to impose duties of excise on 
certain goods produced or manu
factured in India and to increase 
the stamp duty on bills  of  ex
change, be taken into considera
tion.”

The motion was adopted.

Mr. Depnty-Speaker: The question
is:

“That clauses 2 to 4 stand part 
of the Bill.”

The motion was adopted.

Clauses 2 to 4 were added to the 
Bill.

First S<«iedale

Shri Tulsidas: I beg to move:

Page 3, line 3, for ‘20’ substi
tute ‘15’.

Page 3, line 8, for ‘Rs. 3 per lb’ 
substitute *Rs. 2 per lb.’.

Page 4, omit lines 24 to 32.

I am moving  these  amendments 
merely as token amendments.

16-51 hrs.

[Mr. Speaker in the Chair]

I fully understand that the produc
tion in the country is ample, and that 
duties should be imposed on commo
dities or articles which are imported. 
But I would submit that the proper 
way to restrict imports is by import 
quotas.  Otherwise, there will only be 
inflation again.  I agree that import 
restriction is clearly indicated in the 
prevailing balance of payments diflfl- 
culties.  I fully appreciate it.  But as

regards the procedure to be adopted 
for restricting imports, I  th  ̂ the 
proper way is to have restriction of 
import Ucences by import quotas, and 
not to have a mere increase  in  the 
duties, for, in my opinion, an increase 
in duties will accentuate the inflation, 
if the production is not equal to the 
demand in the country.  That is the 
point that I would like my hon. friend 
to bear in mind.  That is the reason 
why I have tabled these amendments.

Shri T. T. Krishnamachari: My hon. 
friend wants me to reduce the import 
duty on dyes from 20 to 15 per cent. 
Another hon. friend—I believe, Shri 
Jhunjhunwala—mentioned  that  the 
duty on dyes should be more than 20 
per cent., but we cannot raise it be
cause it is a boimd item under  the 
GATT.  I believe that is what he has 

mentioned.  I do not agree that in
crease in the import duty on dyes is 
going to lead to inflation.  Assuming 
that a pound of dye costs Rs. 10—and 
that must be particularly a high-class 
dye such as the State Green, how is 
it going to increase the price of clô ? 
It is going to increase it by a fraction 
of 'a pie, which is the essential thing 
on which it will work.
The other  remedy  suggested  by 
him, namely that we should restrict 
imports by restricting licensing is a 
thing which I would like to avoid, but 
I do not think I shall be able to avoid 
it; it is for my colleague the Minis
ter of Commerce and Consimier In
dustries to look into; but, it is better 
to avoid this as much as possible and 
allow the price  factor  to  operate 
rather than to restrict it quantitative
ly.  Anyway, we may  have  to  do 
both. But this is one of the remedies 
open to us.  As my hon. friend here 
mentioned, if we could raise it Wond 
20 per cent.  I would have raised it. 
So, there is no point in  my horu 
friend asking me to reduce  it by 5 
per cent.  I wish my hon, friend could 
tell me the economics of the  reduc
tion of the duty by 5 per cent, on a 
stuff which may be selling at Rs. 8 
or Rs. 9, which is considerably higher 
than any duty I have imposed, es
pecially when the prices go up and 
go down according to the nature of
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the market demand; if that is going 
to lead  to inflation, I shall take care 
of that.  .

Mr. Speaker: Need I put the  hon. 
Member’s amendments to vote?

Sbri Tulsidas: I am  not  pressing 
them. •

Mr. Speaker: Since no amendment 
iis pressed, I shall put the First Sche
dule to vote.  It includes both Parts 

I and II-

The question is:

“That the First Schedule stand 
part of the Bill.”

The motion was adopted.

The * First Schedule was added to 

the Bill

Second Schedule*

Shri Tulsidas: I beg to move:

(1) Page 7—

(i) lines 19 and 20, for Two 
rupees  eight  annas’ substitute 

Two rupees’;

(ii) line 21, jor ‘Five rupees’ 
substitute ‘Three  rupees  eight 
annas’; and

(iii) line 23, /or ‘Five rupees’
substitute ‘Three  rupees  eight 
annas’. ti

<2) Page 7—

(i) lines 28 and 29, for ‘Three 
rupees twelve  annas’ substitute 

‘Three rupees’;

(ii) lines 30 and 31, for ‘Seven 
rupees  eight  annas’ substitute 

Tive rupees’; and

(iii) lines 32 and 33, for ‘Seven 
rupees  eight  annas’ substitute 

‘Five rupees’.

(3) Page 7—

(i) line  37, for ‘Five rupees*
substitute ‘Three rupees  eight
annas’:

(ii) line 39, for ‘Ten rupees’
substitute ‘Seven rupees  eight
annas’; and

(iii) line 41, for ‘Ten rupees’
substitute ‘Seven rupees  eight
annas’:

(4) Page 7 —

(i) line  45, for ‘Ten  rupees*
substitute ‘Seven rupees  eight
annas’;

(ii)  line  47, for Twaity 
rupees’ substitute 'Fifteen rupees’: 
and

(iii)  line  49,  for  *Twenty 
rupees’ substitute ‘Fifteen rupees’.

Mr. Speaker:  These amendments
are now before the House.

Shri Tulsidas: As I have already 
pointed out on last Friday,  the  in
crease in stamp duty on bills will im
pose a strain on bank finances,  and 
make commercial credit dearer.  The 
Reserve  Bank’s  Bill  Rediscount 
Scheme was introduced only a few 
years ago, and before the bill market 
has been developed on a wide scale, 
the stamp duty has been  increased 
substantially.  As I have pointed out 
already, this duty will have the effect 
of raising the cost of borrowing  by 
one per cent, over the usual rates in 
the case of those usance bills which 
will have to bear a duty of Rs. 2-8-0 
per Rs. 1,000.  This duty will not have 
the effect of easing the present mone
tary stringency, but will actually ac
centuate  it.  The  rate  should  be 
lowered in the interests of develop
ing the bill market which is still in 
its infancy.

The Finance Minister said the other 
day that these rates were only ceil
ings and that he wished  to fix only

♦In the First Schedule, Part II, in column (2) against item  No. 72(11), 
the words “of one”  were  inserted after the  words  “one quarter*'  as 
patent error under the direction of the Speaker.
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half these rates, to begin with.  He 
has not informed us exactly how much 
more money will be raised through 
this increase in the duty.  The fact 
that the revenue will go to the States 
does not in any way alter the situa
tion.  When I estimated that the duty 
will yield about Hs, 50 to Rs. 60 lakhs, 
he ŝ d that the information was in
correct.  The House has, thê ore, a 
right to know his estimates ot  the 
yield from this duty, before it  can 
give its decision.

With regard to the indirect way of 
taxation by delegated legislation, my 
hon. friend says that that is the way 
by which he is going to bring in legis
lation for taxation.  In that case, we 
may as well have an omnibus type of 
legislation  and  let  the  Finance 
Minister manage the  whole  thing 
with regard to duties and everything 
else.  In that case, why  should  he 
bring in so many Finance Bills?  He 
says that he wants to bring in about 
three or four Finance  Bills  every 
year.  Where is the need for so many 
Bills?  He can just bring one omni
bus Finance Bill giving an (mmibus 
power in the hands of  the  Finance 
Minister; and Government can fimc- 
tion within that overall and omnibus 
power that they would  take  from 
Parliament.  I quite  appreciate  the 
point of view which my hon. friend 
has put forward, namely that if he is 
given a Uttle more power, he can re
duce or increase the taxes.

But, you, Sir, have been a Member 
of the  Committee  on  Subordinate 
Legislation and I also happen to be a 
Member on that Committee, for the 
last four years, and you know very 
well how we have been  locating  at 
this question of taxation by delegated 
legislation.  In that  conWttee,  we 
have been looking into the  question 
whether the powers exercised by the 
executive come within  the  powers 
given  to  Government.  Here  of 
course, the whole thing will be with
in the powers given to them.  But I 
do not think that is the way in which 
taxation proposals should be brqught 
forward, that is, by having an omni-

515 L.S.D.

bus power to increase or reduce the 
duty subject to a ceiling rate.

I am sorry to say that in the par
liamentary democracy that we have, 
my hon. friend is treating this House, 
if I may say so, in  a most  insolent 
and high-handed manner.  That  is 
what I feel.

Shri T. T. iKris Achari: My hon.
friend, if I may be pardoned to say 
so, is fully conversant with the money 
market, and he himself is,  I thinl̂ 
associated with a big bank.

As I said, this  is  only  a  fiscal 
measure with a main monetary in
tent.  Just before you, Mr. Speaker, 
returned to the Chair, I was tellmg 
the Members of the House that I may 
try to bring it down to one anna in
stead of one rupee; or, instead of one 
per cent, it may have to be  l/16th 
per cent., or it might probably go up 
or come lower  down.  The  point 
really is that this question of interest 
rates is a ĵery tricky thing.  My hon. 
friend asked what the revenue was 
going to be.  I say that revenue  is 
not my main considwation, and what 
reveniî I may get will be  in  the 
nature of bills that are offered, which 
will be ultimately discounted by the 
Reserve Bank.  Now, why is the bill 
market  operating?  My  hon.  friend 
knows  it.  Normally,  what  does 
he do?  Except in the case of what is 
called MvXtani bills or hundis which 
are discounted in a bank,  normally 
these banks give cash  credit  and 
overdraft, and that overdraft is cover
ed by a promissory note.  But when
ever  they  feel  that  they  have 
to discount the bill, they ask the 
parties to make a bill.  They take it 
to the Reserve Bank.  The  Reserve 
Bank discounts it at the bank rate of 
interest which is 3̂ per cent,  today, 
whidi was 3-1/4 per cent, a few days 
back.

17 hrs.

Now, we find that the rate of money 
supply has got to be considerably In
creased.  It may be Rs. 100 crom
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Rs. 120 crores.  We do not know what 
the nature of it will be.  The crops 
are  very  good.  The  amount  of 
money that we will have to generate 
this way by issuing bills will be great
er.  Then  the  income •  will  be 
greater.  Bombay, Calcutta and  per
haps a bit of UP and Madras will
get it.  If the demand is great,  the
duty will riot be a bar.  I cannot re
duce it because we  want  the  bill 
market to develop.  This is  a  case 
which is not really a taxation measure 
per se.

But the alternative, if you raise the 
Bill rate, is that there are a number 
of other factors affected.  My bor
rowing  rate  is  affected.  General 
interest rates in  the  country  are 
affected.  So we want to localise the 
trouble.  If my adviser® advise  me
that this will not help, if they  say
that this is a hinderance, I will lower 
the duty.  But what is the object of 
my hon. friend in telling me that I 
should reduce the duty bŷ half or 
quarter?  He says, just loŵ  it  by 
25 per cent.  I think my hon, friend 
has not taken cognisance of the fact 
that the ceiling is not a ceiling, un
less it be that circumstances are such 
that we have  to  expand  the  bill 
market  by  another  Rs. 200 crores. 
There must be some check  in  our 
normal business.

The other factor is this.  If I raise 
the bank rate, what happens?  It now 
stands  at  3̂ per cent.  My  hon. 
friend, who is Chairman ot a Bank, 
says now; 2 per cent, above the bank 
rate but not less  than  6 per cent. 
Next day he will say, 2 per cent above 
the bank rate but not  less  than 7 
per cent.  The thing is that if I raise 
it by half a rupee or half per cent., 
he will get the full benefit.  I do not 
want him to do it.  I want to have a 
little check on people coming in when 
I am expanding.  I do not want them 
to take the entire amount, merely be
cause the Reserve Bank for  banking 
or extra-banking considerations  has 
got to stick to a  course.  It  might 
change tomorrow.  I do not want the 
benefit to go to somebody else.

Secondly, I want it to act as a limit
ing factor when there is a very big 
expansion, more than what is neces
sary.  This is a matter of technique. 
It is not really a taxation  measure; 
that is secondary.  I must be free to 
apply it.  It is not a delegated legis
lation in the sense of a tax legisla
tion and I will lower it or  raise it. 
This is a matter of financial tecluii- 
que, which my hon. friend knows.

Therefore, I sê no point in my re
ducing it by 25 per cent.  Either we 
keep it or we do not have it  if my 
hon. friend says that  the  Bank  of 
Baroda will not make half per cent, 
more than it does, I can understand 
it.  But I cannot imderstand his try
ing to see that a little bit is reduced, 
when the whole thing is going.

Mr. Speaker: The question is:

Page 7—

(i)  lines 19 and 20—

for ‘Two rupees eight annaa” 
substitute ‘Two rupees”;

(ip line 21— 

for ‘Tive rupees”

substitute  ‘Three rupees eight
annas”; and

(iii) line 28 — 

for “Five rupees” substitute

“Three rupees eight annas”.

The motion was negativê

Mr. Speaker: The queation is:

Page 7—

(i) lines 28 and 29—

for “Three rupees twelve annas** 
substitute ‘Three rupees”;

(ii) lines 30 and 31—

for “Seven rupees eight annas*’ 
substitute ‘Tive rupees”; and

(iii) lines 82 and 33—

for “Seven rupees eight annas” 
substitute “Five rupees”.

The motion was negatived.
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Mr. Speaker: The question is:

Page 7—

(i) line S7—

/or ‘Tive rupees” aiibstitute 

“Three rupees eight annas";

(ii) line 39—

for “Ten rupees” substitute 

“Seven rupees eight annas”,  and

(iii) line 41—

for “Ten rupees” substitute 

“Seven rupees eight annas'*.

The motion was negatived

Mr. Speaker: The question i«:

Page 7—

(i) line 45—

for “Ten rupees” substitute 

“Seven rupees eight annas”;

(ii) line 47—

for “Twenty rupees” fiubstitnic 

‘Tifteen rupees”; and

(iii) line 49— ^

for “Twenty rupees” substitute 

“Fifteen rupees”.

The motion was negatived

Blr. Speaker: The question is:

‘•That  the  •Second  Schedule 
stands part of the Bill”. .

The motion was adopted.

The Second Schedule was added to 
the Bill.

Clause 1, the Enacting Formula-and 
the Title were added to the Bill.

Shri T. T. Krlshnamacluri:
to move:

“That the Bill be passed”. 

Mr. Speaker: The question is:

“That the Bill be passed”. 

The motion was adopted.

I  beg

FINANCE (NO. 3) BILL

Mr. Speaker: Now I shall take  up 
Finance (No. 3) Bill.  There  is  m 
amendment for reference of the  Bill 
to a Select Committee. Shall I put It 
to vote?

Shri Tnlsidas (Mehsana West): The 
Finance  Minister is  not  going  to 
accept it. Anyway it may be  put  to 
vote.

Mr. Speaker: The question is:

“That the Bill be referred  to  a 
Select  Committee  consisting  of 
Pandit Thakur Das Bhargava, Shri 
Tek Chand, Shri G. L. Bansal, Shri 
R. R. Morarka, Shri T. S. Avinashi- 
lingam Chettiar, Shri C. D. Pande, 
Shrimati Tarkeshwari  Sinha,  Dr. 
Ram Subhag Singh. Shri  Fulsinhji
B. Dabhi, Shri Jhulan Sinha,  Shri
H. C.  Heda,  Shri  Bhagwat  Jhe 
‘Azad’, Shri  Shree  Narayan  Das, 
Shri A. M. Thomas, Shri C. C. Shah, 
Shri K. S. Raghavachari,  Shri  B. 
Ramachandra Reddi,  Shri  N.  C. 
Chatterjee,  Shri  Frank  Anthony, 
Shri T. T. Krishnamachari, and the 
Mover with instructions to  report 
by the 17th December, 1956”.

The motion was negatived.

Mr. Speaker: The question is:

“That the Bill further to  amend 
the Indian Income-tax  Act,  1922, 
for the purpose of imposing a  tax 
on capital gains  and  for  certain 
other purposes and to prescribe the 
rate of super-tax on companies for 
the financial year 1957-58 be taken 
into consideration”.

The motion was adopted.

•In the Second Schedule, item (b) (i) “Rs. 500”  was  substituted for 
“five hunderd” as patent error under the direction of the Speaker.
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Mr.  Speaker:  1  shall  first  put
clause 2 to the vote of the House.

Tke question is:

‘That clause 2 stand part of the 
Bill”.

The moticm was adopted.

ClatLse 2 was added to the Bill. 

Clause {Amendment of section 10) 

Shri Tulsidas: I beg to move:

Page 1, line 12— 

for “company” substitute:—

“manufacturing company  except 
a company  in  an  industry  lor 
which  special  enactments  exist 
prescribing the investments of de
preciation and other reserves in a 
specified manner”,

Page 1. line 21—

after “and reserves of the company” 
insert—“reduced by any loans raised 
by the comi>any”.

The Crovemment proposal in  res
pect of compulsory deposit of a por
tion of the depreciation and other re
serves of every company in excess of 
its fixed assets is a unique proposal, 
without precedent in this coimtry or 
abroad. The  Finance  Minister  has 
advanced two reasons  for  bringing 
this proposal. Firstly, he says he will, 
by this measure make active use  of, 
what he calls, idle resources  of  the 
companies. Secondly, he wants to pre
vent companies from using their re
serves for the purpose of speculating 
in, or cornering  of,  the  shares  of 
other companies. The "idle resources’ 
argxmient is utterly untenable. It is 
well known that  the  reserves  of 
companies not invested  in the legi
timate business of the compaany are 
kept in the form of bank  deposits 
and government securities. The bank 
deposits are  used  by  banks  for 
advancing loans to finance trade and 
industry and for other useful  acti
vities. As regards investment in gov
ernment securities, the funds would 
be automatically  used by State for

its programmes. Thus, the  reserves 
held by companies, not directly in
vested in the business but  kept  in 
the form of bank deposits or  loans, 
are utilised for the purpose of  ex
tending credit through banks or for 
lending to Government,  and  thus 
cannot be regarded as  inactive  by 
any stretch of the imagination. Cor
porate reserves are not held in  the 
form of currency or bullion. 

i
As regards the second  argument, 
namely, preventing misuse  through 
speculation and  cornering  activity, 
very few companies, in my opinion, 
may have indulged in  this.  It  is 
absurd to lay down a measure affect
ing all the 30,000 companies, public 
and private, for the sake of a  few 
offenders. It must be  realised  that 
corporate reserves made up of  de
preciation and other allowances and 
retained profits, are  the  principal 
source of finance for trade and  in
dustry, and to deprive the companies 
of any part of these would  amount 
to stopping the flow of  their  life
blood.

As you know, there are a number 
of companies—about 30,000. I do not 
know what the number  of  share
holders is. According to  one  esti
mate, it is 2 million or more. About 
the exact  number,  the  Company 
Law Department would be able  to 
say. But I should like to know  the 
exact number of companies detected 
to  be  indulging  in  cornering and 
other forms  of objectionable  inter
locking. As you know, the company 
law has, to a  considerable  extent, 
put a  restriction  on  interlocking 
and I do not think  there  are many 
cases Of interlocking after the com
pany law came into operation.  So I 
see no reason why this has been put 
in.  To my knowledge, cases of inter
locking are very very rare.  There
fore, there is no substance in the argu
ment that this provision would pre
vent objectionable investment.

In so far as  banking,  insurance, 
shipping and other non-manulictur- 
ing companies are concerned,  their
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fixed assets are of a negligible mag
nitude, and the benefits of  normal 
depreciation allowance, extra depre
ciation and development rebate they 
receive are equally negligible.  You 
know that in banking and insurance 
companies, there are practically  no 
fixed assets. I do not know whether 
the definition of fixed assets will also 
include the  steamers  of  shipping 
companies. But the question is  that 
most of these companies will  have 
all these reserves,  whatever  they 
have, utilised for their  own  pur
poses. All the  reserves  they  will 
have will be made by profits.  But 
these will be utilised not for having 
fixed assets but for financing work
ing exi>enditure. Therefore, in either 
case, we stand to benefit very little 
by the fiscal concessions, by way of 
depreciation and  development  re
bate. Almost all the reserves will be 
taken into account for the  purpose 
of ascertaining the amount of deposit 
to be  kept  with  Government.  I 
would like to Finance  Minister  to 
bear this in mind.

The other day he said that  Gov
ernment are giving a certain benefit 
with  regard  to  depreciation  and 
other allowances. But such  compa
nies which have no fixed assets have 
practically no benefit whatever  re
serves they have. The major portion 
of the reserves of the manufacturing 
companies will consist  of  reserve 
made of depreciation allowances and 
development rebate. Almost all  the 
reserves of the  non-manufacturing 
companies will be  made  of  retail 
profits. It is with a view to minimise 
the hardship on such companies that 
I am moving this amendment to ex
clude the  non-manufacturing  com
panies from the purview of this pro
vision.  Non  manufacturing  com
panies with  fixed  assets  may  be 
asked to put certain amount of  the 
reserves as deposits.

Even with regard to the industrial 
concerns, 1 would like the  Finance 
Minister to take into  consideration 
electric power companies.  Recently, 
we passed an amending Bill, amend

ing the Electricity Supply  Act.  In 
the previous Act, in section 57  and 
paragraph VI (2) of the Sixth ĥe- 
dule, it is provided that  deprecia
tion shall be  made  in  a  certain 
manner specified in the Act.  It  is 
just possible that the manner speci
fied in the Incometax Act might be 
different from  the  manner  specifi
ed  the  Electricity  Act.  To  re
move the chances of such a contin
gency, my amendment seeks to ex
clude electricity  power  companies 
from the purview of this provision. 
If the provision in the Bill is accept
ed, it will deprive trade and indus
try as well as banks of a large pro
portion of their funds, and  have a 

crippling effect on the  non-govem- 
ment companies. The banks will lose 
their deposits  when  suddenly  all 
companies withdraw them to comply 
with the compulsory deposit require
ments. Moreover,  many  companies 
may not have the cash resources and 
they will again go to the banks for 
necessary cash. This will steain the 
resources of the banks as well as the 
non-State sector resulting in, in my 
opinion, to a certain extent,  crisis. 
The hon. Minister himself has already 
said that  there  is  monetary strin
gency in the banking sector.  If this 
measure is passed and if  all thesA 
companies were  to deposit about 25 
per cent.—̂I do not know what  the 
hon. Minister’s ideas are at present 
—then to that extent the banks will 
be called upon to pay all these com
panies for neces?sary  deposits  With 
the Reserve Bank.

I am not referring to the problem 
of the banks too who will be called 
upon to furnish deposits in  respect 
of their own  reserves.  They  have 
their own reserves and they may be 
called upon to deposit then* reserves. 
I am sure this House would like to 
know  from  the  Government  the 
magnitude of deposits, that  is,  the 
total amount of deposits that all the 
companies shall have to lodge com
pulsorily with the  Government  in 
compliance with  this  provision.  I 
know that a certain figure has been 
mentioned in the papers  today.  In
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the Times of India that it will be to 
the extent of Rs. 80 crores only with 
reference  to  a  few  companies. 
Imagine  the  big  debacle that  will 
come when the banking system will 
be suddenly called upon to  finance 
this mammoth operation.  It is not 
possible for the banks in the present 
monetary stringency to  find  about 
Rs. 80 crores. The banks will have to 
contract credit and reduce advances.

The Finance Minister in his speech 
said that he expects a capital strike 
coming. He exi>ects that every busi
nessman may not find it possible  to 
come to the help of Government. It 
is all very well to say that here  in 
debate; he can say that he  expects 
this sort of thing.  He knows  fully 
wen that if at aU anybody has played 
his part in the development of  the 
economy of this country, it is  the 
non-State sector which has  played 
the most important part. It has  in
creased production much more in the 
First Plan and in the Second Plan it 
is going to play a much more impor
tant part than the State  sector  is 
playing. It is the private sector alone 
that  really  increased  production. 
When he says that there is going to 
be a capital strike, I do not know on 
what basis he says that. Because he 
is controlling them in a most power
ful way, these capitalists cannot go 
on strike. He should not,  therefore, 
use that word. If he merely  wants 
to catch the public  as  a  sort  of 
slogan, then it is a different thing.

The Finance Minister says that the 
resources  have  to  be  found,  no 
matijer what happens. The  reserves 
have also to be found.

The Minister of Finance and  Iron 
and Steel  (Shri T. T.  Krishnama- 
charl): Why not stick to the brief; 
why go outside?

Shri Tolsidas: I am not asking for 

a brî.

I say the approach of the Finance 
Minister  is  not  helpful.  When he 
wants everybody to come  together,

he is accusing someone who is doing 
the work for him, instead of taking 
them together, in which case he will 
get much better  co-operation.  He 
should see that they function in the 
proper way. I am not  taking  any 
brief just as he is not taking  any 
brief for anybody. He speaks  from 
the point of view of the country and 
I have as much right to look  at  it 
from the same point of view, if not 
much better.

He himself told us here  that  he 
wants to remove this financial strin
gency, but on the other  hand,  he 
brings in measures which  will  in
crease that. What is going to happen 
as a result of this? The only  effect 
of this will be that all these  30,000 
companies will have to salaam  the 
Under Secretary. We  know  very 
well, and the Finance Minister knows 
it exceptionally well, what  harass
ment this  bureaucratic  regimenta
tion  would  mean.  That  creates 
trouble in the minds of the people. 
It is just asking  these  people  to 
salaam  the  Under  Secretary  and 
say, ‘we want tiiis for our work  of 
expansion’  and  then  the  Under 
Secretary will say, *O.K’.

Shri  T.  T.  Krlshnamachari:  My
hon. friend knows it much  better. 
He simply praises people if he wants 
work done.

Shri Tolsidas:  I am not referring
to that. He knows perfectly well. He 
himself was of the same view when 
he was not the  Finance  Minister. 
But, anyway, that is not the point.

My point is this. If we want  the 
people’s  sector  or  the  non-State 
sector to function, we must  create 
conditions. Even the Prime Minister 
has said that. How is the condition 
going to be created? It is not merely 
i>y bringing in a certain amount  of 
legislation which will keep power in 
his hands. If he is happy with  that 
power merely and not with the  re
sult, then, it Is for him to take that 
position.
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Today, when we are on the eve of 
general elections, the Finance Minis
ter and everybody thinks in  terms 
of the common man. I  am  afraid 
that the common man is always the 
person to whom  everybody  refers. 
But when it comes to the  question 
of taking consideration, the common 
man is always forgotten. The  only 
way of given benefit to the common 
man is to have social welfare and it 
is the only way in which he will get 
benefit and that can be done only by 
production.

Take the question of this particu
lar reserve and other things.  It  is 
more a question of bureaucratic re
gimentation. Without  building  the 
qualities of  self-reliance and  self
respect, you cannot build the  back
bone of society. Why should Govern
ment think that only Ministers are 
trustworthy and only Secretaries are 
reliable?  When  Oovemment  take 
such a view, do they have such a low 
opinion of the people and their organi
sations ? Do Government believe that 
these people are completely devoid  of 
all decency and self-respect and are in
capable of being trusted and relied up
on ?  The Government have, for  long, 
been thinking in these terms and going 
on such preposterous assumptions.  In 
my opinion, the fear of such a situation 
coming is only Imaginary.  If the very 
fimds are utilised and continue to be 
utilised for  the  development of the 
economy of the country, it does not re
quire that they  must  go  under the 
bureaucratic regimentation. There will 
then be no initiative left. Here there is 
no question of initiative. Everything is 
being completely controlled and it may 
be that everybody in the country must 
go and salaam the bureacracy and get 
whatever they want and put a stop to 
their harassment.

I would request the Minister parti- 
culEirly to  consider and accept my 
amendments  with regard to manufac - 
turing companies. All I am saying is 
that if he wants to bring in  these 
measures, let those companies who get 
the benefit be asked  to deposit the 
money. Those at Itot, who have got

loans from banks, should not be asked 
ta make these deposits.  I hope the 
Finance  Minister  will  accept  my 
amendments.

Sbri T. T. KrishDamachaii: I  am
unable to accept the amendments <4 
my hon. friend.  The fact is that I 
have given the assurance that these 
1̂1 be worked as liberally as possible 
without causing injury to the  inte
rests of the business.

My friend is saying that if there 
is a loan, such a company should not 
be asked to deposit the money.  If It 
is  a bonafide  loan,  certainly  the 
Board of Referees will not ask them 
to deposit the money.  On the other 
hand, if it is a loan merely for the 
purpose of avoiding a deposit, then 
it cannot.  My hon. frlcod mentioned 
about banking companies.  I quite 
recognise that we should  not  ask 
baniung companies to deposit  their 
reserves  because  the  banks  need 
them, and we shall certamly niafce 
provision in the rules., If nothing elfe 
is possible, for banking  companies, 
the percentage to be deposited  may 
be put as nil.

I do not know if shipping compan
ies  or  transport  companies  fall in 
the same calory.  They may  not. 
In fact, there might be a need  for 
controlling the reserves  and  finding 
out what they are, how they distri
bute their reserves and how the com
panies function.  Therefore, I am not 
prepared to walk into the trap which 
my hon. friend has very facilely put 
before me “Accept my  amendments 
B»id I will do what you wynt”.  •

I am saying, therefore,  that  the 
assurance I have given will be follow
ed up when making the rules and na
turally the rules will come up before 
the House, and there we shall indicate 
the percentages, and naturally in the 
case of banking companies, the per
centage will certainly be nlL  I am 
not prepared to say the same of the 
manufacturing  companies’  reserve 
funds, about which my friend  has 
made a strong representation,  that
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all those trading concerns shotdd be 
allowed to do what they like.

The point is that a  percentage of 
ihe reserves will have to be deposited. 
The matter will be watched.  1 do not 
know if all these companies  deposit 
their money in the bank.  Some ef 
them do and some don’t  and  they 
use it for other purposes.  My  hon. 
friend asks me, ‘Why don*t you give 
all the figures?  How much will you 
get in this way?”  The  Board  of 
Referees will have to scrutinise  all 
the demands that they make for re- 
fuiid and then only the residue will 
have to be found.  This  I have  to 
work out.  This is not  a taxation 
measure in which 1 can say that so 
much is the figure.  This is a thing 
in which I am prepared to go slow 
to begio with, in order to give some 
latitude in this way.

I have also given  the  assurance 
that so far as. I am concerned, 1 will 
not ask my hon. friend, should he be 
one of those persons  to  ask  the 
Board of Referees, to go and speak to 
the Under Secretarry, Deputy Secre
tary or Joint Secretary.  If he writes, 
and makes out his case fairly cogently, 
the Board of Referees will give him 
a fairly good reply.  But if the case 
is complicated, then he will have to 
come and explain his case.

The other matter my hon. friend 
raised is that the company  should 
have the right to  represent.  It can 
say that the time is negligible and it 
is something within which it cannot 
give an explanation, or it c«in  say 
that more time  for  deposit  should 
be given. I would like to say  that 
while banking companies will certain
ly not be asked  to  deposit  the de
preciation allowances they secure on 
their assets, I will not be able to say 
the same thing of other  companies 
my hon. friend mentioned.  But  as 
far as we are concerned, we âll see

that this thing is operated in such 
a manner that there is nc trouble to 
one who need not be troubled.

Even with regard to  manufactur
ing concerns in respect of loans, in 
respect of paying interest, etc., all these 
factors will be taken into account. It is 
not a punitive  idea here  excepting 
where the firm  misbehaves. At  the 
same time it is a question of channelis
ing the money into desirable channels. 
It happens that there are many textile 
mills which have reserves but which do 
not spend money for  rehabilitation 
of their machinery because there is 
no compulsion.  Now they will kno’v 
that if they do not do it, the money 
will be safe in the  vaults  of  the 
Reserve Bank.  If they won’t do it, 
we will persuade them to do it

My hon. friend says this is  un
heard of.  Yes, Sir,  everything  is 
unheard of.  Is there wiy country in 
the worid of democracy, where the 
voters number 180 million?  I would 
like my hon.  friend  to  tell  me. 
Everything, so far as we are concern
ed, is something new.  The evasion, I 
suppose, is fairly large, as high as in 
any other coimtry that we can think 
of.  In the circumstances of the case, 
we have to devise certain methods 
by which we can do this.

I wiB repeat my assurance that in 
the case of banking companies, we 
shall not ask them to deposit money 
and we will  provide for it in the 
rules that the percentage to be de
posited will be nil.

Shr̂ Tulsidas; What  abouJ  in
surance companies?

Slui T.  T.  Krishiumachari: The
measure will be operated in such a 
manner that there will be no hard
ship caused anywhere.  If incidental
ly deposits come down, we will have 
to find out other methods and  pro
bably ask them to produce more billw 
and get them r̂ ŝcounted and  «o
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on.  But this is not the way In which
I should allow Individuals to use the 
money in any way they like. 1 am, 
therefore, unable to accept my hon. 
friend’s amendments.  .

Shri A. M. Thomas  (Ernakulam): 
Mr. Speaker, Sir, I just wanted to 
make miention of a point with regard 
to banking companies.  i am glad the 
hon. Minister has clarified the posi
tion.  According to the Banking Com
panies Act itself, a* percentage of the 
demand liability has to be with the 
Reserve Bank or in approved  secu
rities, and that provision itself is con
sidered to be a very onerous provi
sion.  I am glad the  hon.  Minister 
has stated that he does not want the 
banking companies tc muke the neces
sary deposits.

There is one other matter which i 
wish to bring to the Minister’s kind 
notice.  In the explanatory memoran
dum that has been given to us, it is 
specifically stated  that  the  deposit 
will carry interest at the rate pres
cribed by Government.  But accord
ing to the Bill, the rules may pres
cribe refund with interest or without 
interest.

Shri T. T. BWhnamachari: May 1
mention this?  My intention ;s  thqt 
whatever the rate of interest will be— 
the borrowing rate of  Government 
immediately preceding that  period— 
will apply.  If you borrow at  per 
cent., we will pay  per cent; if it 
is 4 per cent., we will pay 4 per cent.

Shri A. M. Thomas:  That is  very 
necessary, because it  is a mater  of 
withholding  money from a business 
concern.

Shri T. T.  Xjishnamachari:  We
shaU not use the money by  paying 
interest less than what is borrowed.

Shri Tulsidas: What  will  happen 
to those who  borrowed at higher 

rates?

Shri T. T.  Krishnamachftri: As  a
matter of fact, if they prove that the 
loan was for a useful purpose for the 
business, naturally the concern will 
not be asked to deposit the money. 
It may be used for the purpose of 
repayment of the loan.  For money 
used for repayment of loan on which 
it bears an interest, it will certainly 
be given.

Shri A. M. Thomas: That  is  dll 
what I have to say on this clause.

Mr. Speaker; The question is:

Page 1, line 12—

for “company” substitute:

“manufacturing  ĉompany  ex
cept a company in  an  industry 
for  which  special  enactments 
exist prescribing the  investment 
of depredation and other reserves 
in a specified manner,*’

The motion was negatived.

Mr. Speaker: The question is-

Page 1, line 21—

after “and reserves of the com
pany” insert  “reduced  by  any 
loans raised by the company”.

The motion was negatived.

Mr. Speaker: The question is:

"That clause 3 stand part  of 
the Bill.” -

The motion was adopted.

Clause 3 u>as added to the Bill.

Clause 4.— (Substitution of new sec
tion for section 12B.)

Amendment made: Page 4—

for lines 8 to 28, substitute:

“(4)  Notwithstanding  asiytihing 
contained in sub-section (1)—

(a)  where a capital gain arises 
from the sale, exchange or trans
fer of one or more capital assets
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being  property  the  income  of 
which is chargeable  under  sec
tion 9, and  the  full  aggregate 
value of the  consideration  for 
which the sale, exchange or trans* 
fer is made does not exceed the 
sum  of  twenty-five  thousand 
rupees, the capital gain shall not 
be charged under this section and 
shall not also be included in the 
total income of the assessee

Prodded that this clause shall 
not apply in any case where the 
aggiegate  of the  fair  maret 
values of all capital assets, being 
property the income of which is 
chargeable under section 9, owned 
by the assessee immediately be
fore the sale, exchange or trans
fer aforesaid is made, exceeds the 
sum of ruppes fifty thousand

(b)  where a capital gain arises 
from the sale,  exchange,  relin
uishment or transfer of a capital 
asset to which the provisions of 
clause (a) are not applicable, be
ing property the income of which 
is chargeable  under  section 9, 
which in the two years immedia
tely preceding the date on which 
the sale, exchange, relinuishment 
or transfer too place, was being 
used by the assessee or a parent 
of his mainly for the purposes of 
his own or the parent’ŝ own re
sidence and the assessee has with
in a period of one year before o 
after that date  purchased a nev 
property for the purposes of hi ; 
own residence,  then  instead  of 
the capital gain being charged to 
tax as income of the previous year 
in which the sale, exchange, re
linuishment  or  transfer  too 
place, it shall, if the assessee so 
elects in writing before the assess
ment is made, be dealt with in 
accordance  with  the  following 
provisions of this clause, that as 
to say,—

(i) ilf the amount of the âpi- 
tal gain is greater than the cost

of the new asset, the difference 
between the amount of the capital 
gain and the cost of the new asset
shall be charged under this  sec
tion as income of the  previous 
year, or

(ii) if the amotmt of the  capi
tal gain is eual to or less  than
the  cost of the new asset, the 
capital gain shall not be charged 
under this section.

—Shri T. T. rishnamachari] 

Mr. Speaer The uestion is

That clause 4, as amended, stand 
part of the Bill.

The motion was adopted.

Clause 4 as amended, was added 
to the Bill.

Clause 5 was added to the Bill

Clause 6.— (Amendment of section 
2SA).

Shri Tulsidas Sir, I beg to move 

Page 5—

omit lines 2 to 4.

This relates to increase in dividend 
tax.  The original measure was  in
troduced only fiTn last ApWl, and 
there is no justification for increas
ing the rates in the absence of any 
experience of its administration  or 
its effects on the economy.  The most 
iniuitous aspect of this tax is  its 
incidence.  Since this tax will not be 
refunded to shareholders,  Its  inci
dence will fall at the same rate on 
rich and poor.  The great majority of 
shareholders are  from  the  middle- 
class, and they wiU receive  smaller 
dividends owing to the higher rites 
of the dividend tax. 

Even so, I have not objected to any 
increase in the second slab of 10 per 
cent, to 18 per cent., on which the 
rate has been increased  from three



2771 f'inance (No. 3) Bill  12 DECEMBER 1956 Finance (No. 3) Bill 27/2

innas to four annas.  But, the  in 
crease of 50 per cent,  from  four 
aunas to six annas on the third slab 
of over 18 per cent, is an excessive 
increase.  It  must  be  remembered 
that this tax is not refundable to the 
shareholders,  and  since  it  would 
necessitate the reduction of dividends, 
it would fall mostl heavily on  the
shareholders belonging to the middle 

and poor classes.

The greatest defect of  this  tax 
lies in its faulty capital base.  Mere 
paid-up capital  is no  criterion  of 
the capital base  of a company.  The 
capital structure differs  from  com
pany to company for many reasons. 
Companies floated  before  the  war 
would have a small paid-up  capital 
base.  Returns on capital cannot  be 
calculated merely on the  basis  of 
paid-up capital.  Therefore, the capi
tal base adopted for the purpose of 
the dividends tax is faulty, and the 
rates should not be  increased  in
ordinately until a satisfactory  base 
has been found.  I feel  that  some 
opportunity should be given  to  the 
companies to reorganise their capital 
structure.  A more satisfactory capi
tal basis exists in the case of the old 
Excess Profits Tax or Business Pro
fits  Tax.  Even  the  capital  basis 
adopted for Section 23A companies is 
more  equitable.  The  gross  block 
should also be considered in laying 
down  a  satisfactory  caijital  basis. 
Moreover,  trading  companies  may 
have a very small paid-up  capital, 
and their turnover might be  large. 

In their case, they should have  the 
option of adopting turnover as their 
basis, and manufadturing companies 
should have the option of  adoption 
gross block or the net worth, that is, 
paid-up capital plus reserves as the 

basis.

The  most  important  objection 
against this tax is its iniquitous capi
tal base.  Accordingly, its  incidence 
should be kept low until this defect 

has been rectified.

Shri T. T. Krishnamachari: I do not
know what my hon. friend was sneak
ing about  Is he speaking  about 
Section 23A companies?  I am afraid 
my hon. friend has mislaid his notes. 
The amendment seeks to omit lines
2 to 4 on page 5.  They read:

‘‘(a) in sub-section (1) for the 
words “at the rate of four annas 
in the rupee”,  the words “at the 
rate of six annas in the rupee” 
shall be substituted.”

If that amendment is given effect 
to, sub-clause (a) shall  be  omitted 
altogether.  I think he has  mislaid 
his notes and speaking on some other 

subject.

Shri Tulsidas:  1 am sorry.  The
point is this.

Shri T. T. Krishnamachari: If the
amendment relates to what is in the 
Bill, I have to say that it is a conse
quential .amendment. I cannot impose 
a dividend tax on high slabs at six 
annas and so far as 23A companies 
are concerned levy a penalty tax of 
four annas. The higher slabs and the 
penalty have to equate. That is why 
the amendment has been made. If he 
objects to six annas on the dividend 
tax, that is different. In this particular 
instance, it is a consequential amend
ment.

Shri Tulsidas: May I explained?  I 
am sorry this amendment has not been 
properly worded. I woxild like the last 
three lines on page 6 to be removed. 
There, the rate of six annas is men
tioned. I was talking about it.

Mr. Speaker: He wants to omit lines
49 to 51 on page 6. He referred to it.
I suppose it comes under clause 8.

Shri T. T. Krishnamachari: So far
as dividend tax is concerned, I have 
explained it even at the time of intro
ducing the Bill. This is an alternative 
to dividend limitation. I want to leave 
it to the company.  If it wants to 
declare a higher dividend, let it do so. 
Then, it pays me the penalty. If the 
companies do not do so, the money 
goes into the reserve fund; it goes as
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dividend limitation in a time when we 
do not wsmt inflation to take place.

Shri Asoka Mehta mentioned about 
the increase in wages to the workers. 
We have not yet made up our minds 
about it.  The workers have to be 
given some incentive.  But even so, 
nothing that is given to them should 
act in such a manner as to add to the 
inflation. We cannot ask the workers 
to put restraint on themselves and 
allow dividends to be paid. It is an 
integrated scheme by which vre limit 
the dividend. Where a company wants 
to play fair, it allows its reserves to 
be built up so that it is available for 
the development of the coimtry and 
also of the company. I am unable to 
accept the amendment.

Shri Tulsidas: What is the explana
tion regarding the paid-up capital?

Shri T. T. Krishnamachari: It is an
old  story—not  a  new  one.  The 
dividend  tax  is  one  which  exists 
already. If it should be on the block 
capital, in the block capital the block 
might  be  increased  and  then  this 
dividend tax has no meaning. Tax the 
people on the rate of dividend which 
is on the paid-up capital. That is the 
yardstick  which  we  will  have  to 
adopt. If they change hereafter and 
say that we are going to pay so much 
dividends on the block capital, I will 
accept the block capital. The dividend 
will come down and I will also come 
down. As long as the practice of pay
ing dividend is in terms related to the 
paid-up capital, that is the yard-stick. 
I cannot adopt any other yard-stick.

Shri Tnlsidas: Then, shall I refer to 
my amendments Nos. 11 and 12? I beg 
to move:

(1) Page 5, line 11—

after **flfty per cent of the total 
income” insert ‘̂excluding capital 
gains”.

(2) Page 5, line 12—

after “of its total income” insert 
“excluding capital gains”.

Section 23A companies are required 
to distribute a specific proportion of 
their total income as dividends on pain 
of the penalty of super-tax. I would 
like the Finance Minister to under
stand this point.

Shri T. T. Krishnamachari: What is 
the use?  My hon. friend does not 
even know what the amendment is. He 
reads something. If he gives me the 
notes, I will find out what it is? Why 
does he not come on to me, I will 
help him.

Sliri Tulsidas: There is no other
amendment. Only one amendment was 
not correct. The others are correct.

Shri T. T. Krishnamachari: If my
hon. friend does not know what he 
wants, how could I help him?

Shri Tulsidas: My point is this.  I 
am explaining to him that the total 
income includes all the income.  He 
has brought in capital gains. If the 
capital gains have also to be distri
buted then the 23A companies will 
also be forced to distribute the capital 
gains because it includes the total 
income. Therefore, I would like him 
to understand that capital gains.......

Shri T. T. Krishnamachari: It is
only  when something is sold  and 
when the sale is at a price beyond 
what is the valuation for it on 1st 
January, 1954, that the capital gains 
tax comes.  Otherwise this provision 
has nothing to do.

Shri Tnlsidas: I do not understand 
Mthy there is no capital gain other
wise.

Mr. Speaicer: I do not think hon. 
Members  can  convince  each other. 
Shri Tul'̂idas may go on and say what 
he wants to say.

Shri Tulsidas: If he does not want 
to listen, what else can be done.

Mr. Speaker: The House will listen.

Shri Tnlsidas: My point is, if 23A 
companies  have  to  distribute their 
capital gains they will be forced to 
distribute a certain percentage of their
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total  income.  Their  total  income 
includes capital gains. If that is distri
buted, surely they will not only have 
paid by way of capital gains tax but 
also income-tax, super-tax and so on. 
Therefore, to that extent the share
holders will have to pay super-tax. 
So why not exclude capital gains from 
the total income?

Shri T. T. Krishnamachari: I do not
know. For one thing we have to find 
out what it is. I do not think there is 
any distinction from the commercial 
point of view between capital gains, 
if it arises at all, and revenue profits. 
So long as anything is available for 
the purpose of distribution, that is all 
I am concerned with. I am not con
cerned where it comes from.  If it 
comes for distribution then the law 
will operate. If it does not come for 
distribution then it is a different thing.

Even in respect of 23A companies, 
which are industrial companies, we 
have already a provision in the Act 
that a Board of referees could exempt 
them from having to distribute.  To 
the extent the law applies to them I 
propose to consider it even more freely 
in future. If a 23A company is a manu
facturing company it will get all con
cessions  like  other  manufacturing 
companies which are public limited 
companies.  If a 23A company is a 
managing agency, an investment com
pany or a trading company, the law 
will operate in all its vigour.

Mr. Speaker: The question is:

Page 5—-

omit lines 2 to 4.

The motion was negatived.

Mr. Speaker: The question is:

Page 5, line 11— *

after “fifty percent, of the total 
income” insert “excluding capital 
gains’\

The motion was negatived.  ^

Mr. Speaker: The question is:

* Page 5, line 12—

after “of its total income” insert 
“excluding capital gains”.

The motion was negatived.

Mr. Speaker: The question is:

“That clause 6 stand part of the 
Bill.”

The motion was adopted.

Clause 6 was added to the Bill.

ClatLse 7 was added to the Bill

Clause 8— (Rates of super~tax on 
Companies etc.)

Shri Tulsidas: Sir, I beg to move: 

Page 7, lines 23 to 25—

omit “standing to the credit of 
the share premium accoimt as on 
the first day of the previous year 
aforesaid;”

I hope that here the Finance Minis
ter. would be able to understand the 
point of view, because here the ques
tion of banking companies comes in.

The Explanation to clause 8, dealing 
with dividend  tax, defines **paid-up 
capital”, which term refers only to 
ordinary or equity capital, and not 
preference capital, includes only that 
share premium account which was 
standing to the credit of the share 
premium account as on the first day 
of the previous year aforesaid.  This 
would  mean  that  share  premiums 
transferred to general reserves would 
be excluded, and the company would 
be considered as having a smaller 
capital  base,  resulting  in  higher 
taxation.  This  hardship  would  be 
particularly severe  in  the case of 
banking companies, as I shall presently 
explain. The Banking Companies Act 
prescribes the accumulation of profits 
up to a certain percentage of the paid- 
up capital, and for this purpose bank
ing companies are required to transfer 
share premiums to the reserve fund 
prescribed under Section 17 of the 
Banking Companies Act.  Banks are
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required  to  prepare  their  balance 
sheets and accounts according to the 
Banking Companies Act, and not the 
Companies Act. Accordingly, they may 
show  share  premiums  received  as 
Section 17 reserves, and not separately 
as share premiums.  To avoid this 
difficulty in their case, I am putting 
an amendment to delete the words 
“standing to the credit of the share 
premium account as on the first day 
of the previous year aforesaid”.  The 
substantial point is that if share pre
miums  have  been  received,  they 
should be added to the paid-up capital 
of the company. The fact that account
ing technicalities necessitate the trans
fer  of  share  premiums  to  reserve 
account should not be regarded as a 
valid  cause  for  debarring  banking 
companies  from  adding  share  pre
miums to the paid-up capital.  That 
would be an unjustifiable discrimina
tion.

Then, before the new Company Law 
was introduced this year, companies 
had more freedom than now to write 
off the share premium account. Some 
companies  might  have  written  off 
their share premium accounts against 
losses, or transferred them to other 
reserve  accounts.  This  amendment 
sê s to place such companies on par 
with other companies that have not 
made such transfers.  Such transfers 
are mere book entries, and there is no 
basis in substance for differentiating 
between companies that have made 
such transfers and those that have not. 
If the provision is adopted as it is, it 
would wrongfully  increase the tax 
liability for the dividend tax of com
panies that have written off their pre
miums, and lead to unfair discrimi
nation between them and those that 
have done so.

This is exactly why I have been 
telling that this Bill should be refer
red to a Select Committee.  When a 
Bill of this nature is brought forward 
every  Member  has  certain  views. 
Therefore, it is not possible for us to 
explain on the floor of the House all 
our points. The difficulty always has 
been that our point of view is not

understood by the hon. Minister, nor 
is it possible for us to explain our 
point of view in a proper way. That 
is why I said that the Bill should have 
gone to a Select Committee. Since he 
wants it to be done in the manner he 
wants, I have got to go ahead with 
these amendments and put forward my 
pomt of view. I hope that my amend
ment will be accepted by the Finance 
Minist-er.

Shri  T.  T.  Krishnamachari:  Of
course, I must confess that I have not 
got the background of my hon. friend.
I,am unable to understand his argu
ments in this particular case. Even if 
the law says that premium collected 
on shares must be shown as part of 
the capital, I expect the law does not 
say  that  if  a  banking  company’s 
capital is Rs. 1 crore and it has receiv
ed premium worth Rs. 15 lakhs that 
should be added on'to the capital and 
it should be shown as Rs. 1,15,00,000. It 
will remain as Rs. 1 crore and that 
will be the paid-up capital.

Shri Tulsidas: He has not under
stood the point.

Shri T. X. Krishnamachari:  I have
seen a balance sheet of a bank. I know 
what  the  Banking  Companies  Act 
wants. We know about it.  When we 
were considering the Banking Com
panies Act we have said that pre
miums collected  by  issue of fresh 
shares in banking companies should 
be treated as part of capital structure 
and not as reserve. It should be used 
for  purposes  unconnected with the 
capital. Even so, if a bank’s capital is 
Rs.  1  crore  and if the  bank  has 
received Rs. 15 lakhs by way of pre
mium, the two things are shown sepa
rately in the balance sheet.

Shri Tulsidac: No. It is not shown 
like that.  Under the Banking Com
panies Act, Section 17 they have to 
Ifceep certain reserves.  Most of the 
banks have transferred their share 
premium account to this reserve under 
Section 17.

Shri T. T. Krishnamachari:  I am
only concerned with one fact. The first
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item in the balance sheet on the left- 
hand side shows the figure of the paid- 
up capital. I will accept it. If my hon. 
friend wants to add something else, I 
am net prepared to accept it. I think 
wiiat he aims to do is to impose some
thing into it which  does not exist 
really.

Shri Tulsidas: Your ‘explanation’ is 
not what you say.  The explanation
says:

“(i) the  expression  “paid-up” 
capital means the paid-up capital 
(other than capital entitled to a 
dividend at a fixed rate) of the 
company as on the first day of the 
previous  year  relevant  to  the 
assessment for the year ending on 
the  31st  day  of  March,  1958, 
increased  by  any  premiums 
received  in  cash hy  the  com
pany. . etc.

Shri T. T. Krishnamachari: My hon. 
friend does not understand that pre
ference and other capital which qualify 
for a particular rate of dividend come 
below. So far as ordinary shares are 
concerned, they represent the capital 
which is the base for the dividend.  I 
am sorry my hon. friend has not been 
able to enlighten me. I am certainly 
not going to accept an amendment 
which I do not understand.

Shr* Tulsidjw: In the explanation, it 
is very clearly staled that if any pre
miums are received in cash, that will 
be added on to the paid-up capital. 
How can the hon. Minister say that it 
is not so? If he reads the explanation 
properly, he will understand. Look at 
my amendment. It does not make any 
change from what is already put in 
the Bill.

Shri T. T. Krishnamachari: Only in 
the case of banking  companies, the 
share premiums are transferred to the 
reserve fund. It is not so in the case 
' of other companies. It forms part of 
the paid-up capital and not shcv/n 
separately.

Shri Tatsidas: It is always shown
separately as share premium account. 

 ̂ What I am saying is, as long as there 
are share premiums received in cash.

they should be considered as paid-up 
capital. That is the only point I want 
to submit. After all, it is there in the 
explanation.

Shri T. T. Krishnamachari: As a
matter of fact, I feel that this serves 
the present position. My hon. friend is 
apparently  thinking  of  a  different 
class of companies like banks. Is he 
thinking of banks?

Shri Tulsidas: Yes.  In. the case of 
the bianking companies, the premium 
amount is added to the reserve fund.

Shri T. T. Krishnamachari: I must 
say vhat my hon. friend has not carried 
any conviction. The position is clear; 
we have defined what paid-up capital 
is. If actually he wants ansrthing mord, 
I will have the matter examined; but I 
cannot accept the amendment.

Shri Tulsidas: I beg to move:

In page 6— 

omit lines 49 to 51.

Mr. Speaker: The question is:

In page 6— 

omit lines 49 to 51.

The motion was negatived.

Mr. Speaker: I will now put amend
ment No. 14.*

The qnies:Qbn is:

Page 7, lines 23 to 25—

omit “standing to the credit of 
the share premium account as on 
the first day of the previous yiear 
aforesaid;”

The mx)tion was negatived.

Mr. Speaker: The question is:

“That clause 8 stand part of the 
Bill.”

The motion was adopted.

Clause 8 was added to the Bill. 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

Shri T. T. Krishnamachari: I beg to 
move:

“That the Bill, as amended, be 
passed.”

I would only like to say this in 
regard to the confusion caused by the
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amendment that he moved. The posi
tion is that there is a slight conces
sion  that  is  being  given  by  the 
Explanation. My hon. friend wants an 
extension of the area of concession. If 
there is any representation made by 
the Banks and I find that something 
has to be done, I am prepared to 
consider it.

Mr. Speaker: Motion moved;

“That the Bill, as amended, be
passed.”

Shri Tulsidas: No.

Mr. Speaker: He is thoroughly satis

fied with the Bill.

Shri Tulsidas: I have not risen to 
speak. There is no meaning. After all, 
he is not prepared to accept.

Mr. Speaker: The question is: 

“That the Bill, as amended, be

of their parents,  however cultured 
they n̂ y be, because they did not 
have western culture. They were even 
ashamed to admit that they were their 
parents. Noŵ, a new wave has come 
throughout the world. Every country 
in the world desires to know our cul
ture and Indian culture has been pre
sented to the world through succes
sive cultural delegations. The world 
has seen what treasures we have. They 
have begim to realise that Asia has a 
very very old tradition and culture 
which can surpass all that has, up till 
now, been presented to the world, to 
the West. That is why, at this posture 
of events, it is necessary to know what 
type of cultural delegations we should 
send abroad. It is on this broad princi
ple  that  I  have  approached  this 
question.
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The motion was adopted.

CULTURAL  DELEGATION  TO 
U.S.S.R. AND EAST EUROPE

Mr. Speaker: The House will take 
up the Half-an-hour discussion.

Shrimati Reno Chakravartty (Basir- 
hat): My half-an-hour disciission is a 
long postponed discussion.  I would 
like, at the very outset, to state the 
reason why I have persisted in having 
this  question  discussed.  Firstly,  I 
attach very great importance to these 
cultural delegations which we send 
abroad, who are ambassadors of good
will, because they have direct approach 
to the hearts of the people through 
culture and art, not obstructed by 
political antagonisms. Secondly, I hold 
them important because we hold up 
before the world the prestige of our 
ancient culture. When we were young, 
when we were under British nile. our 
Asian culture was looked down upon 
and the best thing to do was to try 
to imitate all that was from the West. 
I remember many people felt ashamed

Many of my friends have taken up 
a much more narrow parochial atti
tude towards it. I have been told that 
1 should not  raise it becaxise the 
leader of the delegation is a Bengalee 
coming from the same State as I come 
from and as such, I should not raise it. 
I would request the House not to look 
at this question in that parochial way. 
I feel that we from Bengal have con
tributed a great deal to the common 
heritage of our land and I am proud 
of my national heritage. That is why 
I feel that it is necessary to discuss 
this matter in a dispassionate manner.

I am a Bengalee. That is why I 
have been touched to the quick in the 
way this delegation has been chosen 
to present Tagore before the world. 
I do not claim that I am a great person 
of culture. I do not claim either to be 
a great votary of Tagore or a person 
who knows very much about Tagore. 
Every Bengalee, even if he does not 
know to read or write, is greatly 
devoted to Tagore. We love the songs 
and the dances that he has given to 
us. I must therefore refer to the names 
of the people who had gone to repre
sent Tagore to the Soviet Union.  I 
have been there, and I have seen their 
ballet. What they present to the world 
in their ballet is something to be proud 
of. Therefore I feel that our Tagore 
who really tried to represent Indian



2783 Cultural Delegation  12 DECEMBER 1956

ballet to the world should be repre
sented in the best manner possible. 
That is why in that respect also I 
was touched to the quick, and these 
are the reasons why I have brought 
forward  this  qilestion  before  the 
House.

18 hrs.

I remember the hon. Prime Minis
ter—he is just here—while answering 
a question said: “We are young in 
sending delegations abroad, and there
fore there may have been certain mis
takes”. I grant him that, I grant all 
of us may make mistakes, but what I 
have felt is that we have sent cultural 
delegations abroad earlier, we have 
sent very good cultural delegations. 
As a matter of fact, I remember the 
delegation which went to the U.S.S.R. 
under the leadership of our colleague, 
Shrimati  Chandrasekhar.  It was  a 
good delegation.  It was a delegation 
which did credit to us in the sense 
that it did present  facts of  Indian 
culture which were of the highest 
quality, and therefore I feel that it is 
necessary to try and find out why it 
was that after having gone a step 
forward we should have to go a step 
backward.  The question is: have we 
gone a step backward?

I was not present at the show which 
was shown here at the National Physi
cal Laboratory, but I have seen almost 
every paper in the country comment
ing adversely upon it.  I would not 
like during this  debate to try and 
bring before the House the various 
comments that were made. I have got 
before me the Times of India which 
says:

“Members  of  the  press  and 
public who saw the preview of the 
delegation’s performance  in the 
Capital were universally critical 
of its low standard. Old students 
of Shantiniketan were particularly 
hurt that the troupe representing 
the university did little credit to 
their alma mater/’

1 have also spoken to various people 
who have attended this. I have seen

the actual list of those who repre
sented Shantiniketan, because, after 
all, that was the only part of the 
performance about which I could have 
some knowledge or ability to appre
ciate. I do feel that this was not a 
delegation which did reflect the very 
best talents which we have.

Of cource, I believe Government will 
try and say that everybody was con
sulted.  As a matter of faĉ in answer 
to my question it was stated that the 
opinions expressed by competent per
sons, and organisations on the actual 
performance were taken  into consi
derations in the choice off'the delega
tion.  As far as I know, most of the 
choice was left to an individual At 
the most it can be said that the exter
nal Affairs Ministry was the deciding 
factor.  Of  cource,  I  am sure my 
friends of the Education Ministry will 
take up the cudgels and say it is joint 
responsibility,  and that they knew 
everĵ hing about it. But as far as I 
know, it is the External Affairs Minis
try and especially the leader of the 
delegation that had almost everything 
to do with it. As a matter of fact I 
was very surprised that the Sangeet 
Natak Akadami which to my mind 
would be a much better body to have 
chosen the personnel of the delega
tion, was called upon almost when 
everything else was settled.  And I 
believe that as far as Shantiniketan 
is concerned, they had suggested that 
we should send a full ballet.

1%e Deputy Minister of External 
Affairs (Shri Anil K. Chanda): On a
point of information, the representa
tive of the Secretary of the Sangeet 
Natak Akadami was present in the 
first meeting when we had discussions 
about the composition of the delega
tion.

Shrimati Renn Chakravartty: I do
not say that she was not present.

Shri Anil K. Chanda: You say at
the last stage.

Shrimati Renu Chakravartty:  She
was present at a meeting which was 
convened.

to U.S,S.R. and East 2784
Europe
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Regarding Manjula Dutt also, I do 
not know whether it was only out of 
friendship or for certain other reasons 
that she was chosen.  But, certainly, 
she did no credit to Tagore, That is 
why I have felt touched to the very 
quick regarding this matter.

Mr. Speaker: At the first meeting, 
they say.

Shrimati Renu Chakravartty: May
be, I cannot check up, but this much 
is true that the  representative did 
recommend that a full ballet should 
be sent to represent Tagore’s ballet. 
After that we find that people are 
chosen, four dancers and two singers 
are sent. The dances that were shown 
in the National Physical Laboratory 
everybody who has ever seen any
thing of Shantiniketan dance, says was 
a disgraceful piece of performance.

There was a young man called Biren 
Palit, I haVe nothing against him, he 
may be a relation of the leader of the 
delegation.........

Shri Anil K. Chanda: No, Sir.

Shrimati Eenn Chakravartty: ...but 
certainly he is not a man who would 
be outstanding in that particular line. 
I have no objection to anybody; he 
may be a relation or may be anybody 
else, but my point is that the person 
chosen should be outstanding people.

Shri Anil K. Chanda: On a point of 
clarification. He is no relation of mine, 
and he is the teacher of Rabindra 
Sangeet in -the Viswabharati, Shanti- 
niketan.

Shrimati Benu Chakravartty: As far
as the Viswabharati is concerned,  it 
was never asked to select the candi
dates. It was asked for the leave of 
the personnel after the selections had 
taken place. I feel that it would be 
better—I do not presume that Govern
ment are going to accept my sugges
tions, but certainly I think—to ask the 
universities or the people concerned 
to choose the people who will repre
sent the best personnel that they have. 
Certainly, those of us who know any
thing about -Rabindra Sangeet know 
that there are certain very outstanding 
singers like Suchitra Mitra and people 
like Shanti Dev Ghoŝ who are much 
better qualified to represent Tagore’s 
songs and ballets. I do not know by 
what standard Dwijen Mukerjee was

I am a person who would not be 
able to judge about classical music. 
But a person like Lalita Ubhyankar 
sang classical khayal; and everybody 
says that it was certainly a disgrace
ful piece of work, at least, at the 
performance  that  we  saw  at  the 
National Physical Laboratory.  But I 
am not in a position to judge. I do 
not know who chose her. I am told, 
and all sorts of gossips get round, that 
the Chief Minister of a State had rung 
up the External Affairs Ministry and 
asked that she should be included. I 
think that at least that sort of thing 
should not be done, and these things 
should be left to the Sangeet Natak 
Akadami which is in a much better 
position to choose than others.

The Information and Broadcasting 
Ministry was not even consulted. That 
is my information. Of course, I may 
be wrong, and I should like to be 
enlightened about these things.

Of course, there was a man like 
Vilayat Khan.  He was very rightly 
chosen. That is a case where I think 
there was a very right choice. Vilayat 
Khan is an outstanding person ana 
should have been chosen.

So far as Kathakali is concerned, I 
am not in a position to judge. I have 
been told by people from Malabar 
that the choice for Kathakali was all 
right, but certain people accompany
ing the Kathakali were not the right 
sort of persons, and there might have 
been better choices.

Again, I want to underline this point 
that  we  want that the  very best 
should go abroad. I say so because I 
regard these cultural delegations as 
very important delegations, as delega
tions which should show to the world 
the very best that we have. So, we 
have t oevolve right methods of choice 
and that choice should not be guided
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personal considerations;  that  choice 
should be guided by the committees 
that have been set up, by the Akada- 
mis that have been set up, by people 
who  have  choice  knowledge  about 
these matters; they should be the 
people who should be in consultation 
with a Ministry such as the External 
Affairs Ministry, who, obviously, will 
do the technical part of sending them 
abroad.

There is one other point that I would 
just touch upon, and that is, that when 
delegations are  sent abroad,  as the 
Prime Minister has had occasion to 
impress upon the House, they must 
behave in such a way and their com
position must be such that it will do 
credit to our country. It is very right 
that he has even told us about the 
question of finance. We must be abso
lutely self-sufficient. There have been 
occasions when poor people, workers* 
representatives, and representatives of 
trade imions wanted to go abroad, and 
when  they  had  actually  collected 
money, their trade unions had been 
told that it was not right that they 
should just go  round abegging  for 
money  and  sending  their  people 
abroad, even when it was a case of 
our own money.

Anyway, it is not that I agree with 
everything, but I do think that we 
should keep up our national prestige 
when we go abroad. That is why I 
feel that the inclusion of very close 
personal relatives of the leader of this 
delegation should not have been ther«. 
I think in future we should beware of 
such a thing. *

The last point that I would like to 
mention is this. We may be regaled 
to a large number of press cuttings 
from the Soviet press or any other 
press belonging to  the coimtry to 
which our delegation has gone. There 
is no doubt about it that there is a 
fund of goodwill towards India right 
throughout the world. That is some
thing of which we are very proud.

It is also true that there will be 
very  few  countries  in  the  world, 
including our own, who are going to 
decry goodwill delegations especially

Europe

to countries with whom they want to 
have very close relations. That is not 
the yardstick by  which we should 
judge our delegations. The delegation 
must be judged by this yardstick, that 
we should send abroad that which is 
the best; we should consider whether 
we have done the best and whether 
we were capable of sending the very 
choicest artists that we have in our 
country.  I believe even our Ambas
sador’s report has been critical of it. 
The Soviet Press has been very appre
ciative of it, but at the same time, our 
Ambassador himself has made certain 
criticisms of it.

Therefore, I hope that this whole 
matter wiU not be taken in a narrow 
or  parochial  manner,  but  will be 
looked upon in a much broader pers
pective.  Although we are yoimg in 
sending delegations abroad, we have 
sent very good delegations. We have 
sent good delegations to South East 
Asia.  We have sent a delegation to 
the Soviet Union before. Therefore, I 
feel that in respect of this particular 
delegation certain things have hap
pened which are rather unfortunate. 
I hope that in future such things do 
not happen and we are able to send 
people who will do credit to us, who 
are of our best, so  that Asian  cul
ture, which today has come into its 
own, which was looked down upon for 
centuries, will be able to show to the 
world the treasures which we have 
and which we are now developing.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Mr. Speaker, Sir, the  hon. 
lady Member has drawn attention to 
a number of points with regard  not 
only to the delegations that went to 
the USSR and other coimtries  but 
generally to all delegations.  With a 
great deal that she has said about 
delegations in general, I am in entire 
agreement.

I am taking part in this discussion 
partly because as a Minister in  the 
External Affairs Ministry, the respon
sibility is partly ours—though I had 
nothing to do with this  particular 
delegation; in fact, I was not in India
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at the time—̂and partly because, my 
colleague, the Deputy Minister,  who 
led this delegation will feel—though 
he wiU, no doubt speak—̂that it  is 
somewhat embarrassing  for  him, 
naturally, to deal with a matter  in 
which he himself is concerned.

In fact, we have been asked to send 
acrobats and jugglers with them too.

Sbri Kamath (Hoshangabhad): Send 
some Sadhus as well.

to U.S.S.R. and East 2790
Europe

Now, the points that arise are: what 
is the procedure to be adopted in re
gard to the selection of delegations; 
secondly, the actual choice of  this 
particular delegation or any  other; 
and thirdly, the consequences, as  to 
whether this particular delegation suc
ceeded or did not succeed.  Now, I 
am not competent to select people. 
Sometimes I have  participated  in 
committees which select, and I have 
ventured to offer some opinion; it was 
not of great consequence.  But # the 
difficulty we had to face is that the 
person who might be considered first- 
rate here from a point of view,  of 
being a big virtuoso, that particular 
person may not succeed and may not 
be appreciated abroad, just as it is 
quite possible that some Members of 
this House, including myself, find it 
a little difficult to  appreciate  the 
highest type of Indian music, which is 
very fine; but I am just ignorant of it. 
And if this highest class of  Indian 
music goes there—it is just, we might 
say, above the head of the people— 
it is so novel to them that they do not 
appreciate it.  That is the difficulty in 
choosing, that people—except, may be, 
some select few—̂prefer  something 
that they can imderstand.

The second difficulty is that we are 
always asked—̂we have specially been 
asked when a delegation goes to China 
or to the Soviet Union—to send  a 
mixed delegation with all kinds  of 
I>eople in it.  In fact, hon. Members 
who know of the delegation which 
went to China may remember  that 
there were some very high class items 
of dance and other things and opera 
and, some jugglers and some acrobats, 
very good in their own way, but a 
completely separate thing.  We  are 
always told by our Ambassadors  in 
these countries, ‘Please have variety*.

Shri Jawahai;̂ Nehru: It is  quite 
possible that some people here would 
be shocked if we send some acrobat 
from here.

The third thing to which the hon. 
Member referred was the  behaviour 
of our people.  By behaviour, I am 
not meaning anything bad,  though 
there have been cases, of course,  of 
definitely bad behaviour—not in this 
particular Delegation but  in  many 
Delegations, including, if I may say 
so with all respect, in some Delegations 
in which even Members of Parliament 
were included.  It is not a question 
of bad behaviour but behaviour  in 
circumstances to which a person  is 
unaccustomed.  That is the difficulty.

Now, we send a person, let us say» 
who has never been abroad, who does 
not know anything  about  foreign 
customs, foreign food, foreign every
thing.  The result is, he is unhappy 
and he does not just fit in.  Not only 
is he unhappy, but he communicates 
his unhappinqss to all those around 
him.  So, to fit in all these things  is 
not an easy matter, to have variety, 
to have artists, who not only are good 
but are likely to be appreciated by 
the large audiences that they attract 
there, and who can fit in tiiere and 
not be unhappy themselves and make 
others unhappy.  It has been a very 
difficult task.

We started sending these Delega
tions rather in a haphazard manner. 
I do not say there was no particular 
organisation to choose them.  We 
formed informal committees.  Nor
mally, the people concerned are, there 
of course, the Education Ministry and 
more especially the  Sangit  Natak 
Akademi, and the Ministry of Exter
nal Affairs.  The  information  and 
Broadcasting Ministry comes in  be
cause they are connected  with  so 
many artists and they know a  lot 
about them.  It is true, as the hon.
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Member referred,—I am not referring 
to  this  particular  Delegation  but 
others too—̂that this process of choice 
and  consultation  has  been  rather 
haphazard.  They have all come and 
they have all been invited.  Somebody 
cannot come and sometimes they can
not be collected; and a meeting is held 
and at the last moment we are in a 
hurry.

Then again the artists themselves. 
Normally, all artists are difficult per
sons to deal with.  We cannot  get 
them when we want them.  The hon. 
Member has repeatedly referred  to 
the adverse criticisms passed on the 
performance they gave at the National 
Physical Laboratory at the time just 
before they went.  I myself did not 
see that; I was not present here my
self.  Apart from the quality of the 
artists, the fact of the matter was that 
they never functioned together. They 
never had rehearsals like he  other 
Delegations.  Quite so.  It is partly 
the fault of the artists.  They could 
not be collected.  Naturally, I admit 
this fact.  But, it is very difficult to 
get them together and I think no Dele
gation should be sent like  this till 
they have had some time to function 
together as a team here.  They could 
not function as a team there.

Shri Kamath: Is it not possible to 
assemble them in Delhi before  they 
leave?

Shri Jawaliarlal Nehra;  But they 
did assemble here. Some did not have 
the costumes here and so on.

Shrimati Kenu Chakravartty: Is it
not a fact that the  Sangit  Natak 
Akadami had done this earlier for the 
other Delegations.  This was che only 
Delegation which did not do it.

Shri Jawaharlal Nehru: The Sangit 
Natak Akadami by itself had not dealt 
with these Delegations.  It may be in 
the case of some that they played a 
greater part; others, the  External 
Affairs, the Education  and  I & B 
Ministries were present.  As a matter 
of fact, we have made some  fairly 
regular rules for this in so far as 
procedure is concerned.  That will, no

doubt, help us somewhat.  But  tne 
real thing is that it is not an esisy 
matter to select people whom the hon- 
Members might consider good but wno 
would be appreciated there.

Take the case of Kathakali.  It is 
my personal opinion; it may not be 
worth  much.  Normally  speaking, 
kathakali dance is not  appreciated 
the first time or the  second  time 
you see it; you have to grow into it 
I have grown into it.  When I saw 
it 20 years ago, I was astonished, I 
was taken aback and I did not quite 
understand it.  Now I think it is one 
of the finest dances in India and I 
have grown into it.  But those peo
ple in the other countries have  per
haps not yet grown into it.

Generally  speaking,  therefore 
sending kathakali dancers, except to 
some places where they might  be 
really appreciated, is not worthwhile.

Regarding other types of dancing, 
even take our typical  dance,  the 
Bharata Natya, the classical  dance, 
again some of dur best'Bharata Natya 
dancers want an hour or  two  to 
warm up in the job, and after  an 
hour and a half or two hours they 
are in perfect form.  But they have 
no time to warm up because  they 
have only ten minutes for this  item. 
Our sitar players get annoyed when 
you tell them to play for 15 minutes 
and more.  All these difficulties are 
there.  Tou cannot have  a  sitar 
playet to function for an hour  or 
tw(̂  The whole performance  may 
be for an hour or two and so  we 
cannot have it.  I would like  the 
House to appreciate these difficulties.

Many of these artists normally are 
rather sensitive and sometimes there 
IS a great  deal of mutual  jealousy 
with them as to who goes first, who 
goes second, who gets five minutes 
more, who gets five minutes less and 
so on.  It is an exceedingly difficult 
business to keep  them  in  good 
humour___

Shri Kamath;  The  leader  should 
control them.
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Shri Jawaharlal Nehra: I think the 
leader does.  One thing that I came 
to know some time back is that in all 
these delegations it is quite essential 
to get a woman to look  after  the
women artists—̂there are many women 
artists too.  With all respect to  my 
hon. friend there, I may  say  that
women artists are  very  good,  but
sometimes quarrelsome.

Shrbnati Remi Chakravartty:  But
they should sing in tune.

Shri Jawaharlal Nehm: Therefore, I 
came to the conclusion that it  was 
important that a woman, who  has
some influence on them, should go.
In this particular case it was I  who 
felt strongly that the leader’s  wife 
should accompany because there  are 
other women in the team.  She her
self is used to dealing with these peo
ple, and I thought that either his wife 
or some other woman had  to  be 
chosen̂

It may interest the hon. Member 
that as a matter of fact, this particular 
delegation which was so  adversely 
criticised on its first trial appearance 
here, was notably better afterwards 
when it settled down.  It really  was 
an unusual success wherever it went. 
I am not talking about the success in 
which naturally the audiences to show 
courtesy and friendliness want to ex
press pleasure.  That is true.  But
the report of our own  Ambassador 
was—

“There is little  doubt  that 
Soviet audiences derived a great 
deal of enjoyment from our con
certs.  There was greater variety 
in the programmes than in  the 
concerts given by the Indian dele
gation wihich come to Moscow two 
years ago.”

The previous  one,  according  to 
the hon. Member, was of  a  much 
higher class.  From the point of view 
of Soviet audiences, the  music  of 
these artists was slightly above their 
heads, above the heads of these aud
iences.  The light dances and  light 
music were appreciated.

Then again the report of the Am
bassador says—

“The harvest  dance  of  the 
Shantiniketan girls stood in  a 
different category.  It wzis light, 
graceful  and  easily  intelligible. 
The audiences  liked it.  On the 
whole, the visit of this delegation 
will be remembered with pleasure 
by the Soviet people for a long 
tim to come.”

Again, this is from Czechoslovokia:

“The visit of our cultural dele
gation was a real success. It help
ed the people of  Czechoslovokia 
to understand and appreciate our 
dance,  music  and  culture. 
Many  5>eople  including  the 
diplomats who had seen the per
formance of our previous delega
tion a couple of years ago, re
marked that the present troupe 
was better and of a high order.”

I am no judge. This shows that this 
difference was not so obvious, tlhat It 
was appreciated.

I quite agree with the hon. Mem
ber that we should take full care to 
have the best  selections  considering 
the various factors that I have men
tioned.  There should be variety.  It 
should be appreciated by them.  It 
may not be the class of persons who 
get the President’s gold medal  for 
music or sitar play.  It should func
tion as a team.  All these things are 
there.  We have profited, I hope, by 
our experience and we shall continue 
to profit by them.

I . think a good deal of criticism has 
been about the leader on the basis of 
his carrying some relatives with him. 
One relative—not relative exactly—is 
the wife,  I would say that at my In
stance he took her. From all accounts, 
she was a very great help.  The other 
is supposed to be a distant relative- 
one among the Shantiniketan  girls. 
She seems to be a grand-daughter of 
a sister.
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Some confusion was caused by the 
fact that his son went but his son 
had nothing to do with the delegation. 
He paid his own fare and in fact, he 
went to Poland to leam gliding.  The 
Polish gliders invited him.  Unfortu
nately, he fell there—the poor boy.

So far as the others are concerned, 
they were selected, rightly or wrong
ly, in  the normal procedure.  It  is 
true that the leader—I am told—want- 
ed to have some Shantiniketan girls 
and he was asked to select them.  It 
is perfectly true.  The leader exer
cised his choice—̂ whether successfully 
or not, that is a question of opinion. 
From the report, it appears that these 
girls were successful.  They were 
very much appreciated.  I do think 
that it is not fair to bring in  this 
question of relatives  because  the

grsind-daught̂ of a sister was  in
cluded in the troupe among a number 
of girls.

Then, the hon. Member said: “Why 
weren’t the Viswa Bharati authorities 
consulted?”  They may or may  not 
have been consulted.  But here again, 
the difficulty is this.  You are trying 
to make a mixed team of all kinds. 
It is no use seeing only one side of the 
picture.  Suppose, you want the best 
sitar player you consult various sour
ces.  The best sitar player may  not 
fit in for other reasons.  That is the 
difficulty.  Normally, one should con
sult as many people as possible.

12 DECEMBER 1956 to U.SJ5.R. and East 2796
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Mr. Speaker: The discussion is over. 

18-29 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, the 
13th December, 1956.
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PAPERS LAID ON THE TABLE 2639-̂1

The following papers were laid 
on the Table :

(1) A copy of the Di ssentient 
Report by Shri Suresh 
Chandra Bose,  member,
Netaii Erquiry Committee.

(2) A copy of the Ministry 
of External Affairs Office 
Memorandum No. 4(5)- 
FSB/56, dated  the 28th 
August, 1956 reiatirg to 
the Indian Foreign Servicc 
Branch B (Initial Consti
tution) Rules.

(3) A copy of the University 
Grants Commission (Dis
qualification, Retirement 
and Conditions of Service 
of Members) Rules, 1956. 
published in the Notifica
tion No. S.R.O.  2607, 
dated the lOthNovember,
1956, under sub-section
(3) of section 25 of  the 
University Grants Com.- 
mission Act, 1956.

(4) A copy of the Notifi
cation No,  S.R.O. 11965 
dated the 26th May, 1956, 
under sub-section (3) of 
Section 28 of the Public 
Debt Act, 1944. making 
certain amendments  to 
the Public Debt (Compen
sation Bonds) Rules, 1954

C5) A copy of the Report of 
the Rehabilitation Finance 
Administration for the half 
year ended the 30th June,
1956, under sub-section (2) 
of Section 18 of theRehabi- 
Utation Finance Adminis- 

 ̂trationAct, 1948.

(6) A copy of Statement re
garding flood situation in 
the Country.

STATE\4ENT BY MINISTER 2641—44

The Mini«?ter of Planning and 
Iriiĝon arid Pov̂er nr ade a 
statement regarding  flood 
situation in the Country.
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COLUMNS

REPORT OF COMMITTEE 
ON PRIVATE  MEMBERS*  I
BILLS • AND  RESOLU
TIONS PRESENTED— 2644

Sixty-sixth  Report was pre
sented

PETITION REPORTED— 2645

Secretary reported the recfipt 
of a petition signed by one 
petitioner in rfspect of the 
Sadhvs and Sanyasi (Regis
tration and Licensing) Bill

REPORT OF BUSINESS AD
VISORY  COMMITTEE
adopted— 2645—46

Forty-fifth Report was adopted.

BILLS PASSED— 2648—2781

(1) Further consideration of 
the motion to corsider the 
Finance (No 2) Bill  was 
continued.  The motion 
was adopted.  After the 
clause-by-clause  consi
deration  the  Bill  was 
passed.

(2) Further consideration of 
the motion to consider the 
Finance (No 3) Bill was 
continued.  The  motion 
was adopted.  After  the 
clause-by-clause  consi
deration  the  Bill  was 
passed as amended

HALF-AN-HOUR  DISCUS
SION— 27»i-96

Shrimati Renu Chikravartty 
raised a ijilf-an-hour  dis
cussion on points arising out 
of answer given on the 13th 
Augiist,  1956  to  Starred 
Question No. 1048 regarding 
Indian Cultural Delegation 
to U.S.S.R. and East Europe.
The Prime Minister (Slwi 
Jawaharlal Nehru)  repUcd 
to Debate.

agenda for THURSDAY,
13TH DECEMBER, 1956— 

Consideration of motion re 
Modification of the Life In - 
surance Corporation  Rules 
and the Hindu Adoptions 
and Maintenance Bill.
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